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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
IN
ORIGINAL APPLICATION NO.94/2026/PB

ews Item titled “18 Killed in blast at illegal coal mine in Meghalaya” appearing
The Hindu dated 06.02.2026 |

EPLY AFFIDAVIT ON BEHALF OF MINISTRY OF ENVIRONMENT,

R

DREST AND CLIMATE CHANGE, REGIONAL OFFICE, SHILLONG,
ESPONDENT NO. 3 |

Sq

I, Dr. H. Tynsong, S/fo (L) W. Khongl_’diam, agaf_d about 47 years, working as

ientist-*E’, in the, Ministry of Environment, Forest and Climate Change,

Regional Office Shillong, do hereby solemnly affirm on oath and state as follows: -

1. That I am holding the post of Scientist-‘E’, in the Ministry of Environment,

Forest and Climate Change, Regional Office, Shillong, (hegainafter referred

TATER, 9 G ey
Ministry of environmeni, Forest and-Climate Change
T wraterd, RreiT / Regional Office, Shillong




circumstances of this ?ca‘se as v_v‘ell as the official records placed before me
‘and I have been duly authorized and empowered by the Respondent No. 3 ito
make and swear this afﬁdavit for and on behalf of Ministry of Environment,
Forest & Climate Cha‘tz1ge, Regional Office, Shillong and I am competént to

do so.

2. That I have gone through the suo-moty order dated 06.02.2026 passed by
this Hon’ble Court and I have understood the contents / allegations| /
averments / statements and / or tenor thereof made in the said Suo-moftu

order.

3. That, this Hon'ble Tribunal, vide Order dated 06.02.2026 was pleased fo
register suo-rotu this ;applicati-on on the basis of a news item titled “8
Killed in blast at illegal coal mine in Meghalaya™ appearing in The Hindu

dated 06.02.2026 wherein the news jtem highlights inter-alia an explosian

occurred in an illegal cbal' mine at Mynsyngat in the Thangsko Area around

Ministry of Environment, Forest and Climate Change
ST wrer, RIS / Resional Office. Shillor




- and several persons trapped at an unspecified depth. Accordingly, this
Hon’ble Tribunal was pleased to implead the Ministry of Environment,
Forest and Climate Change, Regional Office, Shillong as swo-motu
respondent no. 3 in the instant matter for ﬁliﬁ_g response/reply by way of

affidavit.

.. That at the outset, it is respectﬁlliy submitted that this Answering
" Respondent i.e., the Regional Office, Shillong, Ministry of Environment,
Forest and Climate Change, primarily unde;'takes functions relating to
monitoring of compliance of enyironmenital and forest clearances,
coordination on environmental governance matﬁers-, and such responsibilities

as may be assigned by competent authorities from time to time.

. That it is respectfully submitted that in the State of Meghalaya, as per
records available with this office, there are only 3 (three) projects that have

been awarded Environmental Clearance for coal mining as

Ministry bf'Environment,.Foresi and Climate Change
grsfr wyaier, R / Regional Office, Shillong



S1 | Name of Prej'eiet Location EC No. and date
No. '
1 | Nehlang Lyngdoh | East' Jaintia Hills | ML/SEAC/SEIAA/PP/E]
Coal Block District, Meghalaya | H/21/2024,
. : 4 dated 04.12.2024
2 | Saryngkham A |East Jaintia Hills | ML/SEAC/SEIAA/PP/E]
Coal Mine District, Meghalaya | H/19/2024,
; dated 04.12.2024
3 | Pyndengshahlang | West Khasi Hills | ML/SEAC/SEIAA/PP/W
Coal Block ' | District, KH/20/2024, dated
Meghalaya 19.06.2024.

6. That with respect to the location of the incident reported in the present sub-
motu proceedings, it is humbly submitted that, as per the records available
‘with this Respondent, no Environmental Clearance has been granted by the

competent authority fo’f coal mining in the area in question.

7. That it is pertinent to mention herein that this Hon’ble Tribunal, Princip
Bench, in O.A. No. 110 (THC)/2012 vide Judgment/Order dated 15.03.202
while disposing of thé..matter,. directed the constitution of a 12-memby

Oversight Committee Headed by the Additional Secretary, MoEF& CC, Ne

elhi, with the Regional Officer, MoEF&CC, Shillong/2s\ Memby

Ministry of Environment, Forest and Climate

&y wrfera, Rei 7 Regional Office, @

L,
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Secretary, to oversee the State Government’s chpliance with the directions
of the Hon’ble Supreme Court and this Hon’fale Tribunal concerning 'coal
mining issues ip the State of Meghalaya. 'Pur'suant theré.t‘o, the said
Committee has been regularly convening sittings and special sittings for
discharge of its mandate and terms of referepce as prescribed under the
aforesaid Judgment/Order. Copy of the Hon’ble NGT Judgment/Order

dated 15.03.2021 is annexed as Annexure R3/1.

- 8. That with respect to the instant suo-mofu issue in question, it is resp_eétﬁllly
submitted that immediately upon receipt oféf information regarding the
incident reported in the news media on 06.{)2.%026. concerning loss of lives
in an alleged illegal coal mine in East I ainfia Hills District, Answering
Respondent, promptly took cognizance of the-? matter and vide letter dated

. 06.02.2026 addressed to the Chief Secfetaxy,? Government of Meghalaya,

inter-alia, brought the incident to the notice of the State Government. The

incident

Ministry of Environment, Forestand Climate Change
£t wrafea, Rl 7 Regional Office, Shillong
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along with action taken report at the earliest for furtheér necessary action.

Copy of letter dated 06.02.2026 is enclosed as Annexure R3/2.

9. That in compliance thereof, the factual report/action taken report submitted

by the Government of Meghalaya was received by the Answering

Respondent on 20-02.‘2026. The said report was duly examined and it wi

observed, inter-alia, thét the incident involved an alleged explosion/blasting

!
i

inside an illegal coal mine in East Jaintia Hills District resulting in multiple
fatalities and injuries, and that enforcement actions including registration of
FIRs, arrests, seizure' of illegally mined coal, and extensive raid and

inspection operations were undertaken by the District Administratioh,

Police, and other 'co.ncérn:ed authorities. Copy of the factual r.eportlac'tiqn
taken report s'ubmittéd by the Government of Meghalaya is enclosed zls

Annexure R3/3.

10.That it is respectfully submitted that the primary responsibility for field-level

e ¢ / Seienyist BX
TR, 97 T Harerd
Ministry of Environmeni, Forest and Climatg Change

oy wratery, |l / Regional Office, [Shiliong
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against illegal mining, including illegal extraction, transportation, and

storage of minerals, vests with the concerned State authorities, which are
duly empowered under Section 23C of the Mines and Minerals
(Development and Regulation) Act, 1957 to frame and enforce measures for

prevention of such illegal activities.

11.That it is also respectfully submitted that insofar as issues relating to
pollution control énd environmental management are concerned, the State
Pollution Control Board functions as the nodal %fstatutory authofity within the
State under the Water (Prevention and Control of Pollution) Act, 1974, the
Air (Prevention and Control of Pollution) Act, 1981, and the Environment
(Protection) Act, 1986, and is accordingly responsible for addressing matters
pertaining to environmental regulation, 'pollutl%on control, and compliance

within its jurisdiction.

¢ AScieptis{ £
o i by B b Jiﬂ!i;q
Ministry of Environment, Forest and Climate Change

aﬁfmmm R / Regional Cffice,. Shillong
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12.That in view of the foi‘going: submissions, the Reply Affidavit filed by this

Answering Respondent be admitted and accepted by this Hon’ble Tribunal.

13.That the answering respondent craves leave of this Hon’ble Tribunal to file

additional information, if any till penderite lite.

14.That in view of the fbrgoing- submissions, this Hon’ble Tribunal may be
pleased to pass such or further Orders as it may deem fit and proper in the

given circumstances of this case.

Identified by:
. e
| i DERONENT
. H A LT clentigt £
y | TR, 97 w4 Sy aRde T Haren
| 7 Ministry of Environment, Forest and >limate Change
(Miss Ana A Sangma) | & wrater, freri Regional Office, Shillang

Advocate, Shillong ‘
Enrollment No. 0529 of 2018§
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VERIFICATION:

I, the above named deponent, do hereby solemnly affirm and state that the
ntents of above mentioned are true and correct t0 ﬂie best of my knowledge and

sed on record and I have not suppressed any materidl fact.

Verified at Shillong on 14" day of May, 2026

FnPEROY st
qAEReT, 99 Yd Srerqry, yRads dsnerd
Ministry of Environment, Forest and Clima’ ‘hange

&=itg sritwd, Rraiv ;7 Regional Office, wiiliong

i
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ANNEXURE R3/1

Item No. 01 ' Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAIL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 110(Tuc)/2012

Threat to life arising out of coal

mining in south garo hills district ' Applicant
Versus

State of Meghalaya & Ors. - Respondent

Date of hearing; 01.03.2021

Date of uploading of order on website: 15.03.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMEER

INDEX
S. CONTENT PARA
No. ; No
I Background: unscientific Rat Hole mining in the State 1-2
of Meghalaya ~ directions for preventive and remedial
action
I Constitution of Monitoring Committee for restoration of 3

enviroiment and  rehabilitation of victims and other
connected and incidental issues.

11 Orders of this Tribunal dated 04.01.2019, 11.04.2019 4-7
22.08.2019 on consideration of first three reports from
the Committee.

v Judgement of the Hon’ble Supreme Court dated 8
03.07.2019 (2019) 8 SCC 177 in Appeals arising out of
orders of this Tribunal

Vv Order dated 17,01.2020 on fourth to sixth reports of the | 9-11
Committee

Vi Order dated 27.07.2020 on seventh report of the 12
Committee

VII | Eighth report of the Committee dated 14.01.2021 13

VII | Affidavit of the State of Meghalaya in response to order | 14-16
dated 27.7.2020 filed on 24.9.2020 and rejoinder of the
Applicant thereto .

VIII | Consideration of the eighth report dated 14.1.2021 and | 17 - 24
final order

10
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ORDER

Background of the matter leading to prohibiting rat hole mining

1. The matter pertains to remedial action against unscientific ‘Rat Hole’
Mining of coal in the State of Meghalaya. Proceedings commenced on the
basis of a news item to the effect that on 06.07.2012, thirty coal
labourers were trapped in a coal mine and fifteen of them died. After
due consideration of the matter, on 17.04.20 14,‘ this Tribunal directed the
State of Meghalaya to ensure that rat hole mi#ing is stopped forthwith
throughout the State and any illegal transport of coal shall not take

place until further orders.

2. On 09.06.2014, to give effect to order dated 17.04.2014, a
Committee was formed to guantify the extracl%.ed coal and its location,
assess its value and also to prescribe mode of its transportation. In
the light of the report this Tribunal, on 07.150.201'7, noted that 6.3
million tonnes of illegally mined coal valued at Rs. 307 Crores was
lying in the State on which royalty of Rs. 4;00 Crores was assessed.
Direction was issued for videography in the operation of the weigh bridges.
The issue of ciuantum of coal to be permitted to be transported was to be
gone into with the assistance of the Committee. Further, direction was
issued to credit the amount of royalty in a sei)arate account with 10%

of the value of coal to be credited to Environment Protection Fund.

On 31.03.2016, the Tribunal directed that except the coal already

transported, the remaining will vest in the State.

Constitution of Monitoring Committee

3. Finally, on 31.08.2018, after reviewing% the earlier proceedings,

this Tribunal directed that rat hole mining will remain prohibited and

11



15

so also the transportatioﬂ of the mined material. The State will be the
custodian of the aivailable coal for which necessary inverttory will be
prepared. The Tﬁbﬁnal also directed constitution of a Committee to be
headed by a forme; High Court Judge of the Guwahati High Court for
restoration of the énvironment and rehabilitation of the victims. The
Committee was at l:iberty to take up incidental issues. The Committee
was also to supervise issues arising out of receiversiiip /custodianship
of already extracted coal, including environmental issues arising out
storage and remedial steps. Other Members of the Committee were to be
repreéentatives of CPCB and Indian School of Mines, Dhanbad. The State
of Meghalaya was? to provide records, logistics and facilities to the
Committee. The Committee was free to requisition services of technical
experts from the S’;;ette and to carry out field visits. The Committee was
also free to set up i;ts website for receiving and givmg information and to
involve educational institutions for awareness and feedback. The
Committee was to meet twice in a month to review the progress and to fix

further targets and send reports to this Tribunal every two months,
Reports of the Committee and further orders

4. The Committee gave its report on 02.01.2019 which was considered
vide order dated 04.01.2019 with regard to the following questions framed

by the Committee:~

(A)  Whether coal mining activities, including extraction of coal and
the transportation of the same, are going on despite the order
passed:by the Hon’ble NGT imposing ban on coal mining and
transportation?

(B}  Quantity of extracted coal as on the date on which the ban was
imposed by the Hon’ble NGT and left to be transported?

(C)]  Quantity of un-inventoried coal which has been extracted
before imposition of ban by the Hon’ble NGT?

(D)  Whether coal mining activities as well as dumping of coal
results in adverse environmental effect, if so, the nature and
extent thereof?

12
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(E}  What are the steps required to be taken by the Committee for
restoration of the environment and rehabilitation of victims of
coal mining? :

(F)  The extent of execution of the Action Plan prepared by the
Committee?”

Incident of 13.12.2018 — 15 workers trapped

5. The Tribunal noted that a farther tragic incident took place on
13.12.2018 where 15 workers were trapped.} The report was that the
illegal mining was still continuing. The assesséd quantity of such coal
was 23,25,663.54 MT. The mining was resulﬁﬁg in adverse impact on the
environment for which a study was required to be undertaken. Action
plan was proposed for restoration of the environment. In view of the
consistent failure of the State in enforcing the law, this Tribunal held the
State to be liable to deposit a sum of Rs. 10(5 Crores with thé Central
Pollution Cohtrol Board (CPCB) to be sperit for restoration of the
environment. The Tribunal also observed that the Committee may
consider seizure of equipments used for illegal mining or transportation,
to be released only after paymeﬁt of 50% of thé showroom price of such
equipments. The Tribunal suggested that theé Committee may consider

the following:

«36. The Committee may also consider the following:-

1. Any cranes and trucks found to be involved in illegal mining or
transportation which have not yet been seized may also be seized.
The seized vehicles or equipments be released by the concerned
District Magistrates only after recovering damages to the extent of
50% of the showroom price of the vehicles or equipments. The said
amount may also be credited to the restoration fund. :

2. Efforts be expedited to identify vicﬁms who have suffered at
least since 01.07.2012 and to assess loss to the environment and the
manner of restoration.

3. Disaster Management Plan for the whole of the area ‘on site’
as well as ‘off site’ needs to be prepared and put into operation.

4. Appropriate technology to replace rdt hole mining.

13
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5. Resource (coal) audit of Meghalaya Power Limited and Star

Cement Limited to ascertain the legitimate procurement of coal and
its source. |

6. The Committee may take services of NEERI Nagpur, Indian
School of Mine, Dhanbad, FRI Dehradun, CPCB apart from any other
agency for making assessment of the damages.

7. Survey %of health of the habitants may also be considered.

8. Skill Development Programmes to provide alternative means of
employment to the workers involved in rat hole mining may be
considered.

9. Mitigation/ restoration of impacted areas due to AMD.”

6. Further repoﬁ was considered on 11.04.2019. The Tribunal
approved the recommendations including those for installation of digital
display boards in 1§'espect of quality of water of the concerned areas
and evolving mechanism for effective action against transportation
of illegally mined coal such as electronic manifest system, audit of

source of coal acquired by the power generation and cement plants.

7. The matter v&;as further considered on 22.08.2019 in the light of

report dated 02.08.20 19 received from the Committee as follows:-

“lto6xxx | Joo X000

8. Further report dated 02.08.2019 has been received from the
Commiltee to be -considered today. We may note that the
Hon’ble Supreme Court, vide judgement dated 03.07.2019, in
Civil Appeal No. 10720 of 2018 (State of Meghalaya v. All
Dimasa Students Union, Dima Hasao District Committee and
Ors) and other connected decided Appeals arising from orders
of this Tribunal, directing, inter alia, as follows:

“Conclusions:-

191. From the foregoing discussions we arrived at following
conclusions:- '

XX XX xx

9) As per statutory regime brought in force by notification dated
15.01.2016 issued under Environment (Protection) Act, 1986,
environmental clearance is required for a project of coal for mining of
any extent of area. While implementing statutory regime for carrying
mining operations in the Hills Districts of the State of Meghalaya, the

14
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State of Meghalaya has to ensure compliance of not only MMDR Act,
1957 but Mines Act, 1952 as well as Environment (Protection) Act,
1986.

10} In Hill District of State of Meghalaya for carrying coal mining

operations in privately owned/community owned land it is not
the State Government which shall grant the mining lease
under Chapter V of Rules, 1960, but it is the private
owner/community owner of the land, who is also the owner of
the mineral, who shall grant lease for mining of coal as per
provisions of Chapter V of Rules, 1960 after obtaining
previous approval of the Central Government through the
State Government.

xx xx ' xx

13) In event the mining is carried out by a mining lease holder as
per the provisions of Act, 1957 and Rules, 1960 with an approved
mining plan there can be no objections in carrying of such
mining operations under the regulation ‘and control of the
State of Meghalaya. We clarify that in event mining operations
are undertaken in privately owned/community owned land in
Hills Districts of Meghalaya in accordance with mining lease
with approved mining plan as per Act, 1957 and Minerual
Concessions Rule, 1960, the ban order dated 17. 04.2014 of the
tribunal of the NGT shall not come in way of carrying mining
operations. '

xx XX , 1_ xx

20) The coal extracted and lying in open after 15.05.2016 does not
automatically vest in the State of Meghalaya and the owner of the
coal or the person who has mined the coal shall have the
proprietary right in the mineral which shall not be lost.

21) The suggestion of learned Amicus Curiae that entire
extracted coal lying at various places in hills districts of
Meghalaya be directed to be taken over by Coal India Ltd. is
accepted. The Coal India Ltd. may dispose of the same as per
its normal method of disposal and proceeds be dealt with as
per directions issued. ;

22) The State having carried out the assessment of the coal lying
in the aforesaid four districts including the details of the quantities’
and the details of owners being available with it, it may ensure that
entire coal is handed over to the Coal India Ltd., as per the
mode and manner to be formulated by Katakey Committee in
consultation with officers of the Coal India Ltd. and the State
of Meghalaya. :

23) Itis for Coal India Ltd. to decide as to venue, where they
shall receive the coal, i.e., either at any of its depot or any
other place in the State of Meghalaya and it is for the Coal
India Ltd. to finalise the process of disposal and auction of
the coal. It shall be the duty of the State of Meghalaya and its
officers especially Deputy Commissioner of the area concerned
to enter details of quantity of the coal, name of the owner and
place from where it is collected. All concerned shall take steps

15
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to ensure wéighmeut 'of the coal when it is received by Coal
India Ltd.

24) The expenses of transportation shall be borne by the
State of Meghalaya, Coal India Ltd. or by both, which expenses
shall be deductible from the price received of the coal. The
State of Meghalaya shall be entitled to royalty and payment
towards MERP Fund as well as taxes out of the price of the
coal. After deducting its expenses for transportation with 10%
of price of the coal, the Coal India Ltd. shall remit the balance
amount to the State and it is Jor the State after deducting the
royalty and payment to the MERP Fund and taxes to pay back
balance the amount to the owner.

25) The coal which has been seized by the State in illegal
transportation and illegal mining for which different cases
have been registered by the State, is not to be dealt with as
directed above. The seized coal shall be dealt by the State in
accordance with Section 21 of the Act, 1957 and on being
satisfied, the State can take a decision to recover the entire
quantity of coal so illegally raised without lawful authority.

192  In view of the foregoing discussions and conclusions, all these
appeals are decided in the following manner: -

X : XX XX

4) All L AS seeking direction for transportation of coal are
disposed of directing: -

] All extracted coal as assessed by State of Meghalaya lying in

dszerent districts of State of Meghalaya which as per order of .

NGTis | in custody of State of Meghalaya shall be handed over
to Coal India Ltd. for proper disposal.

) The Katakey Committee after discussion with Coal India Ltd.
and State of Meghalaya shall formulate a mechanism for
transport, weighment of all assessed coal.

iii) The Co::zl India Ltd. shall auction the coal so received by it as
per its best judgment and remit the proceed to State tc the
extent as directed above.

w) Al coaljsefzed by the State for which cases have already been
registered shall be dealt by the State in accordance with
Section.21 of 1957 Act.”

8. We may now dea-l with the report of the Committee which is,
inter alia, as follows:

“It is, therefore, evident that though the learned counsel
appearing for the State of Meghalaya submitted before
the Hon'ble Tribunal that the compliance report in that
regard shall be submitted to this committee within two
weeks, the direction to install Digital Display Boards
has not been fully implemented till date. As stated above,
such Boards have been installed in the State Capital,

16
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i.e., in Shillong only. The same have not been installed
in the coal mining affected districts and Sub-Divisions
so far. !

The Committee directs the aforementioned 4{four] Cement
Plants, namely, Green Valley Industries Ltd, Gold Stone
Cement Ltd, Hills Cement Ltd and Virgo Cement Ltd and
one Thermal Power Plant, namely, CMJ Breweries Ltd to
depute their representatives to attend the next sitting of
the Committee scheduled to be held on 14.08.2019 along
with all reguired information and documents without
JSail. :

The Secretary to the Gout. of Meghalaya, Mining and Geology
Department, during the Proceeding No. 16-B held on
23.07.2019 has produced before the Committee a letter dated.
22.07.2019 seeking a month's time to formulate a
comprehensive plan and proper policy of transportation
and handing over of coal to the Coal India Limited for
disposal/auction as per rules of the Coal India Limited.
The Committee has also been informed that after
finalisation, the same shall be placed before the
Committee for deliberation. :

Based on the said communication, jone month time has been
granted to the Mining and Geology Department, Gout. of
Meghalaya. The second special sitting scheduled to be held in
Guwahati on 26.07.2019 with the representatives of the Coal
India Limited and the concerned departments of the Gout. of
Meghalaya to discuss about the formulation of a policy for
transportation and handing over of the coal to the Coal India
Limited, has, therefore, been postponed and the next date was
decided to be fixed in its Proceeding to be held on 14. 08.2018.

The Committee in the said Proceeding has recorded that the
majority of the directions issued by it in the Proceeding No.12
dated 25.04.2019 have not been implemented so far and hence
the Commissioner & Secretary to the Gout. of Meghalaya,
Mining and Geology Department has been directed to submil a
report on the status of implementation of each of these
directions in the sitting scheduled to be held on 14.08.20189.

From the aforesaid position, it is, therefore, evident that
the directions issued by the Committee in its Proceeding
No.12 dated 25.04.2019 have not been fully complied
with till date. ‘

CONSIDERATION OF THE RECOMMENDATIONS OF THE
COMMITTEE MADE IN ITS PROCEEDING Nos. 13, 14 AND
15 DATED 03.05.2019, 03.06.2019 AND 28.06.2019,
COPIES OF WHICH HAVE BEEN SENT BY MAJL IN

ngp.filingAgmail.com ON 08.07.2019.

The Committee in the Proceeding No.13 dated 03.05.2019
recommended for consideration for release of an amount of

17
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Rs.40,36,500/- from the MEPR Fund to implement the pilot
project for afforestation and reclamation of coal mining
affected land and organisation of festival-cum-mass
awareness programme submitted by the Principal Chief
Conservator of Forest (Climate Change Research and
Training), Govt. of Meghalaya and North Eastern
Reg:onal Office of the Central Pollution Control Board.

The Committee also in the Proceeding No. 14 dated 03.06.2019

has recommeénded for consideration by the Hon’ble Tribunal for

passing necessary order for deployment of CAPFs to assist the
State Police in checking the transportation and mining of coal
in the State for the purpose of enforcement of the direction
issued . from time to time to ban illegal mining and
transportation of coal.

The Committee in the said Proceeding had also recommended
Jfor consideration by the Hon’ble Tribunal to release a number
of rupees one Crore from MEPR fund to facilitate the Forest &
Environment Department for afforestation of the coal mine
affected areas and to ensure availability of adequate number

of good quality plants,

The Committee in the Proceeding No.15 dated 25.06.2019 has
also recommended for consideration by the Hon’ble Tribunal
Jor release of Rs.19,19,500/ - from the MEPR Fund towards the
cost to, be incurred in the Pilot Project of Micro Algae
Treatment of the acidic water in the identified stream in
the coal mining affected areas to be implemented by M/S
Trinity Impex International.

The Hon’ble Tribunal may consider the aforesaid
recommendations of the Committee.

The Committee, on 31.08.2019 shall submit the further report
relating to the status of implementation of the Action Plan
prepared by it, directions issued by it from time to time and
also the directions issued by the Hon’ble Supreme Court in Civil
Appeal No. 10720 of 2018 (State of Meghalaya v. All Dimasa
Students Union, Dima Hasao District Committee and Ors.) and
other analogous matters passed In Judgment & Order dated
03.07.2019.”

Learned Counsel for State of Meghalaya submitted that with
regard to display boards, further steps have been taken and a
report dated 03.08.2019 has been filed before this Tribunal
and a report will also be filed before the Committee. The
Commitiee may look into the same.

As regards effective action against illegal transportation, the
Committee has suggested deployment of Central Armed Forces
and the State Police. The Committee has also suggested release
of certain funds. Learned counsel for the State submitted that
the recommendations of the Committee be accepted.

18
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We accept the recommendations of the Commitiee for
release of the amount as presented in para (3} & (4) of
recommendations as noted above. As regards deployment
of Central Armed Police Forces (CAPF), our attention has beern
drawn to earlier proceedings before this Tribunal in order dated
25.03.2015 as follows:

«1. The Additional Secretary, North East in the Ministry
of Home, Central Government shall, within a period of
two weeks from today, hold a meeting with the Chief
Secretary of the State of Meghalaya and other concerned
Authorities and consider the proposal of the State of
Meghalaya for deployment of appropriate force to ensure.
compliance of orders of the Tribunal and protection of the
Environment and Ecology, particularly water bodies as
recorded in various orders of the Tribunal. We are
hopeful, that the decision will be taken objectively and in
the interest of public at large.”

We are informed that in pursuance thereof, the Central
Government did provide the requisite Forces at that time. In the
light thereof, the State of Meghalaya to follow the same course
of approaching the Central Government. The Central
Government may give due consideration o such proposal
expeditioushy. j

Only other issue which survives for consideration is the
enforcement of directions of the Hon’ble Supreme Court for
handing over coal already mined and lying at various
places in Meghalaya to the Coal India Ltd. As per
directions of the Hon’ble Supreme Court, in the
judgement dated 03.07.2019 the same may be looked
into by the Committee in consultation with the officers
of Coal India and the State of Meghalaya. We suggest
that the Committee may fix specific timeline for the

purpose. j

Our attention in this regard has been drawn to a Challan. dated
13.08.2019 issued by the Divisional Mining Officer, Jowai with
regard to transportation of the ‘auctioned’ mineral. Learned
Counsel for the State may ascertain whether the transportation
is in terms of the scheme prepared by the Committee in
accordance with the directions of the Hon’ble Supreme Court
and if not, remedial action may be taken. The Commiltee may
look into this aspect and applicability of online electronic
manifest system for regulating movements of vehicles and
issuance of challans as per the Tribunal’s order dated
11.04.2019. :

The companies in question are directed to furnish the requisite
information to the Committee, failing which this Tribunal may
have to take coercive measures against the Chief Executive
Officers of the companies. This aspect will be considered in the
light of further report of the Committee. The Committee may
also make its recommendations about the conduct of officers
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not cooperating in compliance of orders of the Hon’ble Supreme
Court and this Tribunal so that the State may take appropriate
action and inform this Tribunal. '

16. The Committee has proposed to send its further report by
31.08.2019. Thereafter, a further report be sent after three
months by 30.11.2019.

17.  List again on 10.12.2019 or as and when the occasion arises.”

Supreme Court judgement in appeal from NGT orders

8. We have perl,:lsed thé judgement of the Hon’ble Supreme Court in
{2019) 8 s8CC 177 m Appeals arising out of orders of this Tribunal. The
Hon’ble Supreme h_és upheld the jurisdiction of this Tribunal in dealing
with the matter and constituting the Monitoring Committee. Though the
private owners of i:he land had right inr the minerals after deducting
handling charges,% royalty and Environment Protection Fund, no
unregulated and u:%iscientiﬁc'mining could be carriea out. The Mining
Po'licy of the State was required to be consistent with the Mines and
Minerals (Development and Regulation) Act, 1957 (MMDR Act) and mining,
even by owner, is r;equired to be regulated under the statutory scheme.
The Environmental; Clearance (EC) is required in terms of the relevant
Notification. Comf)iiancc_of MMDR Act, Mines Act, 1952 as well as
Environment (Protection} Act, 1986 (EP Act) is necessary. The Mineral
Concession Rules 1960 are also required to be followed. Schedule VI to
the Constitution does not affect the said laws. Order of the Tribunal
dated 17.04.2014 W=as upheld banning Rat Hole mining, as the manner of
sucl;l mining is not consistent with the statutory scheme. However, the
said ban will not ba.r legal and scientific mining as per statutory scheme.
Order of the Tribunal constituting MEPR fund was also upheld. Order
dated 04.01.2019 requiring deposit of Rs. 100 Crores with CPCB for

restoration of environment was also upheld but the same could be paid
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out of the Meghalaya Environment Protection and Restoration Fund’
(MEPR Fund).r The extracted coal laying at various places was directed to
taken over by Coal India Limited. The coal is to be handed over to Coal
India Limited by the State in the manner formulated by the Committee.
The State of Meghalaya and Coal Indlia Limited are to deliberate with the
Committee to finalize plan for transportation and handling over of the coal
for disposal as per Rules which may be beneficial for the owners of the
mine as well as the State. The Coal India Limitf:d is also to take steps for
payment of the coal and the State of Meghalayé is entitled to royalty and
taxes. After deducting cost of transportation/ royalty and payment to
MEPR fund and taxes plus 10% of the value of the coal, the balance is to
be disbursed to the owner. The disbursement is to be made by the State.
The coal seized in illegal transportation of illegal mining is to be dealt by

the State under Section 21 of the MMDR Act sai)arately.

17.1.2020 order of NGT on 4t to 6t report and change of Chairperson.

of the Committee

9. The matter was thereafter dealt with on 217.01.2020 in the light of
04th 05t and 06" Reports of the Comn;ittee dated 31.08.2019,
02.12.2019 and 03.12.2019. Before referring tﬁe same, we may first refer
to the extracts from the first 3 reports dated 02i01.2019, 31.03.2019 and
02.08.2019 which also consider the earlier orders of the Tribunal dated

04.01.2019, 11.04.2019 and 22.08.2019 as follows:-

“Reports

«2 1 First Interim Report

3.1.1 The Committee submitted its First Interim Report
dated 31.12.2018 to the Hon'ble NGT on 02.01.2019. The

said First Interim report contains findings of the Commitiee’

on the following questions framed by the Committee:-

12

21



3.2

25

Wherher coal mining activities, including extraction of
coal and the transportation of the same, are going on
despite the order passed by the Hon'ble NGT imposing
ban on coal mining and transportation?

Quantity of extracted coal as on the date on which the
ban was imposed by the Hon'ble NGT and left to be
transported?

Quantity of un-inventoried coal which has been
extracted before imposition of ban by the Hon'ble NGT?

Whether coal mining activities as well as dumping of coal
results in adverse environmental effect, if so, the nature
and extent thereof?

What are the steps required to be taken by the
Committee for restoration of the environment and
rehabilitation of victims of coal mining?

The extent of execution of the Actlon Flan prepared by
the Committee?

éecond Interim Report

3.2.1 The Committee submitted its Second Interim Report dated
30.03.2019 to the Honble NGT. In the said Report, the
Committee placed before the Hon'ble NGT the current status of
the following issues:

)

()

(243)

)

()

()
(i)

(v173)

()
)

(i)
(i)

Ava:labzhty and investment of amounts available in
the MEFR Fund.

Monz‘ton’ng of quality of water in the rivers and streams
of the areas affected by coal mining.

Steps taken for neutralisation of Acid Mine Drainage
(AMD) contaminated water in the rivers & streams of the
areas affected by coal mining activities.

Status of the ongoing water supply schemes in coal

mining affected areas in East Jaintia Hills District, under

the Public Health Engineering Department.

Seizure of cranes, trucks etc. involved in illegal mining or
transportation and release of such wvehicles and
equipment.

Skill Development Schemes

Survey of health of the habitants of the areas affected
by coal mining.

Framing of Disaster Management Plan, both "on site”
and "off site”.

Venﬁcation of un-inventorised coal.
Frocurement of coal by the Cement Companies from the
locaI market in the State of Meghalaya.

Pdot PrOJects to be undertaken by CIMFR-CISR, Dhanbad

Awareness Camps/Programme.
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(i) Applications for compensation to the next of kin of the
persons who died during illegal mining and to the
persons who suffered injuries during due to illegal coal
mining. .

(xiv) Preparation of Geospatial Database inputs of Planning
and Restoration of areas affected by coal mining in the
State of Meghalaya. :

(xw)  Coal mining activities including transpiration of coal.

3.2.2 The Committee in the said Report also recommended that
the Hon'ble NGT may permit release of an amount of Rs. 96.59
lakh for procurement of 6(six) numbers of vehicles mounted
with Water Tankers to be used for supplying potable waters to
the villagers of the villages in the district of East Jaintia Hills
affected by coal mining activities and where the potable water
has not so far been supplied.

3.3 Third Interim Report

3.3.1 The Committee submitted its Third Interim Report dated
02.08.2019 to the Hon'ble NGT ori 02.08.2019. In the said
Report, the Committee placed before the Hon'ble NGT the
current status of the following directions issued by the Hon'ble
NGT in the Order dated 11.04.2019:

{i} Release and utilisation of an amount of Rs.96.59 lakh from the
MEPR Fund in favour of the Deputy Commissioner, East
Jaintia Hills District for purchase of the six vehicles mounted
with water tankers. ‘

fijj  Installation of Digital Display Boards at the Headquarters of
coal mining affected Districts and Sub-Divisions and display
thereon quality of water in ten worst polluted rivers/ streams
in the District/ Sub-Division. f

fiti)  Audit of the source of coal acquired by the power generation
and cement plants in the State of Meghalaya.

(iv) Mechanism to be adopted for effective action against illegal
transportation of coal such as electronic manifest system for
regulating movement of vehicles and issuance of challans.”

Order dated 04.01.2019:

«4.1.2 In view of the consistent failure of the State in enforcing the
law, the Hon'ble NGT held the State to be:liuble to deposit a sum of
Rs. 100 Crores with the Central Pollution Control Board (CPCB]J to be
spent for restoration of the environment. The Hon'ble NGT also
observed that the Committee may consider seizure of equipment used
for illegal mining or transportation, to be released only after payment
of 50% of the showroom price of such equipment. '

4.1.3. The Hon'ble NGT in the said order dated 04.01.2019 also

suggested that the Committee may consid{er the following:

{i) Any cranes and trucks found to be iinvolved in illegal mining
or transportation which have not yet been seized may also be
seized. The seized vehicles or equipment be released by the 4
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concerned District Magistrates only after recovering damages to
the extent of 50% of the showroom price of the vehicles or
equipment. The said amount may also be credited to the
restoration fund

(ii}  Efforts be expedited to identify victims who have suﬁ’ered at
least since 01.07.2012 and to assess loss to the environment and the
manner of restoration.

(ifi)  Disaster Management Plan for the whole of the area 'on site'
as well as ‘off site’ needs to be prepared and put into operation.

fiv) Approph'ate technology to replace rat hole mining.

(v)  Resource (coal) audit of Meghalaya Power Limited and Star
Cement Limited to ascertain the legitimate procurement of coal and
its source.

Order dated 11.04.2019;

4.2.2 The Hon'ble NGT in the said order dated 11.04.2019 also
noted the finding of the Committee that despite the order passed
by the Hon'ble Supreme Court prohibiting transportation of coal,
the same has not been stopped by the authorities for the reasons
best known to them as well as another ﬁndzng relating to non-
installation of Digital Display Boards in the Sub-Division,
Districts and the State Headguarters/Capital, displaying the
guality of water in the respective areas for information of general
public. The Hon'ble NGT, having regard to the submission of the
learned coun'sel appearing for the State of Meghalaya directed
that the aforesaid issues will be duly dealt with and a
compliance report shall be filed before the committee within two
weeks, directed the Commitiee to consider the same on its next
sitting, Le., on 25.04.2019. The committee was also given liberty
to consider the matter and pass Jurther
orders/recommendations.

4.2.3 The Hon'ble NGT vide the said Order also directed that the
Committee may consider requirement of foolproof mechanism to be
adopted for effective action against transportation of illegally

mined coal such as electronic manifest system for regulating -

movement of vehicles and issuance of challans and also may
consider audit of resource of coal acquired by the Power Generation
and Cement Plants in the State of Meghalaya.

Order dated 22.08.2019:

4.3.2 The Hon'ble NGT in the said Order dated 22.08.2019 also

directed as below:

{i) For making available Central Armed Police Force (CAPF} the
State of Meghalaya shall follow the same course of approaching
the Central Government as has been done by them in the past in

compliance of directions issued by the Hon'ble NGT vide order

dated 25.03.2015. The Central Government may give due
consideration to such proposal expeditiousliy.

15
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(i)  As per directions of the Hon'ble Supreme Court, in the
Jjudgement dated 03.07.2019 the enforcement of directions of the
Hon'ble Supreme Court for handing over coal already mined and
lying at various places in Meghalaya to the Coal India Ltd may be
looked into by the Committee in consultation with the officers of
Coal India and the State of Meghalaya. The Committee may fix
specific timeline for the purpose. :

{iiiy Learned Counsel for the State may ascertain whether the
transportation under a Challan dated 13.08.2019 issued by the
Divisional Mining Officer, Jowai with regard to transportation of the
‘auctioned’ mineral is in terms of the scheme prepared by the
Committee in accordance with the directions of the Hon'ble Supreme
Court and if not, remedial action may be taken. The Committee
may look into this aspect and applicability of online electronic
manifest system for regulating movements of vehicles and
issuance of challans as per the Tribunal's order dated
11.04.2019. :

(iv) The cement companies in question are directed to fumnish the
requisite information to the Committee, failing which this Tribunal
may have to take coercive measures against the Chief Executive
Officers of the companies. This aspect will be considered in the light
of further report of the Committee. -

{v) The Committee may also make its recommendations about
the conduct of officers not cooperating in compliance of orders of the
Hon'ble Supreme Court and this Tribunal so that the State may take
appropriate action and inform this Tribunal.” '

Thereafter 04th, 05t and 06% reports were dealt with which are

extracted below:-

«4th Interim Report dated 31.08.2019 :

In the 4%t Interim Report the Committee considered the
mechanism to deal with the complaints: under Section 21 of the
MMDR Act of illegal raising and transportation of coal, procedure for
exercise of powers under Section 21 {5) of the MMDR Act, action to
be taken in new cases of illegal mining/storage and transportation,
action for preventing illegal mining and storage, recovery of fresh
stock of coal extracted prior to ban, action for vielation of Water
(Prevention and Control of Pollution} Act, 1974 and EP Act apart
from action under MMDR Act, steps for mitigating environment
pollution caused by acidic water and emitting from the coal depots/
dumps, mechanism in term of EIA Notification of 2006, video
recording of consignments for illegal transportation of coal, scheme
to rteward informers giving information about illegal
mining/transportation, establishing coal mine surveillance system
and SOP to deduct illegal mining or dumping of coal, disposal of
coal confiscated under Section 21(5) of MMDR Act, preparation of
geological and feasibility report for scientific coal mining, execution
of pilot project for treatment of acidic water and for afforestation and
reclamation of coal mining affected land, preparation of draft
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guidelines for utilization of amounts of MEPR fund including
amount of Rs. 100 Crore transfer to CPCB, continuation of Prof.
(retired) AK. Singh, from Indian School of Mines, Dhanbad as
Member of the Committee, recording of coal depots where coal is to
be handed over to Coal India Limited by joint Committee. After due
consideration; the Committee has suggested the following
directions:-

“The Hon'ble NGT may consider to pass the following
directions:

1. The State of Meghalaya shall constitute a Monitoring
Commitiee under Chairmanship of the Chief Secretary to
undertake monthly review of actions taken by various
Authorized Officers’ to file complaints before concerned
Courtsof Law under Section 21 of the MMDR Act against
the persons involved in illegal raising and transportation of
coal. (para 5.1.2.12 (i)}

2. Theé State of Meghalaya shall formulate guidelines

stipulating therein a detailed procedure for exercise of the
bowers conferred on the State under sub-section {5} of
section: 21 of the MMDR Act to recover mineral raised
unlawfully from such person or where such mineral has
already been disposed to recover price thereof (para
5.1.2.12 (i)

3. The State of Meghalaya shall mandatorily invoke
provisions of sub-section (5) of section 21 of the MMDR Act
in all new cases where illegal raising or storage or
transportation of coal is detected in the State of Meghalaya.
{para 5.1.2.12 (iii))

4. The State of Meghalaya shall in exercise of powers
conferred by Section 23 (C) of the MMDR Act Jormulate rules
Jor preventing illegal mining, transportation and storage of
minerals and shall notify the same in the official Gazette
within one month. (para 5.1.2.12 (iv))

5.In the cases where any person declares any fresh stock of
coal purported to be extracted prior to imposition of the ban
by the Hon'ble NGT, apart from other punitive actions, actions
under sub-section (5] to section 21 of the MMDR Act to recover

such coal shall mandatorily be initiated by the State of ‘

Meghalaya (para 5.1.2.12 (v)).

6. Subject to provisions of the Law of Limitation, the MSPCB
and CPCB shall initiate necessary action to file complaints
under relevant sections of the Water Act against persons
involved in raising, storage and transportation of the coal
reportedly extracted prior to imposition of ban on rat hole coal
mining ‘in the State of Meghalaya by the Hon'ble NGT in April
2014, transportation of which has been allowed by the
Hon'ble NGT and the Hon'ble Supreme Court. (para 5.1.3.6

)

7. In cdse any fresh illegal mining, storage or transportation of
coal in the State of Meghalaya is detected by the Police or
District Administration or the Mining and Geology
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Department, apart from initiation of proceedings under
relevant provisions of the MMDR Act against the persons
involved in such mining, storage and transportation of the
coal, the same shall also be intimated to the MSPCB and
CPCB for initiation of necessary .actions to file compliant
against relevant section(s) of the Water Act against such
person. Details of all such cases detected after imposition
of ban on illegal rat hole coal mining in April, 2017 shall
also be communicated to the MSPCB and CPCB for similar
_actions. (para 5.1.3.6 (ii}). :

8. In case any fresh raising of coal in the State of Meghalaya
is detected by the Police or District Administration or the
Mining and Geology Department, apart from initiation of
proceedings under relevant provisions of the MMDR Act
against the persons involved in such illegal raising of the
coal, the same shall be intimated to the North Eastern
Regional Office of the Ministry of Environment, Forest and
Climate Change, Government of India for initiation of
necessary actions to file complaint against relevant section
of the EP Act against such persons. Details of all such cases
detected on or after 15.01.2016 shall also be communicated
to the North Eastern Regional Office of the Ministry of
Environment, Forest and Climate Change, Government of
India for similar actions. {(para 5.1.4.3(1) ‘

9. The CPCB and the MSPCB shall critically examine the
regulatory regime preseritly in force to govern establishment
and operation of coal depots/dumps in the State of Meghalaya
and take necessary actions to fill gaps, if any, in such regime
to prevent, minimize and mitigate environment pollution
caused by acidic water emanating from such depots (para
5.2.3). :

10. The State of Meghalaya shall within one month put in
place a mechanism stipulated in Appendix XII of the EIA
Notification 2006 to regulate transportation of coal in the
State. No transportation of coal in'the State of Meghalaya
shall, after a period of one month, be allowed till such
system containing all the features stipulated in the said
Notifications is fully operationalized. (para 5.3.7 (i)}

11. The State of Meghalaya shall operationalize a system
to video record consignment of each truck passing through
all probable routes likely to be used for illegal
transportation of coal. The State of Meghalaya shall
identify suitable locations which may cause least
disturbance to non truck traffic and install a system of
Close Circuit Cameras to ensure video recording of
registration number and consignment of each truck
passing through each such routes. To minimize
inconvenience to non-truck traffic, feasibility of
installation of such system at existing toll gates,
checkpoints, parking lanes/ bays etc. may be explored. In
case no such toll gates, check points, parking lanes/ bays
etc. exist at the required locations, the State of Meghalaya
in consultation with and/or assistance of the National
Highways and Infrastructure Development Corporation
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(NHIDCL) and/or National Highways Authority of India
(NHAI}! shall construct additional lanes to Sfacilitate
checking of trucks without causing inconvenience to other
traffic. Temper proof continuous video recordings made at
the check points shall be retained at least Jor a period of
one year and shall periodically be reviewed / checked by
the authorities in the Police, Civil Administration and
Mining' & Geology Department from time to time. {para
5.3.7 (ii))

12. State of Meghalaya shall within .a month frame a
scheme to suitable reward the informers in case the
information on illegal mining and/or transportation of coal
provided by such informers is found to be true.
Confidentiality of the persons furnishing the information,
shall at all cost be maintained so that such informer is not
threatened by anyone who are interested in continuing coal
mining activities. (para 5.3.7 {iii)),

13. The State of Meghalaya with the assistance of North

Eastern Space Applications Centre (NESAC), Department of

Space, Government of India, shall within a period of three
months put in placé a Coal Mine Surveillance System
(CMSS} in the State of Meghalaya and also develop a
Standard Operating Procedure {SoP) providing Sor effective
follow up action, in case any illegal mining or dumping of
coal is detected by the MSS. The CMSS to be developed may
be similar to one which has already been developed by the
Ministry of Mines and Indian Bureau of Mines (IBM) with
assistance from the Bhaskaracharya Institute for Space
Application and Geo-Informatics (BISAG), Gandhinagar and
Ministry of Electronics and Information Technology (MEITY).
{para 5.3.7 (iv)).

14.  The coal which has either been recovered by the State
in exercise of powers conferred under sub-section (5) of
Section 21 of the MMDR Act or has been confiscated in favour
of the State of Meghalaya by an order of a Court of Law and
the coal which has been seized by the Officers Authorised by
the State Government in this behalf disposal of which has
been permiited by the concerned Competent Court of Law,
shall be disposed of only through e-auction conducted by the
Coal India Limited {para 5.3.7 {v)}.

15. The State of Meghalaya shall expedite drilling of

requisite number of bore-holes in 1 sq. _km. area in
Khliehriat-Sutnga area in East Jaintia Hills District and
complete preparation of Geological Report and Feasibility
Report for scientific coal mining in the said area within two
months. {para 5.4.2.2 (i)).

16. The State of Meghalaya is allowed to use an amount of
Rs. 4,15,000 (rupees four lakh fifteen thousand) only plus
GST at the applicable rates for execution of a Pilot Project on
treatment of acidic water at a Water Supply Scheme (WSS)
under the Public Health Engineering (PHE)} Department at
Lelad village in East Jaintia Hills District by using micro-
algae consortia as an alternative to lime solution by M/s.
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Trinity Impex International & Phycospectrum Environmental
Research Centre. {para 5.5.6.6 (i)].

17. The State of Meghalaya and the CPCB are allowed to
utilize an amount of Rs.40,36,500/- from the MEPR Fund
to implement a pilot project’ for afforestation and
reclamation of coal mining affected land and organization
of a festival-cum-mass awareness programme submitted
by the Principal Chief Conservator of Forest (Climate
Change Research and Training), Gout. of Meghalaya and
North Eastern Regional Directorate of the CPCB. (para 5.5.8.2

;-

18. The State of Meghalaya shall within one month
formulate draft guidelines, strictly in conformity with the
broad parameters suggested by the Justice Katakey
Committee in its fourteenth Sitting held on 03.06.2019, for
utilization of amounts available in the MEPR Fund in an
expeditious and transparent manner and submit the same
to the Committee. The Committee shall examine the draft
guidelines and place the same along with its comments
thereon before this Tribunal within one month of receipt of
the guidelines. (para 5.5.9.8 (i)). '

19. The amount available in the MFPR Fund including an
amount of Rs. 100 Crores transferred to the CPCB in
compliance of direction issued by the Hon'ble Supreme
Court in paragraph 179 of Judgment dated 03.07.201% in
the Civil Appeal No. 10720 of 2018 in the matter of State
of Meghalaya versus All Dimasa Student Union, Dima-
Hasao District Committee and Ors. and other connected
matters and the interest accrued thereon shall be used
exclusively for implementation of Action Plan prepared by
the Committee for restoration of environment in areas
affected by coal mining in the State of Meghalaya. The
Committee hased on inputs received from various
stakeholders or on its own motion may periodically reviety,
revise and update the Action Plan. (para 5.5.9.8 {ii)}.

20. Even after expiry of the term of his engagement as a Chair
Professor at Indian School of Mines (IIT-ISM), Dhanbad,
Professor (Retd.) A K. Singh shall continue to be a member of
the Committee as a representative of the Director, IT-ISM,
Dhanbad. (para 5.7.1.3 (i)). :

21. Video recording of all the coal depots where the coal to
be handed over to the Coal India Limited is presently lying,
to be recorded by joint teams consisting of a representative
from the Mining and Geology Department, Meghalaya State
Pollution Control Board and the Coal India Limited, in the
manner as directed by the Committee in its First Special
Sitting held at Shillong on 12.07.2019 and use of high
resolution satellite imageries for different time-intervals
since the imposition of ban on coal mining by the Hon'ble
NGT to ascertain continuous existence of all such coal
dumps since imposition of ban ‘on coal mining by this
Hon'ble Tribunal in April 2014, shall be essential
components of the Policy being formulated by the State
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of Meghalaya for handing over of the coal to the Coal
India Limited for disposal through e-auction. (para
5.7.4.7 {i)).

The Committee in this report dated 31.08.2019 has
highlighted the various orders passed by the Hon'ble
NGT, gist of various earlier reports submitted by it, the
directions issued by the Hon'ble NGT on the said reports,
relevant order passed by the Hon'ble Supreme Court and
the issues examined by the Committee after submission
of the second interim report, together with summary of
recommendations for consideration of the Hon'ble NGT, as
the Committee has completed one year from the date of
its constitution by the Hon'ble NGT vide its order dated
31.08.2018.”

5tk Interim Report dated 02.12.2019

The 5% Interim Report mere the back ground of earlier
proceedings, sums up the minutes of the meetings and analysis the
information given by the industries and regulatory authorities at
length and thereafter records findings and recommendations. The

report has been uploaded on the website of the National Green ‘

Tribunal. The questions considered in the said report in para 2.2.6
are:- : :

1. Whether . the specific coal requirement of afore-
mentioned Cement Manufacturing Plants and a Thermal
Power Plant of the Star Cement Limited and its
subsidiaries is substantially lower than specific coal
requirement stated in the respective TEFRs?

2. What is the actual specific coal requirement for the afore-
mentioned Cement Manufacturing Plants and a Thermal
Power Plant of the Star Cement Limited?

3. Whether it is technically feasible to use huge gquantity of
slate in lieu of coal without making any modification in
design of these Plants?

4. Whether ‘the afore-mentioned Plants of Star Cement
Limited and its subsidiaries have actually used huge
quantity of alternate fuel (i.e. Slate) in lieu of coal?

5. Whether slate, if used, has been used after obtaining all requisite
regulatory approvals?

After analyzing the entire data the findings recorded are:-

“CHAPTER 3: FINDINGS AND RECOMMENDATIONS

1.1.1 FINDING,

1.1.2 3.1.1 Except for the clinker manufacturing plant of the
Mawmluh Cherra Cement Limited (A State PSU) and
Captive Power Plants of the Maithan Alloy Limited and the
CMJ Breweries Private Limited, there is a huge gap in
quantity of coal required to produce reported quantity of
clinker.and/ or power and the coal reported to be purchased
Jrom legal sources during the Audit Period by all other
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Cement Manufacturing Plants and Thermal Power plants in
the State of Meghalaya for which resource (coal) audit could
be completed by the Committee. Year-wise quantities of the
coal required to produce reported quantities of clinker
and/or power, the coal actually purchased from legal
sources and the gap between the two for each of these
Plants are as below:

(metric tonnes)

Plant Items Year
2014-15 { 2015-16 2016-17 | 2017-18 | 2018-19 Total
1 2 3 4 = 6 7
Star Cement Coal
Limited and | required | 4,24,636 4,73,806 4,93,365 | 4,70,145 4.50,096 23,122,048
its two *
subsidiaries Coal
procured 97,047 2.64,674 61,830 1,29,020 1,13,201 6,65,772
ok
Gap 3,27.589 | 2,09,132 431,535 | 3,41,125 | 3,36,895 16,46,276
ém”‘ Coal 84,323 | 1,06,548 | 1,05,745 | 1,00,155 | 1,46,919 | §,43,690
ement required
Limited and * ’
its captive Coal
TPP procured | 3,861 88,165 | 38,785 | 74,978 | 31,833 | 2,837,622
* ¥
Gap 80,462 18,383 66,960 25,177 1,15,086 3,06,068
Dalmia
Cement
(Bharai) Coal 2,00028 | 2,01,797 | 1,94,234 | 2,22,215 | 2,56,324 | 10,74,598
Limited and | required®
its Captive
TPP
Coal
procured 17,433 98,296 56,208 1,07,092 54,478 3,33,507
*k
Gap 1,82,595 1,03,501 1,383,026 | 1,15,123 2,01,846 7,41,091
Goldstone Coal 0 0 309,652 | 1,15,104 | 1,47,919 | 3,02,675
Cement required*
Limited and | Coal :
its Captive | procured 0 0 5,918 21,295 4,946 32,159 -
TPP ikl
CGap
0 0 33,734 93,809 1,42,973 2,70,516
Coal
Green required 58,205 55,262 57,505 64,673 65,398 3,01,043
Valley *
Industries Coal
Limited procured 44,844 50,555 46,762 51,068 30,278 2,23,507
L
Gap 13,361 4,707 10,743 13,605 | 35,120 77,536
Coal
Hill Cement | required 18,397 32,158 38,548 30,600 35,085 1.54,788
Company *
Limited Coal
procured 4] 11,989 9,797 2,248 13,347 37,381
L
Gap 18,397 20,169 28,751 28,352 21,738 1,17,407
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Coal
JLID required 29,761 38,604 23,994 28,249 20,576 1,413,184
Cements * :
Limited Coal
procured 4] 16,348 2,099 377 370 19,194
Gap 29,761 | 22,256 | 21,895 | 27,872 | 20206 | 121,990
Coal ‘
Meghalaya required 143,334 1,72,873 1,53,873 | 1,84,291 | 1,85,140 8,39,511
Cements *
Limited and | Coal :
its Captive precured 96,533 44 686 45,968 54,012 53,987 2,95,186
TPP il !
Gap 46,801 | 1,28,187 | 1,07,905 | 1,30,279 | 1,31,153 | 544325
Coal
Captive TPP reguired 54,499 46,959 88,743 58,563 29,497 2,78,261
of Shyam|*
Century. Coal :
procured 43,576 32,461 72,086 13,704 4,960 1,66,787
*
Gap 10,923 14,498 16,657 44 859 24,537 1,11,474
Coal I(;J 13,18 11,95,65 | 12,73,99 | 13,36.95
required | ~O13 11,28,007 | 1195 73, 30, 59,47,798
F . i3 g 5 4
errous ‘
Limited Coal . .
procured | 303,294 6,07,174 3,39,453 | 4,53,794 3,07,400 20,111,115
Wk H
Gap | 709,889 | 520,833 | 8,56,206 | 820,201 102355 | 30,36,683

*: Coal required to produce reported quantities of clinker and/ or
power .
** Coal reported to be procured from legal sources.

3.1.2 The Committee is of the view that the entire gap of 39.37 lakh
MT between the quantity of the coal required to produce reported
quantity of the clinker and the electrical power and the coal
purchased from legal sources by these Plants during the Audit
Period constituting about two-third of the coal requirement of these
plants during the Audit Period has been met from the illegally mined

Aocal coal. Demand for a huge quantity of illegally mined coal from

these plants has sustained and supported a wide scale illegal rat-
hole coal mining in the State of Meghalaya in flagrant violation of a
ban imposed by the Hon'ble NGT.

3.1.3 Continuance of illegal rat-hole coal mining in the State of
Meghalaya td meet the huge requirement of coal for these Cement
Manufacturing Plants and the Thermal Power Plants have caused
huge damage to flora, fauna, rivers, streams, water bodies and the
environment in general in the State of Meghalaya. It has also made
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the ban imposed by the Hon'ble NGT on illegal rat-hole coal mining
virtually inoperative. :

3.1.4 No royalty, taxes and any other statutory levies has been
paid to the State of Meghalaya on the illegally mined coal wtilised
by these Cement Manufacturing Plants and Thermal Power Flants
during the Audit Period resulting in a ‘huge loss to the State
exchequer. In fact ban on the illegal rat-hole coal mining in the State
of Meghalaya came as a boon to these Cement Manufacturing
Plants and Thermal Power Plants in the State of Meghalaya as it
virtually exempted them from the reqa;irement of payment of
royalty, taxes and other statutory levies payable on more than
two-third of the coal consumed by them. The amounts of royalty
(@ Rs. 675 per MT), contribution to Meghalaya Environment
Protection and Restoration Fund (MEPR Fund) at the rate of Rs.
485 per MT and GST/VAT @ 5 % of the sale value of approx. Rs.
8,000 per MT amounting to Rs 400 per MT) payable on the illegally
mined coal utilised by each of these Cement Manufacturing Plants

and Thermal Power Plants during the Auﬁit Period are as below:

i Qt. of
S. Plant illegal Royalty MEPRF GST/VAT Total
No. coal
used
(MT)
1. 2. 3. 4. -5 6. 7
1. Star :
Cement .
Limited and | 16.46,276 111.124 79.844 |- 65851 256.819
its two
subsidiaries
2. Amrit 3,06,068 20.660 14.844 12.243 47.747 |
Cement
3. Dalmia :
Bharat 7,41,092 50.024 35.943 29.644 115.610
Cement Ltd ’
4. Goldstone 2,70,516 18.260 13.120 10.821 42.200
Cement ;
Ltd. ‘
s. Green 77,536 5.234 3.760 3.101 12.096
Valiey
Industries
Ltd.
6. Hill :
Cement 1,17,407 7.925 5.694 4 696 18.315
Ltd.
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JUD 1
Cement 1,21,990 8.234 3.917 4.880 19.030
Lad. :

Meghalaya
Cement 5,44.325 36.742 26.400 21.773 84.915
Ltd. ?

Shyam

Century 1,11,474 7.524 5.406 4.459 17.390
Ferrous :

Ltd.

Total 39,36,684 265.726 190.929 157.467 614.123

3.1.5 The royalty and VAT/GST amounting to Rs. 423.194 Crore
payable on illégally mined coal utilised by the Cement Manufacturing
Plants and Thermal Power Plants, if realised and properly utilised,
can signzﬁcarﬁly enhance living standard of the tribal residents,
especially those residing in the areas affected by such tllegal
coal mining, .of the State. Similarly, an amount of Rs. 190.929
Crore payable to MEPR Fund Jor the said illegally mined coal
utilised by these Plants, if properly utilised, may greatly help
in restoration of flora, fauna, rivers, streams, water bodies
and the environment in general damaged by illegal rat-hole
coal mining in the State of Meghalaya.

3.1.6 Claim of these Cement Manufacturing Plants and
Thermal Power Plants that about two-third of their coal
requirement have been met by a non-fuel mineral (ie. slate)
without making any change in the design of these plants is not
tenable. The Committee, based on a detailed analysis given in
para 2.2.26 to 2.2.52, is of the view that it is neither
technically feasible nor legally permissible for these plants to
replace more than two-third of their coal requirement by a non-
fuel mineral such as slate.

3.1.7 These Plants have purchased tllegally mined local coal in
the name of slate to circumvent the ban imposed by the Hon'ble
NGT on illegal rat-hole coal mining in the State of Meghalaya
and also to evade payment of royalty, GST/VAT and other
statutory levies and contribution to MEPR Fund on the coal
utilised by them.

3.1.8 Even for the sake of an argument it is assumed that the
claim of these plants that more than two-third of their coal

requirement during the Audit Period has been met by a non- .

fuel mineral {viz. slate) without making any
change/modification in the design of these plants is true, it
would have caused equal, if not more, damage to the flora,
fauna, rivers, streams, water bodies and the environment in
general in the State of Meghalaya as all such slate has
admittedly been mined in an unscientific and haphazard
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manner without any mitigative measures and without
obtaining mandatory mining lease, consent to establish,
consent to operate, environmenital clearance and
authorisation/no-objection certificate from the State Pollution
Control Board in a flagrant violation of the existing mining,
environmental, pollution control and labour safety laws.

3.1.9 Transportation and use of a huge quantity of illegally
mined coal by these plants could not have escaped notice of
regulatory authorities, both in the State of Meghalaya and the
Union of India. It could not have escaped notice to the District
and police administration. Instead of taking actions to prevent
use of illegally mined coal by these plants and to initiate
appropriate proceedings under relevant provisions of the Mines
and Minerals (Development and Regulation) Act, 1957; the
Water (Prevention and Control of Pollution) Act, 1974, the Air
(Prevention and Control of Pollution) Act, 1981 and the
Environment (Protection) Act, 1986 against these Plants for use
of illegally mined local coal, the regulatory authorities have
tried to regularise/justify the use of illegally mined coal by
accepting royalty on slate claimed to be used by these plants
and by supporting the claim of these Plants that it is
technically and legally feasible to replace two-third of the coal
requirement of these plants by a non-fuel mineral such as slate
and the slate can be used by these plants as a waste without
obtaining any clearance under the Mines and Minerals
(Development and Regulation) Act, 1957; the Water (Prevention
and Control of Pollution) Act, 1974; the Air {Prevention and
Control of Pollution) Act, 1981; the Environment (Protection}
Act, 1986 and the rules, regulations & guidelines framed
thereunder. |

3.1.10 As per information provided to the Committee by the
Mining and Geology Department in the State of Meghalaya,
none of these plants participated in a public auction conducted
by the State of Meghalaya 10 sell more than 38,000 MT of
seized coal available at locations in close vicinity of majority
of these plants. The Committee therefore is of the view that a
major part of the coal requirement of these plants is still being
met from illegally mined local coal.

3.2 RECOMMENDATIONS

3.2.1 To put a stop to the illegal rat-hole mining of the coal
being undertaken in the State of Meghalaya in flagrant
violation of the mining, environmental and labour safety laws
as well as the orders issued by the Hon'ble Supreme Court
and the Hon'ble NGT to meet the requirement of the coal for
the Cement Manufacturing Plants and Thermal Power Plants
in the State of Meghalaya and also to restore damage caused
the flora, fauna, rivers, streams, water bodies and
environment in general by illegal rat-hole coal mining, the
Committee recommends that the Hon'ble NGT may consider to
issue the following directions:- !
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L The Chief Secretary of the State of Meghalaya shall
undertake monthly review the quantity of clinker and/or
power produced by each Cement Manufacturing Plants and
Thermal Power Plant in the State of Meghalaya and the
quantity of coal purchased by each such plant from legal
sources to produce such reported quantities of clinker
and/ or power. Such review for a month shall be undertaken
on or before tenth day of the next month. A quarterly report
stating therein the month-wise quantities of clinker and/or
power produced, quantity of coal consumed to produce such
quantities of clinker and/or power by each such plant and
action(s), if any, taken against any such plant in case of any
anomaly observed during the review shall be submitted to
this Tribunal by the Chief Secretary, Meghalaya. Such
report for a quarter shall be submitted to this Tribunal on or
before ﬁﬁeenth day of the next quarter.

2. The State of Meghalaya; the Ministry of Environment,
Forest and Climate Change, Government of India and the
Meghalaya State Pollution Control Board shall initiate
proceedings in accordance with the provisions of the Mines
and Minerals {Development and Regulation) Act, 1957; the
Water {Prevention and Control of Pollution) Act, 1974, the Air
{Prevention and Control of Pollution) Act, 1981 the
Environment (Protection} Act, 1986 and the rules, requlations
& guzdelmes Jframed thereunder against each of the Cement
Manufacturing Plants and the Thermal Power Plants who has
used illegally mined local coal after a ban on the rat-hole coal
mining ‘in the State of Meghalaya was imposed by this
Tribunal in the month of Apnl, 2014.

3. The State of Meghalaya shall realise royalty, GST/ VAT,
contribution to the MEPR Fund and any other statutory tax
and/ levy payable on the illegally mined coal utilised by these
Cement Manufacturing Plants and the Thermal Power Plants
in the State of Meghalaya after the ban on illegal rat-hole
mining ‘in the State of Meghalaya was imposed by this
Tribunal in April 2014,

4. To restore the damage caused to the florq, fauna, rivers,
streams, water bodies and the environment in general by
illegal rat-hole mining of coal and also to mitigate the
suffering caused to the local tribal residents by the illegal
rat-hole coal mining, the State of Meghalaya shall realise
Jrom each of the aforementioned Cement Manufacturing
Plants and Thermal Power Plants who have used illegally
mined local coal after a ban on illegal rat-hole coal
mining was imposed by this Tribunal in the month of
April 2014, an amount of Rs. 400 per tonne of coal to be
utilised by each such plants on or after the date of this
order and deposit the same in the MEPR Fund. Such
amount for coal utilised during a month shall be realised
on or before fifteenth day of the next month. Not less
than fifty percent of these amounts shall be utilised for
restoration of damage caused to the flora, fauna, rivers,
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streams, water bodies and the environment in general
by illegal rat-hole mining of the coal in the State of
Meghalaya. The balance amounts shall be utilised for
socio-economic development of the tribal residents in
areas affected by the coal mining in the State of
Meghalaya. It is clarified that the afore-mentioned
amount of Rs. 400 per MT of coal shall be in addition the
contribution to MEPRF at the rate of Rs. 485 per MT of
coal already being realised by the State in compliance of
earlier orders of this Tribunal. The Chief Secretary,
Meghalaya shall formulate drajt guidelines for
utilisation of these amounts and place the same before
the Committee constituted by this Tribunal under
Chairmanship of Mr. Justice B.P. Katakey, former Judge,
Guwahati High Court. The Committee shall within one
month from the date of receipt, examine the draft
guidelines and placé the same along with the
comments/observation before this Tribunal for approval.

5. The North Eastern Regional Directorate of the CPCB shall
complete audit of coke claimed to be utilised by the Jaintia
Cement Limited and the Virgo Cement Limited and submit
a report to the Committee consz:fituted by this Tribunal
under Chairmanship of the Mr. Justice B.P. Katakey,
former Judge, Guwahati High Court. The North Eastern
Regional Directorate of the CPCB shall also submit the
report sought by the said Committee in respect of the

Captive Thermal Power Plant of Shree Shakambari Ferro:

Alloys Pvt. Ltd.”

6t Interim Report dated 3.12.2010 .

The 6% Interim Report deal with the objections raised by
the State of Meghalaya before the Committee on the ground that
the same is in violation of directions of the Hon’ble Supreme
Court. After elaborate discussion of each and every objections
raised . by the State. The Committee sumimarized its
recommendations as follows:-

“CHAPTER- 6: SUMMARY OF RECOMMENDATIONS

6.1 The Committee recommends t?izat the Fon'ble NGT may

consider to pass the following directions:

1. The State of Meghalaya shall, immediately, provide
to the North Eastern Space Application Centre (NESAC),
Department of Space, Government of India, Umiam, the
location (latitude and longitude) and other details of each
dump where coal to be auctioned is located. The NEASC,
shall within one week from the date of receipt of these
details prepare a geo-referenced map depicting the
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location of each of these dumps and brovide a copy of the
same to the Secretary to the Government of Meghalayua,
Mining and Geology Department and the Coal India
limited for placing a copy thereof along with a list
containing name and address of the owner and guantity
of coal available at each such dump on their respective
websites. (Para 2.20 WI

2. The Secretary to the Government of Meghalaya,
Mining and Geology Department shall, immediately,
place on website of the Department a copy of the
additional affidavit containing details of 32,56,715 MT
coal stated to be available at various depots filed before
the Hon'ble Supreme Court on 10.04.2019 by the
Commissioner and Secretary to the Government of
Meghalaya, Mining and Geology Department . (Para
2.20 (ii))

3. The North Eastern Space Application Centre
(NESAC), Department of Space, Government of India,
Umiam; shall undertake land-use land-cover analysis of
areas where coal to be handed over to the Coal India
Limited is located by using high resolution satellite
tmageries for the following period:

fa) Iﬁzmediately before the illegal rat-hole mining of
coal was banned by this Tribunal by an order dated
17.04.2014; (Para 2.20 (ifi) (a)}

(b) Immediately before the additional affidavit dated
10.04.2019 containing details of 32,56,715 MT coal
stated ‘to be available at various depot was filed before

the Hon'ble Supreme Court by the Commissioner and °

Secretary to the Government of Meghalaya, Mining and
Geology Department; and (Para 2.20 (it} {b)}.

{c) Once in the year 2015, 2016, 2017 and 2018, preferable
in the month of April. (Para 2.20 (iii {c);

4. Based on the said land-use land-cover analysis, the
NESAC: shall divide the coal available at each of the depot
where the 32,56,715 MT coal is stated to be available into
three categories namely:

{a) ﬂhe coal continuously existing at the depot since the
ban on the illegal rat-hole mining was imposed by this
Tribunal on 17.04.2014; (Para 2.20 (iv) {a))

(b} The coal dumped at the depot after the filing of
additional affidavit before the Hon'ble Supreme Court on
10.04.2019; and (Para 2.20 (iv} (b)}

{c} The coal dumped at the depot on any day between
17.04.2014 and 10.04.2019. (Para 2.20 (iv} (c)}.

5. The finalisation of the mode and manner for handing
over of the coal to the Coal India Limited and the disposal
of the coal by the Coal India Limited through e-auction shall

25

38




42

not wait completion of the afore-mentioned study by the
NESAC the amount realised from sale of such coal will
however not be disbursed to the respective owner till the
said study in respect of such coal is completed by the
NESAC. (Para 2.20 (v)}

6. The amount realised from auction of the coal shall be

disbursed in the following manner:

{a} The State of Meghalaya shall exercise the powers

vested on it under subsection {5) of section 21 of the Mines .

and Mineral (Development and Regulation) Act, 1957 and
recover the amounts realised from the auction of the coal
which was dumped at the depot after 10.04.2019 and
transfer ail such amounts along with taxes/royalty/levies
realized thereon to the Consolidated Fund of the State of
Meghalaya. Contribution to the MEPR Fund realised for
such coal shall be transferred to the MEPR Fund. (Para 2.20
(i) (a))

{b) Amounts realised from the sale of the coal which is
continuously available in at the Depot shall be transferred
to the respective owner. Taxes/ royalty/ levies realised on
such coal shall be transferred to the Consolidated Fund of
the State of Meghalaya. Contribution to the MEPR Fund
realised for such coal shall be transferred to the MEPR
Fund. (Para 2.20 (vi) (b} '

{c) Details of all such coal which was dumped at a
depot between 17.04.2014 and 10.04.2019 shall be
placed before the Hon'ble Supreme Court. Disbursal of
amounts realised from the sale/auction of such coal shall

be done in the manner the Hon'ble Supreme Court may -

stipulate. (Para 2.20 (vi) {c)}

7. The State of Meghalaya and the Coal India Limited shall
brovide all the information and dé)cuments sought by the
Katakey Committee for ﬁnalizatiori of mode and manner of
handing over of the coal available'at various Depots to the
Coal India Limited. The Committee shall finalize the mode
and manner for handing over of the coal available at
various depots to the Coal India Limited strictly in
conformity with the directions issued by the Hon'ble
Supreme Court. The State of Meghalaya and the Coal India
Limited shall abide by the mode aﬁd manners finalised by
the said Committee. (Para 2.20 (viij}.

8. To resolve disputes involving adulteration of coal
quality in a lot between the day it is notified for auction and
the day on which entire coal available in such lot is lifted
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by the successful bidder the collection and maintenance of
reference samples by the Coal India Limited in the manner
and for a period provided Jor collection and maintenance of
such samples in the normal process of disposal of coal
through e-auction by the Coal India Limited shall be an
integral component of the mode and manners for handing
over of the coal to the Coal India Limited. (Para 2.20 (viii)}.

g. The mode and manner Jor handing over of the coal to
the Coal India Limited shall contain time-tines Jor each step
involved in handing over of the assessed coal to the CIL and
its subsequent auction by the CIL. {Para 2.20 (ix))

10. Nature of records to bhe maintained and the
authorities responsible to maintain each such record shall
be specified in the mode and manner Jor handing over of
the coal to the Coal India Limited. (Para 2.20 (x}1.

11.  Number of officers of different ranks to be deployed
by the Coal India Limited to bplan, execute and monitor
disposal of the coal through e-auction shall be specified in
the mode and manner to be finalised by the Katakey
Committee. (Para 2.20 (xi);}

12. Reserve Price of the coal to be auctioned shall be Jixed by
the Coal India Limited as per its existing rules and policies for
disposal of the coal through e-auction. (Para 2.20 {xii)}

13. The Coal India Limited, the State of Meghalaya, the
owner of the coal and their officers/ employees shall be
responsible for their respective acts of omission and
commission in any dispute which may arise relating to
guality and quantity of the coal stated to be available at
various depots. (Para 2.20 (xiii)}.

14. The mode of manner for handing over of the coal to the Coal
India Limited shall provide for a legally tenable and practically
feastble dispute resolution framework, (Para 2.20 {xiv)}.

15. The State of Meghalaya shall install and make fully
functional, within a month, a system involving
establishment of a centralised server, uploading of
transport permit/challans and tracking of coal loaded
trucks through GPS and RFID tags as stipulated in the said
Appendix-X[1 to the EIA Notification, 2016 to prevent and
detect multiple wuse of transport  permit/challans.
Transportation of the coal in the State of Meghalaya shall
not be' permitted till the said system is made Sully
operational. (Para 2.20 {xv).

16. The State of Meghalaya and the Meghalaya State
Pollution Control Board shall initiate necessary actions to
file compliant under relevant sections of the Mines and
Mineral (Development and Regulation) Act, 1957, the
Water (Prevention and Control of Pollution} Act, 1974, the
Atr (Prevention and Control of Pollution} Act, 1 981, and the
Environment (Protection) Act, 1986 against the persons
responsible for raising of transportation of all such coal
which was dumped at any such depot on or after
10.04.2019. (Para 2.20 {xxvi)}.
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17. An agency not under superintendence and control of
the State of Meghalaya shall enquire into the matter of
export of illegally mined coal to Bangladesh, in the guise of
coal permitted to be transported by various orders passed
by the Hon'ble NGT and the Hon'ble Supreme from time-to-
time, identify the person(s) responsible for such export and
file complaint before the concerned competent Courts of
Law under relevant provisions of the Law against all such
persons. (Para 3.20 (i)}

18. The State of Meghalaya shall place before this Tribunal

the periodical details (viz. name & full address) of the
exporter for each consignment of coal originating from the
Meghalaya which was allowed by the Mining and Geology
Department in the Government of Meghalaya for export to
the Bangladesh from each of the seven LCS in Meghalaya
since the ban on rat hole coal mining in Meghalaya was
imposed by the Hon'ble NGT in April, 2014. (Para 3.20 (i)}

79. The State of Meghalaya shall initiate necessary
actions in accordance with provisions of Section 21 of the
Mines and Minerals (Development and Regulation) Act,
1957 against the persons responsible for export of the
illegally raised coal to the Bangladesh from each of the
seven LCSs in the State of Meghalaya in the guise of the
coal permitted to be transported by the Hon'ble NGT and
the Hon'ble Supreme Court by order passed from time-to-
time. The actions to be initiated against such persons shall
include actions under sub-section {5) of Section 21 of the
said Act to recover price of such illegally raised coal along
with rent, royalty or tax, as the case may be, payable to
the Government in respect of such coal. (Para 3.20 (iii))

20. In case the coal reported to be available at several

location between the DMR Checkgate/weighbridge and the
Custom exit point at Gasuapara and such other Custom exit
points in the State of Meghalaya is not a part of the
32,56,715 MT assessed coal to be handed over to the Coal
India Limited for disposal through e-auction the Mining and
Geology Department in the State of Meghalaya initiate
necessary actions in accordance with provisions of Section
21 of the Mines and Minerals {Development and Regulation)
Act, 1957 against the persons responsible for raising and
transportation of such coal and submit a report to this
Tribunal. Such action shall include actions under sub-
section (5] of section 21 of the said Act to recover all such
illegally raised coal. (Para 3.20 fiv)).

21. The State of Meghalaya shall within three months,
establish integrated check post and temper-proof weigh-
in-motion weighbridge at each of the seven LCSs in the
State of Meghalaya. Each such integrated check-post and
weigh-in-motion weighbridge shall jointly be manned by
the representative, one each from the Mining and Geology
Department and the Forests & Environment Department in
the State of Meghalaya and the Border Security Force
(BSF) and the Customs Department in the Union of India.

Each such integrated check-post and weigh-in-motion
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weighbridge shall be provided with an adequate number
of CCTV cameras to ensure video recording of the
registration number and the consignment loaded in each
truck passing through such integrated check-post and the
weighbridge. The network of CCTV cameras to be installed
at the weighbridge shall also ensure video recording of the
display panel indicating weight of each truck passing
through such weighbridge. The footage of each CCTV
camerainstalled at each integrated check-post and the
weighbridge shall be retained for a minimum period of one
year. (Para 3.21 (i)

22. Vigilance wing in the Customs and the BSF in the
Union of India and the Home (Police) Department in the
State of Meghalaya shall undertake regular inspection of
the integrated check-posts and weigh-in-motion
weighbridge and submit a quarterly report on such
inspections to the Chief Secretary, Meghalaya and their
respective Departmental Heads. (Para 3.21 {ii)}.

23. The Director General of Police, Meghalaya shall ensure
that all the person and vehicles, equipment, tools and
machineries involved in raising and transportation of about
80,000 MT seized by the Meghalaya Police are identified and
necessary action as per the provisions of the Mines and
Minerals (Development and Regulation) Act, 1957 and all other
relevant Statutes and the rules framed thereunder are
taken against all such persons and vehicles, equipment,
tools and machineries. The similar actions shall also be
taken for the coal, if any, to be seized in future. A monthly
report on all the cases where the persons and vehicles,
equipment, tools and machineries involved in raising and
transportation of the seized coal could not be identified
shall be submitted. (Para 4.19. (i)}

24. The Director General of Police shall provide to the
Meghalaya State Pollution Control Board details of persons
involved in illegal mining and transportation of the coal.
The Meghalaya State Pollution Control Board shall file
complaint before the concerned competent Court of Law
under relevant sections of the Water (Prevention and
Control. of Pollution} Act, 1974; the Air (Prevention and
Control of Pollution) Act, 1981, the Environment {Protection)
Act, 1986 and the rules, guidelines and notifications
issued thereunder against such persons. (Para 4.19 {ii) L.

25. The State of Meghalaya shall formulate a
comprehensive policy for auction of the seized coal and
place a copy of the same before this Tribunal within a
month. . The policy shall provide, - among others,
establishment of a centralised depot in each coal mining
affected district for safe and scientific storage of the seized
coal and disposal of the seized coal in a fair and
iransparent manner after giving wide publicity. The Policy
shall specifically provide that no coal shall be disposed of
without giving a prior notice of atleast thirty (30) days. The
copy of each such notice shall be published in atleast two
prominent dailies having wide circulation. (Para 4.19 {iii)L.
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26. The State of Meghalaya shall, within a month,
formulate a simple procedure for verification of the claims
for receipt of ex-gratia from the labourers who received
injuries while working in illegal rat-hole coal mines in the
State of the Meghalaya and also from the next-of kin of
laborers who were killed while working in such mines.
Such procedure may contain adequate safeguards 1o
detect, deter and reject false claims. (Para 5.4 (1)L '

27.  State of Meghalaya shall disburse an amount of
rupees five lakh to next of kin of each of the labourers who
were killed while working in any illegal rat-hole coal
mining in the State of Meghalaya including the labourers
which were killed in a tragic accident in an illegal rat-hole
mine in Ksan village in East Jaintia Hill district in
December 2018. {Para 5.4 (ii}).

28. State of Meghalaya shall disburse an amount of
rupees five lakh to next of kin of each of the labourers who
were killed and rupees two lakh to each of the labourers
who received serious injuries while working in any illegal
rat-hole coal mining in the State of Meghalaya including the
labourers which were killed or received serious infuries in a
tragic accident in an illegal rat-hole mine in Ksan village in
East Jaintia Hill district in’ December 2018 and in South
Garo Hills District in the year 2012.

29. State of Meghalaya, Meghalaya State Pollution
Control Board and Central Pollution Control Board, shall
implement the Action Plan prepared by the Comrmittee,
with modification wherever required and submit
periodical report. ‘ :

Before parting with the report, the Commitiee expresses
its sincere gratitude to the Hon'ble National Green
Tribunal in giving the opportunity to work on the subject.”

The said three reports were considered aé foliows:-
ST Y R c = AU PP OOPPPIOPIP PR XK s oedenannen e XXX

20. We have perused objections to the reports of the
Committee dated 31.08.2019, 02.12.2019 and 03.12.2019
filed by the State of Meghalaya. During the hearing, we
confronted learned senior counsel for the State of Meghalaya
with the fact that since work of the Committee has been
commended by the Hon’ble Supreme Court as well as by this
Tribunal earlier, the nature of objections is not appreciable.
Learned senior counsel fairly stated that he will not press the
objections. In the response to the report, he merely handed over
a note to submit that some of the recommendations were not
feasible. We quote the relevant part of the note to consider the
said objections:- :

Recommendation Not Reasons for being non-feasible
feasible
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i. The State of Meghalaya v
shall provide NESAC the
Longitudes : & Latitudes of
each dump where coal is to
be quctioned.

i. NESAC to, prepare geo-
reference  mapping  for
location of each dump and
give it to State and CIL.

iti. State and CIL will put it on
their website.

Duplication of  exercise of
identification. of sale-points.
Geo-referencing details  already
there in affidavit filed by State
which has been provided to CIL and
the same will be put up on website.
In terms of para 48 and 187-192 of
the judgment of Supreme Court this
exercise is not required.

NESAC to conduct annual land-

. use land cover analysis to
determine continuous existence
of coal on the sale point.

NESAC shall then divide each
sale-point into 3 categories, viz.
{1} Coal continuously existing
{it) Dumped after 17.04.2014
{iit) Dumped after filing of
affidauit :

Money realized from auction of
coal shall not be disbursed till
NESAC study is:completed

Unnecessary exercise.

Supreme Court observed in Para
189 that All this 32,56,715 coal is
illegally mined.

Yet directed its disposal thorough
CIL and disbursal of funds to
owners in paras 192-192.

Same as in respect of 2 above

Same as in respect of 2 above

Amount realized shall be
disbursed in following manner: ~
i) For Coal existing prior io
17.04.14-immediately.

fii) For coal dumped between
17.4.14 and filing of affidavit to
be placed before SC for further
direction.

(iit) For coal dumped thereafter -
All money to be transferred to
State funds.

Contrary to Supreme Court
Jjudgment. Even after observing in
Para 189 that ALL this 32,56,715
Coal is illegally mined, SC directed
its disposal thorough CIL and
disbursal of funds to owners in
Para 192,

In para 186 the Supreme Court has
affirmed ownership of private
miners on all this 32,56,715 MT
Coal and held that their proprietary
rights are not extinguished.

Collection and maintenance of v
" samples from | each lot for
purpose of future dispute
resolution. :

There are more than 20,000 sale
points,

Further, the auction is on ‘As is
where is’ basis and prospective
bidders are being given 14 doys’
Ume  to physically verifuy the
guantity and quality of coal lying at
the dump.

Cwners are also _mandated to
submit NABL  aceredited  lab

certificate gs to grade and sulfur
cantent of Coal before their dump is

nofified for auction and the same
shall be part of auction notice.

Reserve Price of Coal to be v
auctioned shall be fixed by CIL
as per their existing policy.

CIL has refused to do so in meeting
dated 14.10.2019 and again on
02.12.2019 on the ground that it is
not  practically  possible  or
technically and financially feasible
Jor CIL to physically wverifiy the
guality of each lot of Coal located at
20,000 sale points for fixation of
reserve price which is also
dependent upon the cost of
transportation of the same,

CIL submitted that i@t has no
experience  of coal mining in
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conditions like Meghalaya and has
no experience of lifting and
transportation of coal in such
terrain where most of the stocks
can be assed only through smaller
four-wheel trucks and the Hhilly
roads also cannot bear the load of
huge quantity of coal being
transported simultaneously.

These factors substantiaily affect
the reserve price fixation of Coal.
The State of Meghalaya is having
more experience of the coal mining
and coal trading practices in the
State of Meghalaya and having
such domain knowledge of
marketability of such Coal, is better
suited to fixe reserve price.

Cil. / State of Meghalaya/
owner/employee/ officer shall
be liable for disputes relating to
quality and quantity

The guestion of providing a Dispute
Resolution Process in the plan does
not arise because Auction is on ‘as
is where is’ basis and Prospective
bidders are allowed to inspect the
lot before bidding. Hence, no
fiability of CIL and State of
Meghalaya thereafter.

However, in case of a dispute
between the seller and the buyer
the remedy under ordinary law of
the land is always aquailable to
them.

To provide legally tenable and
practically  feasible  Dispute
Resolution Mechanism

Same as in respect of & above.

10.

Enquiry by an outside Agency
into compliants of alleged export
of illegally mined coal to
Bangladesh and prosecution of
persons involved in such alleged
tilegality

it will be an encroachment on
executive powers of the State.

As submitted before the Commillee,
enquiry has already been initiated
by the State and appropriate action
in accordance with law shall be
taken.

11.

State of Meghalaya to disburse
an amount of 5 lakh to each
labourer deceased in Ksan mine
incident of Dec. 2018

PIL being W.P. (C) No. 3 of 2019 has
been filed in Hon'ble Supreme
Court on that incident.

The Hon’ble Supreme Court
observed that compensation is
required to be puid to kin of victims
in order dated 25.02.20185.

State filed LA. No. 77028/19 on
06.05.2018, inter-alia informing the
Court that 3 lakh ex-gratia
payments has already been made
qua each victim.

The Hon’ble Supreme Court closed
ull the issues except formulation of
Standard Operating Procedure to
Heal with such mining incidents
vide order dated 12.07.2019.

12.

State of Meghalaya to pay 5
lakh for eackh death and 2 lakh
for each injury in above incident
as well as for the incident
reported in Scuth Garo Hills
District in 2012,

For 2012 incident, ex-gratia
payment has already been made to
those who came forward to make
claims and whose claims were
found to be genuine.
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21. We have considered the above objections. We are unable
to appreciate the reasons for the stand that the
recommendations are not feasible. Even if the exercise is
considered by the State to be unnecessary, no serious difficulty
is shown in doing so. We are unable to hold that any of the
direction is against the order of the Hon’ble Supreme Court or
not feasible., The dispute resolution process recommended is
certainly conducive to the handling of the long pending issues
and is necessary for facilitating compliance of the directions
for disposal of illegal mined material and the mandate of law.
We, thus, reject the objections of the State of Meghalaya. It is
a matler of regret that State of Meghalaya, has by uncalled for

‘objections, created a situation to hamper a credible mechanism

set up by this Tribunal and approved by the Hon’ble Supreme
Court by practically compelling the Chairman of the Committee
to seek recusal.

Directions

22. Under  the circumstances, while accepting all the
recommendations of the Committee in its 04t Interim Report
dated 31.08.2019, 05t Interim Report dated 02.12.2019 and
06™ Interim Report dated 03.12.2019, we also accept the
request of Justice B.P. Katakey, former Judge, Guwahati High
Court to be relieved.

23. Without in any manner meaning to dilute the exhaustive
recommendations of the Committee, the substance of the
recommendations of the Committee can be summed up to
include monitoring of illegal raising and transportation of coal
by the Chief Secretary of the State; steps for punitive measures
Jor illegal mining - filling up gaps in the regulatory regime;
action for preventing minimizing and mitigating environment
pollution by acidic water from coal depots; electronic recording
of movement of coal including by way of GPS and RFID Tags
and having a central server for the purpose; inspection of wings
of BSF and vigilance department; establishing and supervising
check posts and weigh bridges; utilization of the compensation
amount  for legitimate purposes in terms of the
recommendations in the report; continuing Prof. A.K. Singh,
nominee, IIT-ISM, Dhanbad as member of the Committee;
monitoring of sourcing of illegally mined coal by cement
manufacturing/thermal power plants for enforcement of mining
law, including punitive and remedial actions for sourcing of
illegally mined material, as found by the Committee;
conducting necessary audit; study of land use and land cover
analysis; drilling of bore holes in Khlihirt-Sutnga area in East
Jaintia Hill District; preparation of geological report and
feasibility report for scientific coal mining: compiling
information about location of dumps of coal; finalizing mode
and manner of handling of coal and its disposal including e-
auction; transfer of coal to Coal India Limited; monitoring of
illegal export of coal to Bangladesh by an independent agency;
adopting satellite surveillance systems; action by the State
PCB for enforcement of environmental norms; verification of
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claims of victims and disbursement of payments to them in the
manner suggested by the Committee; implementing action plan
prepared by the Committee by the State PCB etc. Compliance
of all the recommendations may need to be closely monitored
by the Committee.

24. On suggestion of State of Meghalaya, we substitute
Justice B.D. Agarwal, former Judge; Guwahati High Court
as Chairman of the Committee. We are informed that
Justice B.D. Agarwal is Judicial Member of Lokayukt of
Manipur State but is willing to undertake the present
assignment subject to the State of Manipur relieving him
or otherwise permitting him to do so. The State of
Manipur may consider this aspect in consultation with
Justice B.D. Agarwal. Subject to there being no objection,
Justice B.D. Agarwal may take up the assignment at the
earliest. The Committee may Sfurnish its further action
taken report after three months preferably by

30.04.2020 by e-mail at judicial-ngt@gouv.in. »

Consideration of 7th report - NGT order dated 27.07.2020
12. The matter was last considered on 27.07 .2020 in the light of 7

report of the Committee filed on 30.04.2020 as follows:—

8. We have gone through the report with the assistance of the
learned Counsel appearing today. The report substantially deals with
finalization of comprehensive plan prepared by the Government of
Meghalaya for handing over of extracted coal to CIL for atiction and
measures for restoration of the environment.

9. With regard to handing over of extracted coal to CIL for auction,
the recommendations of the Committee are:

%] The Committee approved the suggestion of the Mining and
Geology Department officials for permitting transport and
auction of 2 (two} lakhs MT of coal which is distributed over
four coal bearing Districts in Meghalaya viz. East Jaintia
Hills, West Khasi Hills, South Garo Hills and South West
Khasi Hills. in the first phase. The transport and auction of
the aforesaid quantity of coal has been approved by the
Committee on an experimental or pilot basis. In Phase — I the
Committee allows the Government of Meghalaya to hand over
to Coal India Limited for auction the following quantities of
coal in respect of each of the four coal bearing districts of
Meghalaya: :

i} East Jaintia Hills - 75.000 MT

(i) West Khasi Hills - 50.000 MT"
(iii) South Garo Hills - 50.000 MT"
¢iv) South West Khasi Hills - 25 000 MT.
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3. The Comprehensive Plan along with the Annexures shall
be uploaded by Mining and Geology Department in the
websites af Mining and Geology Department and the Forests
& Environment Department respectively. A copy of the said
Comprehensive Plan should be circulated by the Mining and
Geology Department to all concerned Departments, Offices
and agencies including Coal India Limited.

4. The Mining and Geology Department shall allow the
coal owners to transport their coal to the designated
depots in their respective Districts within a period of
Jifteen days from the date of issuance of Transit Pass
to the coal owners of the designated coal depots.

5. The Mining and Geology Department will select the
coal owners on the basis of draw of lots. However, the
maximum quantity a coal owner will be entitled to bid
shall be restricted to 5000 MT in the first phase of
auction.

6. The Mining and Geology Department will intimate the
commencement of auction of coal in two prominent newspapers in
Meghalaya.

7. The guidelines prepared by the Meghalaya State Pollution
Control Board in respect of pollution control norms to be
observed by coal depot owners was perused and approved
by the Committee.

8. In respect of the buyers of auctioned coal who intend to
transport or sell the same within Meghalaya. A list of such
buyers shall be furnished by the Mining and Geology
Department to the Meghalaya State Pollution Control Board.”

With regard to restoration of the environment, the

commendations of the Committee are:

“1.Clause! A of the Action Plan which relates to prevention of
human and animal deaths by accidental falling in coal mine
shafts comprises various subcomponents. With respect to
clause A.1 - identification and delineation of coal fields as
well as each coal mine coal shaft coal dump etc. in
continuation with the earlier similar exercise initiated by
NESAC they are requested to furnish a detailed cost estimate
for preparation of such maps for the remaining districts viz.,
West Khasi Hills. South Garo Hills and South West Khasi
Hills and submit a report to this Committee before the date
of next sitting of the Committee.

2. Education Department may furnish a status report on the
progress of tmplementation of AZ of the Action Plan which
relates to creation of awareness about ill effects of illegal
coal mining and also furnish information on the status of
submission of APQOs to the Committee notified in the
guidelines for utilization of MEPR fund for their further
processing of the same.
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3. A.3 of the Action Plan which relates to installation of sign
boards in areas having presence of coal mines was reported to
have been implemented by the Mining & Geology Department.

4. With respect to A4 of the action plan- Erection of physical
barriers at periphery of shafts of mines where coal reserve
has not been exhausted-the Deputy Commissioners of all
Districts shall submit a report on progress on erection of
physical barriers at periphery of shafts of mines where coal
reserves have not been exhausted by the mine owners and
steps taken by the District Administration to obtain such
proposals from the mine owners who have not embarked on
any such activity.

5. With respect to A5 of the action plan — Closure of shafts
of mines where coal reserve has already been exhausted -
Mining & Geology Department shall submit through an
appropriate APO the further fund requirement for the purpose
of installation of sign boards in areas having presence of coal
mines to the concerned Committee notified in the guidelines
for utilisation of MEPR fund. The Department shall also
submit APOs incorporating other requirements to the
Committee notified in the guidelines for utilisation of MEPRF.
The Deputy Commissioners shall take steps lo create
awareness on erection of physical barriers around the coal
shafts where the reserves are exhausted.

6. In respect of item A.5. 1 of the Action Plan- Controlled blast
to secure closure of shafts of mines where coal reserve has
already been exhausted- the Member Secretary of
Meghalaya State Pollution Control Board (MSPCB) is
requested to intimate CIMFR —CSIR to give a power-point
presentation on the matter to the Committee on the next date
of its sitting. The Deputy Commissioners of the districts
affected by coal mining shall furnish an appropriate report
to the Committee on this matter before actually proceeding
with controlled blasting. The Member Secretary. Meghalaya
State Pollution Control Board is requested to submit a status
report on development of safe and cost effective control
blasting techniques in Meghalaya and the progress made by
CIMGR-CSIR in this regard. The presentation of the CIMFR-
CSIR during the next sitting of the Committee as referred
above shall cover the techniques which could be applied in
Meghalaya to secure controlled blasting. The Director DMR is
requested to identify at least one abandoned coal mine where
a pilot project can be undertaken by CIMFR-CSIR in respect
of the safe and cost effective technique of control blasting and
intimate the Committee on its next date of sitling.

7. Component B of the action plan relates to prevention of
Acid Mine Drainage (AMD) through various devices. B.1.
refers to coal dumps of cement factories and their captive
power plants. The components B.1.1 to B.1.3 are as follows:

i. Covering of dumps by permanent sheds/ water proof
tarpaulin ;

ii, Construction of garland drains along with acid mine drain
storage tanks

iii. Treatment of acid mine drain collected in storage tanks
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The Deputy Commissioners of East Khliehriat and Ri Bhoi
Districts where cement factories and captive power plants
are set up shall direct the cement factories and captive pbower
plant owners to develop such devices and obtain a road map
Jrom each of them in this regard and submit the same to the
Committee within two months.

8. With respect to item B.1.4 relating to amendment of
Environmental Clearance (EC) already granted to the above
mentioned cement plants and captive power plants to
stipulate additional conditions in such ECs to provide for
above measures incase such measures have not been
stipulated. a status report on the implementation in this
regard shall be furnished by the Member Secretary SEIAA
and the Regional Office for North East region of MoEF&CC,
Shillong. !

9. With respect to item B.1.5 — Revocation/ withdrawal of
EC and launch of prosecution in case of non-
implementation of aforementioned measures-it was
reported that action has already been concluded by the
MPSCB. A report in this regard may be submitted by
MSPCB to the Committee before the next date of sitting of
the Committee.

10. With respect to item B 1.6 —
Revocation/withdrawal of CTE and launch of prosecution in
case of non-implementation of afore-mentioned measures - it
was stated by the Member Secretary MSPCB that there was
no instance of withdrawal of CTE since all units which were
directed by the MSPCB for compliance have complied.

11. Item B.2 relates to dumps of assessed coal. The sub-
items are as follows:

i. Covering of dumps by water-proof tarpaulin/ permanent
sheds :

ii. Construction of garland drains along with acid mine drain
storage tanks

iti. Treatment of acid mine drain collected in storage tanks

. Promulgation of order under section 144 or any other relevant
Section{s) ‘of Cr. P.C. to prohibit open/uncovered dumping of
assessed coal

Sub items (i) to (iii) are to be implemented by the plant
owners. The Deputy Commissioners of all Districts where
occurrence of coal mining is noticed are requested to furnish
status report within one month on the implementation of item
B.2 to the Director of Mineral resources who in turn shall in
turn submit a report to the Committee in this regard within
two months.

12, With respect to item B.3 -——Dumps of seized coal- the
Director of Mineral Resources is requested to submit APOs within
two weeks to the Committee notified under MEPR detailing the
fund requirement to secure implementation of the sub-items listed
under this item. The sub-items of B.3 are as below:

. Construction of permanent depots for seized coal
. Covering of dumps by tarpaulin/ permanent sheds
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iti. Construction of garland -drains along with acid mine drain
storage tanks ;
iv. Treatment of acid mine drain collected in storage tanks

13. B.5 relates to insulating coal while in transit. The
sub-items are: ‘

i Covering of coal by waterproof tarpaulin while ils
transportation by road

ii. Seizure of trucks carrying coal without covering it with
waterproof tarpaulin

ifi. Promulgation of order under section 144 or any other relevant
sectionfs) of Cr PC to prohibit open/uncovered dumping of
assessed coal ,

The Deputy Commissioners of all coal mine affected districts
are requested to furnish status report within one month on
the implementation of item B.2 to the Director of Mineral
resources who in turn shall in turn submit a consolidated
report to the Committee in this regard.

14. With respect to item B.6- Rat} hole coal mine openings-
deliberation is postponed till CIMFR-CSIR make presentation in’
this regard to the Committee.

15. With respect to item B.7- Coal mine shafts located
in river/ stream bed-deliberation is postponed till CIMFR-
CSIR make presentation in this regard to the Committee.

16. With respect to item C which deals with
restoration of water quality in rivers/streams affected by
Acid Mine Drains (AMD) the Chief Engineer, PHE is
requested to submit status repori on implementation of
item C.1- Identification and prioritisation of rivers/streams
to be restored- and a road map for full implementation of
the same to the Committee before its next date of sitting.

17. With respect to item C.2- Development refinement
and transfer of AMD treatment technology- Professor O. P.
Singh, NEHU is requested to make a presentation to the
Committee on the day of its next sitting along with a report
on the pilot project run by his team in this regard. The
Mining & Geology Department: suggested that an
independent monitoring agency, in respect of which MSPCB
is currently suitable, be requested to monitor the progress
and success of the three pilot projects currently underway
in respect of item C .2 and submit the same to the
Committee within two months.”

11. We proceed to deal with the above recommendations: We find
that recommendation of permitting ‘coal owners’ (o transport the coal
and for such coal owners to be identified by the State by draw
of lots is contrary to the judgment of the Hon’ble Supreme Court.
Under the said judgment, it was observed that coal owners had
already been identified as per record and that process of handing over
coal was to be undertaken by the State. The quantum of coal
unscientifically mined was mentioned to be 23,25,663.54 MT (para
188). It was held that the said coal be handed over to CIL for disposal
by the State in the manner laid down by the Committee. Out of the
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sale price, an amount could be paid to the owners, as already
mentioned above (para 192 of the Judgement). The suggestion of the
Committee that the coal owners may transport the coal and coal
owners are yet to be identified by draw of lots is against the
Judgment of the Hon’ble Supreme Court wherein it is mentioned that
coal owners were already identified and that it was the State which
was to hand over the coal to the CIL. Further, as per “Sixth Report” of
the Committee quoted in para 19 of the last order dated 17.01 .2020,
the State was to provide the location of the places where coal was
located to NESAC. NESAC was to prepare a geo-reference map and
provide the same to CIL. NESAC was also to undertake analysis of
the area where coal was to be handed over to CIL, using high
resolution satellite imageries for the period in question.

12.  As against the above, the Committee has now observed that the
recommendations in the Sixth Report are unworkable Jfor certain
period. We are of the view that the said issue having already attained
JSinality, there is no reason to reconsider the requirement of such

.exercise. However, if NESAC is not able to undertake the said

exercise, the same may be entrusted to National Remote Sensing
Centre (NRSC), Hyderabad. The CPCBR may coordinate with the NRSC
Jor the purpose.

13.  The recommendation that the transportation may not be done
by the State but by the ‘coal owners’ who are yet to be identified being
against judgment of the Hon’ble Supreme Court cannot be approved.
The State must transport the coal and give the locations in terms of
the Sixth report. New exercise for identifying landowners beyond the
Judgement of: the Hon’ble Supreme Court is not permissible. The
Committee may revise its report accordingly.

14.  As regurds restoration plan, the remediation plan may be duly
executed which may be supervised by the Committee. The steps
suggested by the Committee may be taken. With regard to item no.10
relating to withdrawal of CTE, it is not clear whether any CTE had
ever been granted. If no CTE had been granted, question of
withdrawal did not arise. '

15. The Committee may continue its functions including that of
overseeing the remediation plan and furnish its report of status as on
31.12.2020 by 15.01.2021 by e-mail at judicial-ngt@gov.in preferably
in the form of searchable PDF/OCR Support PDF and not in the Jorm
of Image PDF.»

8tk report of the Cbmmittee, stand of the State and the Applicant
13.  Accordingly, the Committee has filed its 8th report dated 14.01.2021

as follows:-

“PROGRESS ACHIEVED BY THE COMMITTEE AFTER FILING OF
THE REPORT DATED 30.04.2020

The progress achieved by the Committee since filing of the last
report on 30 April 2020 is substantially compliance of the
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directions of the Hon’ble NGT issued vide their order dated 27
July 2020 in OA No.1 10(THC)/2012 and IA NO 244/2020 in OA
NO. 110(THC)/2012: :

(i} The first direction of the Hon'ble NGT is contained in para 12 of

their order which is extracted below again for the purpose
of quick reference: ;
“12. As against the above the Committee has now
observed that the recommendations in the Sixth Report
are unworkable for certain period. We are of the view that
the said issue having already attained finality there is no
reason to reconsider the requirement of such exercise.
However, if NESAC is not able to undertake the said
exercise the same may be entrusted to National Remote
Sensing Centre (NRSC). Hyderabad. The CPCB may
coordinate with the NRSC for the purpose.

In compliance of the above direction the Committee
deliberated over the matter in the 24% sitting of the
Committee on 03.08.2020. A copy of the minutes of the
sitting of the Committee on 03.08.2020 is annexed
herewith as Annexure 1. ‘

To recapitulate the background of the matter, attention o f
the Hon'ble Tribunal is invited again to the portion
pertaining to recommendations of the Committee in its e
Report submitted by the Cominittee to the Hon'ble
Tribunal pertaining to GIS and remote sensing studies to
be conducted by NESAC. The same has been dealt-with
in a very detailed manner in ithe 7th Report of the
Committee (Chapter 3 page 27-31). Reference of the
Hon'ble Tribunal is invited to recommendations at SI No.
1, 3-5 of the r Report, which primarily pertain to
application of GIS technique to map the coal dumps in
Meghalaya. Estimation of quantity of coal in the dumps
through GIS technigue, and land use analysis of these
coal dump sites through geospatial technigues etc. These
recommendations are again extracted below for easy
reference.

1. The State of Meghalaya shall. immediately, provide to
the North Eastern Space Application Centre (NESAC).
Department of Space, Government of India. Umiam, the .
location (latitude and longitude) and other details of each
dump where coal to be auctioned.is located. The NEASC,
shall within one week from the date of receipt of these
details prepare a geo-referenced map depicting the
location of each of these dumps and provide a copy of the
same to the Secretary to the Government of Meghalaya.
Mining and Geology Department and the Coal India
limited for placing a copy thereof along with a list
containing name and address of the owner and quantity
of coal available at each such dump on their respective
websites.

2. The Secretary to the Government of Meghalaya.
Mining and Geology Department shall, immediately place
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on website of the Department a copy of the additional
affidavit containing details of 32.56.715 MT coal stated
to be available at various depots filed before the Hon'ble
Supreme Court on 10.04.2019 by the Commissioner and
Secretary to the Government of Meghalaya. Mining and
Geology Department.

3. The North Eastern Space Application Centre
(NESAC), Department of Space. Government of India.
Umiam shall undertake land-use land-cover analysis of
areas where coal to be handed over to the Coal India
Limited is located by using high resolution satellite
imageries for the following period:

(a)  Immediately before the illegal rat-hole mining of coal
was banned by the Tribunal by an order dated
I 7 04.201 4

{b) Immedlately before the additional affidavit dated
10.04.2019 containing details of 32,56,715 MT
Goal stated to be available at various depots was
filed before the Hon'ble Supreme Court by the
Commissioner and Secretary to the Government of
Meghalaya, Mining and Geclogy Department:

(<) Once in the year 2015 2016, 2017 and 2018,
p-referably in the month of April

4. Based on the said land-use land-cover analysis the
NESAC shall divide the coal available at each of the depot
where the 32,56,715 MT cola is stated to be available into
three categones namely:

(a) The coal continuously anstzng at the depot since the
ban on the illegal rat-hole mining was imposed by this
Tribunal on 17.04.2014:

{b) The coal dumped at the depot after the filing of
additional affidavit before the Hon'ble Supreme Court
on 10.04.2019:

(c} fhe coal dumped at the depot on any day between
17.04.2014 and 10.04.2019,

5. The finalization of the mode and manner for
handing over of the coal to the Coal India Limited and the
disposal of the coal by the Coal India Limited through e-
auction shall not wait completion of the afore-mentioned
study by the NESAC. The amount released from sale of
such coal will however not be disbursed to the respective
owner till the said study in respect of such coal is
completed by the NESAC.”

The recommendation at SI 1, which has substantial nexus
with the objective of preparation of a proper plan for handing
over coal to Coal India Limited. its auction and transport
thereafier, has been complied with by the North Eastern Space
Applzcat:on Centre (NESAC}. Shillong.
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The recommendation at SI 2 too has been complied with by
the Mining & Geology Department.

With reference to recommendation at SI 3 and 4, the
Committee in its meeting on 14 02.2020 requested the
NESAC to respond to the same with regard to cost
estimate for carrying out this task, time required for the
purpose, feasibility to undertake the study as would be
evident from the minutes of the meeting on the said date
annexed to the 7th report as Annexure 2 therein.

In response, the NESAC submitted a report (comprising
slides of power point presentation} with regard to the cost
estimate for carrying out land use analysis in some of the
coal bearing districts of Meghalaya pertaining to different
years as suggested in  the aforementioned
recommendation. The NESAC Officials led by the Director

of NESAC submitted during the course of meeting on -

02.03.2020 that the requisite high resolution satellite
imageries corresponding to the past years viz., 2014. 15,
16 and 17 in relation to the coal bearing areas may not
be available entirely since there are very few satellite
passes (technically called as paths and rows)
corresponding to the said geographic co-ordinates by
satellites equipped with cameras (IKONOS. QUICKBIRD)
which can record high resolution imageries. The Director
also submitted that in view of the exorbitant cost factor
involved unless a vendor orders for high resolution
satellite imageries corresponding to a particular location
in advance the corresponding foreign based companies
rarely align their cameras to such sites resulting in their
non-availability. In view of this constraint. he said he
would explore availability of high resolution satellite
imageries only for the years 2018-19 and respond. The
presentation made by NESAC thereafter on 12 03.2020
fenclosed as Annexure 7 to the 7th Report) centered on
satellite data availability for major coal bearing districts
of Meghalaya viz.. East Jaintia Hills, South Garo Hills.
West Khasi Hills and South West Khast Hills districts.
Data availability was absent for some portions of East

Jaintia Hills even considering satellite imageries of 1. 5 .

m resolution (which would enable capture of coal dumps
larger than 1.5 m diameter). Gap area for South Garo
Hills for 2018 was 1384 sq km which is substantial
Similar picture was presented for other two districts as
well (West Khast hills presented gap of 1340 sq km for
2019 in respect of 1.5 m resolution satellite imageries).

However in spite of gaps in availability of satellite data
in each of the districts NESAC has been asked to
undertake land use and land cover study in the
aforesaid four districts of Meghalaya where rat hole coal
mining has been practiced since such a study would help
in planning the environment restoration in these areas.
For this study the final estimate of fund requirement for
a total sum of Rs 90.80.445/-, which has been placed by
NESAC with the Committee. has been considered and
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approved by the Committee in the 28" sitting of the
Committee on 8" December 2020. Further details of the
study to be undertaken by NESAC. which the Committee
has agreed in principle, are available in the minutes of the
23 sitting of the Committee held on 1" July 2020 (para 1
under Agendd I of the minutes), and minutes of the 26t
sitting of the Committee held on 18t November 2020 (para
A.1 under Agenda II of the minutes) both of which would
be again adverted to in the subsequent paras of this
Chapter.

Insofar as recommendation at sl 4 is concerned the
NESAC Director submitted orally on 02,03.2020 that it is
not Iechmcally feasible to estimate guantity of coal
remotely since they do not present a uniform surface. The
report of the Director NESAC stating that it is not
technically feasible to undertake such a study requiring
quantitative estimation of coal is at last para of his report
dated 21' April 2020 (which has already been enclosed
as Annexure 8 to the 7*h Report of the Committee)

It is in this background that the Committee in its 7th
Report had suggested that it is not technically feasible to
carry out recommendation No. 4 in view of express
submission of NESAC in this regard and recommendation
at SI No.5 being connected with recommendation No. 4 is
unworkable too.

However, the Honble NGT in consideration of the 7" Report
vide their order dated 27" July 2020, as already detailed in
the preceding pages, directed that the said study may be
entrusted to NRSC, Hyderabad, if NESAC expresses inability
to unden‘ake the same.

Pursuant to the aforesaid direction the matter was
deliberated by the Committee in its 24t sitting. The issue
pertaining to assessing the quantity of the coal at various
coal dump sites provided by the Mining & Geology
Department, Govt of Meghalaya to NESAC through remote
sensing technique has been dealt under agenda I of the
minutes of the 24Th sitting of the Committee on
03.08.2020. A copy of the minutes of the sitting of the
Committee on 03.08.2020 has already been annexed as
Annexure 1. ’

In view of the direction of the Honble NGT to entrust the
said study to National Remote Sensing Centre.
Hyderabad (NRSC) to be duly co-ordinated by CPCB the
Commiltee decided to write to NRSC to take up the said
study. Pursuant to the decision of the Committee the letter
in this regard addressed by the Committee to the Director,
NRSC 1s annexed herewith as Annexure 2.

On receipt of the aforesaid letter, the reply of the NRSC is
annexed herewith as Annexure 3. The NRSC too have
stated that it is not technically feasible to undertake this
study and approved the stand of NESAC that it is not
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technically feasible to undertake study of this nature for
the reasons stated in their letter dated 21t April 2020
(Annexure 8 of the 7** Report).

The Honble NGT is requested to kindly consider the reply of
NRSC dated 315t August 2020 and approve the same or give
any further advice/ direction in the matter as deemed fit and
appropriate by them. :

From the foregoing it appears to the Committee that
though estimation of the gquantity of coal in the coal
dumps is not technically feasible as elaborately explained
in the preceding paras it is technically feasible and also
useful to have the land use and land cover map prepared
for the coal mining areas in Meghalaya to help plan
restoration of environment in those coal bearing districts.
The Committee has held several rounds of discussion
with NESAC in this regard who have finally submitted an
estimate for a total sum of Rs 90,80.445/-, which has
been considered and approved by the Committee in its
28th sitting on 8% December 2020. At clause (v) of this
report this remote sensing - GIS study to be undertaken
by NESAC is being further elaborated in a detailed
manner for consideration of the Hon'ble NGT.

The second direction of the Honble NGT is contained in para
13 of their order which is extracted below again for the
purpose of ready reference: ‘

'13. The recommendation that the transportation may not
be done by the State but by the ‘coal owners’ who are yet
to be identified being against judgment of the Hon'ble
Supreme Court cannot be approved. The State must
transport the coal and give the locations in terms of the
Sixth report. New exercise for identifying landowners
beyond the judgment of the Honble Supreme Court is not

permissible. The Committee may revise its report .

accordingly.”

In compliance of the above direction the Commitiee
deliberated over the matter in the 24% sitting of the
Committee on 03.08.2020. A copy of the minutes of the
sitting of the Committee on 03.08 2020 is already annexed
as Annexure 1. The matter pertaining to revising the
comprehensive plan for auction and transportation of coal
is dealt under agenda II of the minutes. In compliance of
the decisions of the Committee in accordance with the
directions of the Hon'ble NGT, the revised comprehensive
plan prepared by the Mining & 'Geology Department in
consultation with Coal India Limited and duly approved
by the Committee is annexed herewith as Annexure 4,
which has been duly uploaded in the website of the Mining
& Geology Department of the Government of Meghalaya.
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The Mining & Geology Department is likely to commence
auction of coal through e-auction portal shortly after due
Sfulfilment of all requirements in this regard.

The third direction of the Honble NGT is contained in para 14
of their order which is extracted below again for the purpose
of ready reference:

"14. As regards restoration plan the remediation plan may

be duly executed which may be supervised by the
Committee. The steps suggested by the Committee may
be taken. With regard to item no. 10 relating to withdrawal
of CTE it is not clear whether any CTE had ever been
granted. If no CTE had been granted, question of
withdrawal did not arise.”

The matter pertaining to execution of the action plan
prepared by the Committee for restoration of the
environment damaged on account of rat hole coal mining
in Meghalaya has been considered in 234, 25H and
26thand 27Thittings of the Committee held on 01st July,
015t September, 01st October and 18" November 2020
respectively. A copy of the minutes of the aforesaid
sittings of the Committee on 0Ist September and 01’
October 2020 respectively are annexed herewith as
Annexure 5§, Annexure 6, and Annexure Iland
Annexure 8 respectively. The matter pertaining to
execution of the action plan prepared by the Committee
Jor restoration of the environment damaged on account of
rat hole coal mining is dealt under agenda I, agenda II
and III of the minutes dated 015 July, 01t September
2020 respectively under agenda II of the minutes dated
015t October 2020 and Agenda I of the minutes dated 18™"
November 2020.

Insofar as CTE is concerned it is clarified that the same
pertains to cement and thermal power plants in
Meghalaya which use coal and does not pertain to coal
mines. These cement and thermal power plants have been
granted environmental clearance and also CTE by the
Meghalaya State Pollution Control.

Availability ofﬁmd is a vital requirement for execution of
the Action Plan which is to be sourced from MEPR fund
collected from transporters of coal as per earlier direction
of the Hon'ble NGT. The Committee vide its 4th report
dated 315t August 2019, at SIL. No. 18 of their
recommendations, which is extracted below. had
recommended preparation of guidelines for utilization of
MEPR Fund:

"18. T.'ihe State of Meghalaya shall within one month
Jormulate draft guidelines, strictly in conformity with the
broad parameters suggested by the Justice Katakey
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Committee in its fourteenth sitting held on 03.06.2019.
for utilization of amounts available in the MEPR Fund in
an expeditious and transparent manner and submit the
same to the Committee. The Committee shall examine the
draft guidelines and place the same along with its
comments thereon before this Tribunal within one month
of receipt of the guidelines. (para:5. 5. 9. 8 (i).

Accordingly, the Mining & Geology Department, Gout of
Meghalaya, had submitted the draft guidelines for
utilization of MEPR Fund which has been carefully

considered by the Committee in their 22n4 sitting on 19th

June 2020.

Several components of the guidelines have been duly
edited by the Committee and the final approved version of
the guidelines which have been notified by the Gouvt of
Meghalaya is annexed herein as Annexure 9, The Hon'ble
NGT is requested to kindly consider and approve the same
to facilitate expeditious utilization of the MEPR Fund
which would eventually pave the way for effective
implementation of the Action Plan for restoration of the
environment in Meghalaya.

Another vital component of the Action Plan is preparation
of land use and land cover map of the rat hole coal mining
affected areas in several districts of Meghalaya by NESAC
(North Eastern Space Application Centre), Umiam,
Meghalaya. The said issue has been considered in several
sittings of the Committee as would be evident from the
aforesaid minutes of various sittings of the Commitiee.
The final estimate of fund requirement for a total sum of
Rs 90,80,445/-. which has been placed by NESAC with
the Committee, has been considered and approved by the

Committee in the 28% sitting of the Committee on 8% .

December 2020. A copy of the minutes of the said sitting
is annexed herein as Annexure 10.

The Hon'ble NGT is requested to kindly approve release
of the aforesaid sum of Rs 90.80,4451- to Director, NEAC
from MEPR fund to facilitate execution of the aforesaid
study by NESAC, Umiam, Meghalaya.

The Homble NGT had also considered IA No 244/2020
in OA No. 110(THC)/2012 filed by applicant Pawan
Sharma. The direction passed by the Hon'ble NGT on the
said IA vide their order dated 27 July 2020 is
extracted below:

“We also take notice of the application filed by one Shri
Pawan Sharma. G. S. Road, Shillong, East Khasi Hills
District, Meghalaya on 30.06.2020 to bring on record non-
compliance of the directions of this Tribunal dated
17.01.2020. The application may be forwarded to the
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Commiitee headed by Justice B.D. Agatwal. JSormer judge
of the Gauhati High Court, for being looked into and taking
such further action as may be found necessary.

In compliance of the above direction of the Hon'ble NGT
the aforesaid IA was considered by the Committee in its
24t sitting on 03 08.2020. A copy of the minutes of the
sitting . of the Committee on 03.08.2020 is already
annexed as Annexure 1. The Gout of Meghalaya was
directed to file their counter to the averments contained in
the IA ‘of Shri Pawan Sharma. Accordingly, the counter
affidavit in the matter was submitted to the Committee by
the Mining & Geology Department, Gout of Meghalaya
which was replied to by Pawan Sharma. A copy of the
counter affidavit of Govt of Meghalaya and reply filed by
the applicant are annexed herewith as Annexure 11 and
Annexure 12 respectively. The pleadings of the parties
having: been completed the said matter was considered
by the Committee in its 28th sitting on 8t December 2020.

The complaint of Shri Pawan Sharma was Jinally disposed-of
vide Order dated 08.12.2020. The relevant directions given to
the Chief Secretary and DGP, Meghalaya are reproduced
below for ready reference:

"8. Hence, the Committee directs the Government and,
more particularly to the DGP, Meghalaya to take the
Jollowing actions immediately to arrest the offence of
tran:sportation of llegally mined coal:-

{i) File Charge-sheets in all the cases. regitered u/s 21
of the MMDR Act within a period of 2 {two) months Jrom
the date of registration of the case. This will deter the coal
smugglers from violating the ban order of the Honble NGT.
(i)  The Chief Secretary and DGP, Meghalaya are also
directed to issue necessary instructions to the
investigating officers and other concerned officers to sell
the seized coal within a period of 3 {three) months. This
step will also discourage the owners of coal from
transporting it illegally without payment of royalty and
taxes. In case there is any delay in giving orders for
auction of the seized coal and equipments by the
courts/magistrates the Government should approach the
Honble Meghalaya High Court for appropriate directions
to the concerned magistrates. Till now the seized coal are
lying in open causing environment hazardous. Hence,
disposal of seized coal at the earliest is also imperative on this
count.

(i) The Chief Secretary and DGP. Meghalaya are also
directed to issue necessary instructions to the
tnvestigating officers and other concerned officers to
confiscate and sell the seized trucks, dumpers,
conveyances and equipments in accordance with law
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within a period of 3 (three) months. This step will also
discourage the owners of coal and trucks from
transporting it illegally without payment of royalty and
taxes.

fiv} As per resolutions ‘taken by this Committee in
various meetings and recommendations to the Hon'ble
NGT (subsequently approved by the Hon'ble NGT by its
Order dated 17.01.2020) the Gout. of Meghalaya is
directed to install centralized . server, uploading of
transport permits/challans and ‘tracking of coal laden
trucks through GPS and RFI1D tags. as stipulated in

Appendix XII to the E1A Notification. 2016 and also

introduce high security mineral challans to prevent and
detect multiple use of transport challans within a period
of four weeks. It is further ordered that no new challan
for coal transportation shall be issued by the Director of
Mineral Resources, Meghalaya till the aforesaid system is
put in place.

(v)  Take legal action against the officials who fail to detect
and detain the trucks and other conveyances from their
respective check points.

(vi) To increase the Police patrolling in the coal bearing
areas to prevent illegal coal mining, if any. ©

The order of the Committee in the matter disposing of the
IA of the applicant is annexed herewith as Annexure 13.
The Hon'ble NGT is requested to kindly peruse the same
and pass further orders as they deem fit and appropriate
in the matter.

(viij The Hon'ble National Green Tribunal had -

considered the earlier reports filed by the Committee and
vide judgment dated 1 7.01.2020 had issued further
directions in OA 110 (THCJ)/2012 for compliance of all
concerned as already stated earlier in Chapter I of this
report. The direction pertaining to the Commiittee is at
para 23 of the judgment (page 45) wherein the Commitiee
has been entrusted with the responsibility to
monitor the compliance of re_c'pmmendationﬁimished
by the Committee to the Hon'ble NGT in its 4th sth and 6™
Reports submitted to the Hon'ble NGT. Accordingly the
Committee has taken stock of the progress 1in
implementation of its recommendations furnished to the
NGT as aforesaid in its 232 sitting on 15t July 2020 a
copy of which has been already annexed as Annexure 5.
The action taken in the matter has been discussed under
Agenda II of the minutes. The Mining & Geology
Department was instructed to submit report of compliance
of the directions pertaining to them who have submitted
the same. Copies of the compliance reports dated 24
July 2020 and 30 September 2020 submitted by the
Mining & Geology Department are annexed herein as
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Annexure 14 and Annexure 15 respectively. Similarly,
the Meghalaya Police too were directed to submit report
of crime statistics pertaining to coal in Meghalaya. The
latest ‘report submitted by the Police in this regard
furnishing details of cases registered cases charge-
sheeted quantity of contraband coal seized ete is enclosed
herewith as Annexure 16.

fviii) During the 28 sitting held on 8% December 2020
the Committee deliberated over scientific mining of coal in
Meghalaya. A copy of the minutes of 28h sitting held on
8th December 2020 has already been annexed herein as
Annexure 10. The Hon'ble Supreme . Court vide order
dated 03.07.2019 in Civil Appeal No. 10720/2018 State
of Meghalaya Vrs All Dimasa Student Union Dima-Hasao
District Committee, directed that mining of coal could be
allowed in Meghalaya only in compliance with Mines and
Minerals (Development and Regulation) Act 1958. Mines
Act 1952, the Environment Protection Act 1985 which
would necessitate mining in accordance with approved
mining, plan. The mining plan for mining coal in
Meghalaya needs to be scientific, environment Sfriendly
and least hazardous and suggest the mining method best
suitable to Meghalaya. The aforesaid mining plan would
also require the approval of the Ministry of Coal. The
Committee agreed to request the Indian School of Mines
Dhanbad and the Central Mine Planning and Design
Institute (CMPDI) fo suggest mining methods best suitable
for Meghalaya in the manner indicated above to help the
State undertake coal mining in the State in a scientific
and environment friendly manner. The Hon'ble NGT may
kindly approve the decision of the Committee in this
regard. :

(ix) The Committee has also been in receipt of a report
filed by the CPCB pursuant to the directions of the
Committee in its 18" sitting on 15" September-2019 in
relation to the coke oven plants operating in Meghalaya
suggesting that they have been using tllegally mined coal
of Meghalaya. The Committee has considered the said
report in ils various sittings viz., 24’ sitting held on 3¢
August 2020. 26t sitting held on 1t October 2020. 27t
sitting held on 18 November 2020 and 28" sitting held
on 8 December 2020. A copy of the minutes of 28" sitting
held on 8" December 2020 has already been annexed
herein as Annexure 10. Copies of the minutes of the
remaining sittings of the Committee have already been
annexed in this report. The issue continues to be under
active consideration of the Committee.

CHAPTER IV

RECOMMENDATIONS OF THE COMMITTEE
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The recommendations of the Committee on various issues under
consideration of the Committee for acceptance of the Hon'ble NGT
are as below: :

. The Hon'ble NGT may kindly approve the guidelines for

operating Meghalaya Environment Protection and
Restoration Fund (MEPRF) notified by the State
Government (Annexure 9), which has been duly
approved by the Committee in its 22nd sitting held on 1 gin
June 2020.

. The Hon'ble NGT may kindly approve for release of a sum

of Rs 90.80.445/- from MEFPR fund to NESAC, Umiam,
Meghalaya, being the estimate of fund requirement of
NESAC for preparation of land use and land cover map of
the districts in Meghalaya affected adversely on account
of illegal coal mining, which has been approved by the
Committee in its 28th sitting held on 8" December 2020.

 The Hon'ble NGT may kindly approve the directions of this

Committee to the Indian School of Mines, Dhanbad and
Central Mine Planning and Design Institute (CMPDI).
Dhanbad, to advise the Govt of Meghalaya on the method
of coal mining, suitable for Meghalaya, for the purpose of
preparation of mining plan to enable scientific coal mining
in Meghalaya with minimum impact on the environment.

_ The Hon'ble NGT may kindly ratify the approval granted

by the Committee to the revised comprehensive plan
prepared by the Mining & Geology Department. Gouvt of

Meghalaya in consultation with Coal India Limited for the

purpose of transport and auction of coal (Annexure 4).

. The Hon'ble NGT may kiﬁdly approve the directions given to

the Chief Secretary and the DGP of Meghalaya while
disposing-of the complaint of Shri Pawan Sharma {Annexure
13). i

The Hon'ble NGT may kindly approve the final order passed by
the Committee disposing of the application filed by the applicant
in IA No 244/2020 trans erred by the Hon'ble NGT to the
Committee (Annexure 13}.”

Stand of the State

14.

Before filing the above report, the State :of Meghalaya has filed its

additional affidavit dated 24.09.2020 explaining its position with regard to

the suggestion of draw of lots to select the owner for transportation of the

coal, which aspect has already been mentioned in the report of the

Committee already quoted above.
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Stand of the Applicant

15.  The applicant has filed a rejoinder to the reply affidavit filed on
behalf of the State of Meghalaya on 24.09.2020 to the effect that illegal
mining and transportation was still continuing. Reference has been made

to the media report as follows:-

£6

fi) The Shillong Times dated 12.03.2020

East Jaintia Hills Police seized 23 coal laden trucks illegally
transporting coal which include 12 (twelve) trucks on
10.03.2020 iat Kuliang; 9 (nine) trucks on 11.03.2020 at
Sonapur Umkiang and accordingly several cases were registered
by the Police at Lumshnong Police Station.

(iij  The Shillong Times dated 19.03.2020

lllegal coal transportation on March 16 around 4.30 p.m Police
detected two containers transport vehicles, transporting coal in
violation of N.G.T. order at Lumshnong Eat Khasi Hills. However,
driver of the truck managed to escape. '

On March 15, around 3 a.m. Police detected one truck transporting
coal in violatidn of N.G.T. order at Mukhep, Lad Longkaluh East Khasi
Hills :

(iii) The Shillong Times dated 29.03.2020

Despite curfew and lockdown illegal transportation of coal continues.
According to Police on March, 26 around 1.30 p.m. 10 ten coal laden
trucks were detected and seized from Umbir Village in Ri-Bhoi District
Jor violation of N.G.T. order.

On 24.03.2020 around 7.30 p.m. Police detected 2 {tio) trucks while
iransporting coal in violation of the N.G.T. ORDER OF Umkiang check
gate, East Jaintia Hills. ‘ :

fiv) The Shillong Times dated 07.04.2020

Despite the curfew and lockdown in the State, illegal transportation
of coal trucks in violation of the N.G.T. orders, continues in the State.

Only recently 5 (five) coal laden trucks at Nongsning and Mynkre
Village from East Jaintia Hills District were seized. At Mynkre Village,
however the members of the Village Defence Party VDP were ones to
seize 4 (four) trucks for flouting the lockdown and N.G.T. order.

()  The Shillong Times dated 10.04.2020

lllegal coal transportation on April, 3 around 7.30 p.m. Police seized
3 fthreej coal laden trucks at Mawlien Mawkhoon village in Ri-Bhoi
District,

(vi) The Shillong Times dated 13.04.2020
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In violation of the N.G.T. Order as well as lockdown imposed in the
State along with the rest of the Nation, Police on April, 7 around 2.05
A.M. detected one stationary coal laden dumper truck MH-12-TRDK-
2796 without driver at Rymbai Road, East Jaintia Hills.

(viij The Shillong Times dated 14.04.2020
Shri 8. Marwein, E.A.C. Khliehriat lodged a complaint that on April,

11 around 11.30 A.M. while conducting mine raids along with the

Police at Moopynien, Khliehriat East, 6 to 8 labourers were seen
mining in 2 (two) coal mines, however they managed to escaped. 2
(two) mining equipments were seized fromithe spot.

(viii) The Shillong Times dated 09.05.2020

Coal truck seized - A.Nongdhar, Mines and Royalty Inspector, D.M.R.
Umkiang, East Juitia Hills lodged a complaint that on May, 6 around
4 AM. 1 (one) truck was detected at Umkiang check gate while
illegally transporting coal in violation of the N.G.T. order.

fix) The Shillong Times dated 21.05.2020

Workers unload freshly mined coal at Moolang village in East
Jaintia Hills on Wednesday. Earlier on May 13 the Police seized 22
trucks carrying coal illegally which were parked at Ratacherra and
Malidor in East Jaintia Hills.

{x) The Shillong Times Dated 26.05.2020

Despite the ongoing lockdown and restrictions there seems to be no
end to illegal coal mining in the State. The Ri-Bhoi District Police in
the last one week have detected as many as 4 (four) trucks laden
with unauthorized coals.

(i) The Shillong Times Dated 16.07.2020

On July 11, around 5 p.m., the Police detected and seized 1 (one)
truck while illegally transporting coal under Shillong Police Station in
West Garo Hills.

{xii} The Shillong Times Dated 06.10.2020

On 1 October around 9.30 A.M. Police detected transporting coal in
violation of N.G.T. order at Sohiong petrol pump East Khasi Hills.

{xiii} The Shillong Times Dated 07.10.2020

According to media report in Assam , 150 trucks entered Assam on
the night of October 5 and only 2 were detained in Beltolla in
Guwahati, while on the morning of October 6 as many as 650 trucks
entered Assam. There is no way anyone can check the veracity of the
numbers quoted but it is an incontrovertible fact that is being
clandestinely sold in Assam Shri Lakhmen Rymbui was entrusted
with the Home Portfolio in controversial circumstances when his
predecessor James Sangma’s name figured in smuggling of coal —a
ucrative trade for the coal rich State. Informed sources claimed that
the State Police are like a caged parrot uriable to function freely i.e.
they sometimes intercept coal laden lorries as an eyewash
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It may be mentioned that the issue pertaining to the illegal
transportation of coal even forced a group of Cabinet Ministers to take
it up with the Chief Minister, Conrad Sangma. Although the Home
Portfolio got shifted from one minister to another, not much change
seems to have occurred and the coal seems to be finding their way
out of the State, inspite of the N.G.T. ban.

{xiv} The Shillong Times Dated 08.10.2020

While the M.D.A. Government continues to be on denial mode on the
allegation of syndicated supply of coal to Assam led to James Sangma
being stripped from his porifolio earlier this year

fcv) The Shillong Times Dated 10.10.2020

The clamour for action against coal racketeering in the State is
apparently getting louder. For its part, the N.P.P. led M.D.A.
Government seems to be getting concerned with unremitting
allegations over illegal transportation of coal from several quarters.

Soon after B.J.P., an ally in the M.D.A., demanded arrest of Power
Minister James Sangma over the matter, civil society groups in the
State are now demanding a C.B.I inquiry into the alleged coal
syndicate.

(xvi] The Shillong Times Dated 12.10,2020

Meghalaya B.J.P. which has been demanding arrest of Power

MinisterJames Sangma for his alleged involvement in illegal
transportation of coal has asserted that they would approach the
Prime Minister's Office, P.M.O., on the matter.

pcvii) The Shillong Times Dated 13.10.2020

Sangma further said that the Government was serious about dealing
with the illegal transportation of coal and hence the Government has
also prepared selling up of integrated check gates which will have live
C. C. T. V. cameras along with other technological solutions to check
all the trucks.”

It is further stated that:

“4. Thatthe Applicant has set up a case for the failure of the State
to comply with the direction of this Hon'ble Tribunal. In para 3 of
the

Application the Applicant has specifically mentioned about
the 19 directions of this Hon'ble Tribunal which has not been
complied been with.

For instance no steps have been taken:—

a) Forelectronic recording of movement of coal including by
way of G.P.S and R.F.LD. Tags and having Central Server
Jfor the purpose.

b) Monitoring of sourcing of illegally mined coal by Cement
Manufacturing / Thermal Power Plant for enforcement of
Mining Law including punitive and remedial action for
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sourcing of illegally mined materials as found by the
Committee. '

¢) Building of Board's home in Khliehriat and Sutnga area
in East faintia Hills District, Meghalaya for preparation of
Geological Report and Feasibility Report for scientific coal
mining.

d) Compiling information about locations of dumps of coal.

e) Finalizing mode and manner of handling of coal and its
disposal including e-auctiory
Transfer of coal to Coal India Limited;

g) Adopting Satellite Surveillance systems;

5. That had the aforementioned directions of this Hon'ble
Tribunal been complied with the illegal extractions of coal by way
of rat-hole mining and transportation would have stopped but as
would transpire from the above media reporting that thousands of
illegally mined coal laden trucks would not have been moving out
of Meghalaya.

6. That it took almost 9(nine) months for the Chief Minister of the
State to declare that it was serious about the dealing with the
illegal transportation of coal and hence, the government is
proposing to setup integrated check gates which will have live
CCTV cameras along with other technical solutions to check all the
trucks as published” in The Shillong Times dated 13.10.2020
{Annexure XVII) and that to mere lip service to cover up the inaction
in complying with the Hon'ble Tribunal's direction.

7 That as stated in the above media report ie. the Shillong
Times dated 07.10.2020 (Annexure - XVII) the police as an
eyewash has been detecting merely one or two trucks while
leaving hundreds of trucks to pass through unchecked, which

speaks volume of the conspiracy of thé coal syndicate causing
immense loss to the public exchequer.” :

Consideration of the Eighth Report and directions

17. We have given due consideration to the report and heard learned
Senjor Counsel Shri Panjwani for the applicant and other appearing
Counsel. We have also considered the writfen submissions filed on

10.03.2021 by Shri Panjwani, Senior Advocate. .

18. It is patent that the problem of rat hble mining in Meghalaya
continues and progress of restoration of environment and disposal of
illegally mined material is inadequate. The Tribunal has already _recorded

its findings which have been substantially affirmed by the Hon'ble
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Supreme Court. Preceedings commenced on the basis of media reports on
6.7.2012 that 30 persons were trapped in illegal mining and 15 died. The
Tribunal vide order dated 17.4.2014 directed stoppmg of rat hole rmining
and also sought mformatlon about the quantity of 1Hega11y mined material.
On 31.3.2016, 111eg§111y mined material was directed to vest in the State.
The mined material _.Was as per order dated 7.10.2017 found to be of value
of Rs. 307 crore and: loss of royalty was found to be 400 crore. 10% arnount
was directed to be credited to Environment Protection Fund.
Transportation of ill:egally mined material was required to be stopped vide
order dated 31.8.20:18. Further incident of illegal mining came to light on
13.12.2018 when 15 workers engaged in illegal mim'.ng were trapped
resulting in casualties. There does not appear to be any explanation as to
why if the quantity of mined coal was found to be 6.3 million tonne as per
order of this Tribunal dated 07.10.2017 {referred to in Para 2 above), the
said quantity was fc‘;und to be 2.3 million tonne (was actually available) in
the report of the Committee dated 02.01.2019 as noted in Para 4 above.,
There is a possibility of large amount of mined coal having been pilfered or
illegally disposed of even though the same was to be custody of the State.

This aspect may be looked into by the State of Meghalaya.

19.  As per Supre:me Court judgment dated 3.7.2019, it was held that

mining can be done:- only after EC as per mining plan and owner’s share
will be the residue of sale proceeds after deducting charges payable to Coal
India, Royalty a:rneunt for environmental protection and for illegally
extracted coal, action under section 21 of the MMDR Act was to be taken
by the State. The Committee has done substantial work in the form of eight
reports details of wh1ch have already been mentxoned As already noted,
the Committee forrned on 31.08.2018. The Comrmittee filed its first report

on 02.01.20 19 which was considered on 04.01.2019. The said report is
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that illegal mining is going on and deals with the quantity of extracted coal,

uninventorised coal, impact on environment and steps for restoration. The

2nd report inter-alia ref:ommended installing digital display boards in
respect of water quality, evolving mechanism for transportation of il}ega]ly
mined coal, éudit of sources of acquisition of coj;tl by the power generation
and cement companies. The same was considered on 11.04.2019, as
already mentioned. The 3¢ report dated 02.08.2019 inter-alia dealt with
the remedial measures in the form of afforestation, reclamation of affected
area, organizing awareness programs, protection of the mined coal,
treatment of acidic water in identified streams. éThe same was considered
on 22.08.2019. The 4th, 5thand 6t repor’gs were considered on 17.01.2020.
The 4% report dated 31.08.20 19 is with regzixrd to illegal raising and
transportation of coal and action under Section 21(5) of the MMDR Act,
Water and EP Act establishing coal mine surveillance system and
considers mechanism for disposal of coal. The 5t report dated 02.12.2019
is inter-alia with regard to sources of coal used; by the power and cement
plants in the State. The 67 report dated 03.12.2019 is with regard to use
of satellite to verify the details of the coal to be auctioned and to verify
details of the location of the coal to be auctio:ned. The 7th report dated
30.04.2020 further considered the issue of tra:}nsportation of the mined
coal to designated place. Thus, the reports have :deliberated in detail about
the strategies for preventing illegal mining, taking action against violators,
creating awareness, restoration of water quality, water sxipply to affected
areas, compensation to the victims, scientific mining, handling over the
mined material to Coal India for disposal and aﬁ related issues. However,
disturbing fact is that even after 1 year and 8 Iponths of the judgment of
the Hon'ble Supreme Court, directing disposal 6f mined coal, the issue is

still hanging fire. There is a possibility of such material being stolen or
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pilfered and its value diminishing unless timebound action is taken for its
disposal. Similarly, 'steps for restoration of environment need to be taken

on war footing,.

20. The newspapé:r reports filed on behalf of the applicant clearly show
that illegal mining is still ‘continuing. Restoration of environment,
particularly water q_ﬁah'ty and rehabilitation of affected victims in terms of
health, water supple, skill development, protection against illegal mining

as well as steps to handle the illegally mined material remain a challenge

which requires constant planning and action. Since sufficient -

deliberations have ‘:caken place and to an extent road-map for further
action has been laid out, it is now the implementation which needs
to be expedited. We propose to conclude the proceedings before this
Tribunal and beforeé the Committee so that the designated authorities now
proceed further in the matter subject to the oversight of a joint Committee

of Officers of the Central and the State Government, as follows.

21.  We may however deal with the recommendations of the Committee
in the 8% Report. We approve the release of sum of Rs. 90,80,445/- in
favour of NESAC. The recommendations for handling the MEPRF is
approved with the modification that the steering Committee will comprise
of the Oversight Committee which we are hereby constituting. The
recommendations with regard to method of coal mining and for
preparation of mini;'lg plan for scientific coal mining consistent with the
concern for the envjronment is accepted, subject to the modification that
the final view in the matter may be taken by the Oversight Committee
which we are hereby constituting. Same is our direction with regard to
recommendation for revised comprehensive plan prepared by the

Mining & Geology: Department, Govt. of Meghalaya in consultation
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with Coal India Limited for the purpose of transport and auction of
coal. We also approve the directions given to the Chief Secretary and DGP,
Meghalaya on complaint of Shri Pawan Sharma: We also approve the final
order passedl by the Comunittee disposiﬁg of t-he application i.e. IA No.
244 /2020 filed by the applicant and transferred by the Hon’ble NGT to the

Committee.

22. While placing on record our appreciation for the onerous task
undertaken by the Committee, we are of the view that since the
Monitoring by the Tribunal or Tribunal appointed Committee cannot
continue forever, consistent with the orders ‘passed so far and taking
into account the deliberations by the Committee, farther task needs
to be taken over by the Executive Authorities in the manner we are
hereby directing. Needless to say, under the fublic trust doctrine, the
State authorities are bound to work for protection of scarcel natural
resources, the environment and public he:glth. There is need in
change of attitude towards the subject after the Hon’ble Supreme

Court has pronounced in the matter.

73. Accordingly, we dispose of these proceedlings with a direction that
ownership of the task of compliance of the Judgment of the Hon'ble
Supreme Court with regard to preventing unscientific and unregulated
mining, restoring the environment, rehabilitating the victims and handling
of illegally mined coal should be taken over by the State Authorities, to be
overseen by an Oversight Committee of 1§ members, headed by
Additional Secretary, MoEF&CC (dealing with the environment and
abatement of pollution issues) and comprising Chairman of the EAC,
MoEF&CC, dealing with EIA of coal mining, Chairman Coal India,

Joint Secretary, Ministry of Mining, Government of India, Director
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General of Mines iSafety, Senior Scientist, Indian School of Mines/
IIT, Dhanbad, Regi;onal Officers MoEF&CC and CPCB, Chairman, State
PCB, Additional Chief Secretary dealing with the subject of mining in
the Government of Meghalaya, PCCF (HoFF) Meghalaya and
Additional DGP, ﬂominated by the DGP, Meghalaya. The Regional
Officer, MoEF&Cc;j Shillong will be the Member- Secretary of the
Committee to coordjinate the working of the Committee and to deal with
day-to-day issues as per decisions of the Committee. The Committee may
meet within one month, take stock of situation and plan future course of
action. Its task will be to take forward compliance of judgment of the
Hon’ble Supreme Court and further orders of this Tribunal for
preventing unscientific and unregulated mining, handling the already
mined material ana all other incidental issues. At the cost of repetition,
we direct that the Committee may inter alia ensure that no
illegal/ unauthoﬁzed mining takes place, keeping combat plan and mining
mishap managemé%lt plan ready to avoid eventualities. Further, the
Comimittee may takfe necessary measures for rejuvenating contaminated
streams and rivers..The Committee will be at liberty to take assistance of
any other institution/individual. The Chief Secretary Meghalaya will
provide necessary logistics for functioning of the Committee. All concerned
will be bound by th¢ directions of the Committee, subject to any objection

being considered by this Tribunal.

24. We further dsrect that compliance reports dated 24.07.2020 and
30.09.2020 and latest report submitted by Meghalaya Police with regard
to crime statistics {Annexures -14, 15 and 16) may now be looked into by
the Oversight Comljfnittee. All other surviving issues which may emerge
from the report or otherwise will be finally looked into by the Cversight

Committee. The Oversight Committee will give its periodical reports to the
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Secretaries, Mines, Coal and MoEF&CC, Gol and also place the same on

the website of the State of Meghaiaya and the MoEF&CC. The said

Secretaries may issue such directions as may be necessary in relation to
their respective subjects, subject to any unresolved issue being raised
before this Tribunal. The Regional Officer, MoEF&CC may take over the
records from the Committee for further proceedings as per decisions of the

newly constituted Committee.

25. We place on record our appreciation for the valuable assistance

rendered by learned Amicus Curiae in dealing with the maitter.

A copy of this order be forwarded to the Secretaries, Ministries of
MoEF&CC, Coal and Mines, Gol, the Director General of Mines Safety, Gol,’
Indian School of Mines/ IIT, Dhanbac_l, CPCB, State PCB, Additional Chief
Secretary dealing with the subject in the Goverﬁment of Meghalaya, PCCF

(HoFF} Meghalaya and DGP, Meghalaya by e-mail for compliance.

A copy of this order be also forwarded to Justice B.D. Aggarwal,

former judge of Gauhati High Court.

Adarsh Kumar Goel, CP

S.K. Singh, JM

Dr. Nagin Nanda, EM

March 15, 2021
Original Application No. 1 10{Tuc)/2012
A
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Jmam;covmmm OF INDIA

: ¥
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
f tRIM/ LUMBATNGEN,
RraffusiLLoNG-793021

E-mail: foiezshil@gmail com /moefro.shillong@

F.No-IRO/E/OVERSIGHT COMMITTEE/NGTN;;!:WM?C].H“%Z 2 * Dated: As per e-sign
To,

The Chief Secretary,

Government of Meghalaya,

Secretariat Building,

Shillong-793001.

Sub: 18 (Eighteen) Dead Inside Illegal Coal Mine in EJH appearing in the Shillong Times date
06.02.2026. - reg.

Sir, :

In inviting reference to thie subject cited above, Tam to inform that the notice of the Oversig|
Committee has been drawn to a news. item published in The Shillong Times dated 06.02.2026 und

. the caption “18 dead in explosion inside illegal coal mine in EJB” (copy enclosed).

‘ In this connection, atte::mtiozrzE is invited to the Order of the Hon’ble National Green Tribunl:l
dated 15.03.2021, particularly Para-23 (copy enclosed), wherein an Oversight Committee was

constituted with the direction that the responsibility for ensuring compliance with the Judgment of t}
How’ble Supreme Court—inter alia, preventing unscientific and unregulated mining, restoration {
the environment; rehabilitation of affected persons, and handling of illegally mined coal shall vel
with the State Authorities, to be ovefseen byan Oversight Committée.

As mandated, the Oversight Committee, through its various sittings, has repeatedly directg
the State ‘Government to strictly enforce the directions of the Hon’ble Supreme Cowmt and t}
Hen’ble NGT. In its 3rd Sitting, the Committee specifically directed the Meghalaya Police
constitute a Special Task Force to edsure that no illegal rat-hole mining activities are carried out in th
East Jaintia Hiils District of Meghalaya. In compliance thereof, the Special Task Force was dul

constituted by the State Governtent. However, it appears that illegal rat-hole mining activitiés

continue in East Jaintia Hills District of Meghalaya.

In view of the seriousness and sensitivity: of the matter reported in the aforesaid news article,
it is requested that a factual report on the incident, along with the action taken, may be submitted to
this office immediately for further necessary action.

Copy for kind information to: :
1. Shri Amandeep Garg, IAS, Additional Secretary Cum Chairman Oversight Committee,
Ministry of Environment, Forest and Climate Change, New Delhi-110003.
2. The Director General of Police, Government of Meghalaya, Secretariat Hills, Shillong-
793001.

e Youts faifhfulll
Digitally signed by
B K GANGTE
Date: 06-02-2026
13:20:56
Deputy Director General of Forests (C)
Memiber Secretary, Oversight Committe

Encl: As stated.

"ANNEXURE
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Letter No. MG/Court-427/2026/20

78  ANNEXURE R3/3

NGT Matter

GOVERNMENT OF MEGHALAYA
OFFICE OF THE DIRECTOR GENERAL OF POLICE
MEGHATAYA —:z::1:— SHI’LLONG

Dated Shillong, the 20™ Feb’, 2026.

From :  Shri G.W. Lyngdoh, MPS
Asstt. Inspector General of Police (L&O),
Meghalaya, Shilleng
To : Smti. D.D. Syngai, MCS, '
Deputy Secretary to the Govt. of Meghalaya,
Home (Police) Department.
Silb : 18 (eighteen) dead inside illegal coal mine in EJH appearing in the Shillong
Times dated 06.02.2026.
Ref L/No. HPL.59/2019/451 dated 11.02.2026.
Madam,

D

With reference to the above, 1 am directed toé enclose herewith copy of L/No.

SB/KLT/VII-25/2026/291 dated 17.02.2026 along with its enclosures as submitted by the

th

Sullperintendcnt of Police, East Jaintia Hills, Khliehriat being the factual report in connection with

|
'S instant incident which is self-explanatory for favour of kind perusal.

Submitted for favour of kind information and necessary action.

Yours faithfully,

El,uclo: As stated above. | @(/
\ | Asstt. Inspector Gerral of Police (L&O),

C

Memo No. MG/Court-427/2026/20-A

Meghalaya, Shillong

opy to:- - .

1. The Director General of Police, Meghalaya, Shillong for favour of kind information.

2. The Deputy Director General of Forests (C) & Member Secretary, Oversight Committee,
MoEFCC, Lumbatngen, Shillong — 793021 for favour of kind information.

3. The Inspector General of Police (L&O), Meghalaya, Shillong for favour of kind
information. : :

4. The Dy. Inspector General of Police (E/R), Meghalaya, Shillong for favour of kind

information.
Asstt. Inspector @’é’/@/ﬁ% (L&O),

Meghalaya, Shillong

Dated Shillong, the 20® Feb’, 2026.
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Annexure - A

Telephone N0:03655-230718
Fax No: 03655-230719
Mobile No: 9485178835
Email ID: sp.ejh-meg@nic.in

- . Government of Meghalaya

' Qffice of The Superintendent of Police,
Bt ainta HilsDistrict, Kliehiat

eghalaya-793200

79

ORDER

“Th pursuance to Order dated 09-02-2026 issued by the District Magistrate, East Jaintia Hills District,
Khliehriat issued vide Memo No. EJHD/CON.3/L.0/Vol-1/2025/41-A Dated: 09-02-2026, In view of the
incidént that occurred on the morning of 5% February, 2026, involving an explosion at an illegal coal mine
located at Mynsngat, Thangsko village, under Umpleng Police Outpost, East Jaintia Hills District, In this
~ cpnnection, the following Officers and personnel as indicated below have been detailed and are directed to
report to the office of the District Magistrate, East Jaintia Hills District, Khliehriat at 9:00 Am, on the dates
ihdicated below and to accompany the detailed Executive Magistrate for security during the inspection of

ap unauthorized and illegal coal mines.

SN | Teams Name of Magistrate i _Officerand Force Date
1. { Team1 Shri, Sainborlang Dkhar, Horticulture ABSL M. Sangma, 3¢ MLP
Development Officer, Executive Magistrate (7005653711) and:3 BNC/ABC
(7005325657} .
Team 2 | Shri. Ranald Wahlang Tourism Officer, ARSI S} Lyngkhoi, 3¢ MLP
Executive Magistrate (8974307918} (8787716074) and 3 BNC/ABC :
Team3 | Donkupar Mairom, Asst Employment Officer, | ABSL W. Sangma, 37 MLP Lo
Executive Magistrate (7005412289) (9612685338) and 3 BNC/ABC Fﬁgggy:
Team# | Shri. james RND Bamon, Range Forest Officer, | ABSL Badrul H. Mazumder, 1
i/c Khliehriat Range (Social Forestry), MLP (9774160789)and 3
Executive Magistrate (9663361207} BNC/ABC
Team5 | Dr. M. Sutong, AH & Veterinary Officer ABSI. Payadan P. Ladong, 15 MLP
(9366248004) (8131830703) and 3 BNC/ABC
2. | Team1 Shri. Shanbormili Law; Range Forest Officer, ABSI M. Sangma, 3™ MLP
Wildlife, Executive Magistrate (9436998342) | (7005653711} and 3 BNC/ABC
Teamz | Shr. C. Lytan, industrial Promotion Officer, ABSL. 5! Lyngkhoi, 37 MLP
Executive Magistrate(8259921034) {8787716074) and 3 BNC/ABC
Team 3 Shri, Albertson Dkhar, SDO {PHE), Electrical, ABSIL. W. Sangma, 37 MLP 118
Executive Magistrate {9863530800) | (9612685338) and 3 BNC/ABC February,
Team 4 | Dr. Damewan Lyngdoh, AH & Veterinary ABSI. Badrul H. Mazumder, 1% 2026
Officer, Extension Officer, Executive Magistrate | MLP (g|’774150739) and 3
(7085401644) - _ BNC/ABC
Team 5 Shri, Cholly Rymbai, JE, SPO {PHE]) Khiiehriat ABSIL. Phyadan P, Ladong, 1% MLP
Sub-Division, Executive Magistrate (813 1830703} and 3 BNC JABC
(9366033607) : ' ,
3. TTeamd | Shri. Deimonmitre Dkhar, JE Grade-1, SDO ABSIL. M. Sangma, 3™ MLP
(PHE) Khliehriat, Sub-Division, Executive (7005653711) and 3 BNC/ABC
Magistrate (8974320843 :
Team2 | Dr.F.E Langstang, AH & Veterinary Officer, ABSL. S| Lyngkhoi, 3¢ MLP
Executive Magistrate (7630020984} (8787716074) and 3 BNC /ABC
Team 3 Shri, Vicky Dkhar, JE, AEE PWD [Roads) Sutnga | ABSL.W, Sangma, 3 MLP 12t
SubDivision, Executive Magistrate. (9612685338 and 3 BNC/ABC February,
(5436568200} 2026
Feam 4 | Shri. Cholly Rymbai, JE Grade-2, SDO (PHE) ABSI. Badrul H. Mazumder, 1%
Khliehriat Sub-Division, Executive Magistrate | MLP {9774160789).and-3
(B787593462) ‘BNC/ABC:
Team 5~ | Dr.E Lyngdoh, AH & Veterinary, Executive ABSI. Payadan P, Ladong, 1= MLP
Magistrate (8257041356) (8131830703) and 3 BNC/ABC
sd/-
{vikash Kumar, IPS)
; ; Superintendent of Police
| East Jaintia Hills District, Khliehriat
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. Memo No. DSB/KLT/VIII-25/2026/251 Dated Khliehriat, the 9% February, 2026
v forwarded | or favouy of kind infoi: mation and necessary action, if anv. to:
s The Asst. Inspector General of Police (A} Meghalaya Shillong for kind information of the Han’ble
R R -« Director General of Police, Meghalaya, Shillong,
: ' The Inspector General of Police (SB), Meghalaya, Shillong.
~"The Inspector General of Police (L&0), Meghalaya, Shillong.

The Dy. Inspector General of Police (ER), Meghalaya, Shillong. o

The Deputy Commissioner, East Jaintia Hills District, Khliehriat with a request to de]pute

Magistrates for the said duty.

The Special Supen‘ntendept of Police {SB-I), Meghalaya, Shillong,

The Asst. Inspector General of Police {L&0), Meghalaya, Shillong.

The Add). Superintendent of Police, East Jaintia Hills District, Khliehriat.

The Addl. Superintendent lof Police (HQ). East Jaintia Hilis District, Khliehriat.
0. The Divisional Mining Officer, Directorate of Mineral Resources, Meghalaya, Jowai with a
request to depute teams for the said duty.

11. The Reserve Inspector, Police Reserve, Khliehriat.

12. The Officer In-charge, Saipung PS/Lumshnong PS/Khliehriat PS

13. The In-charge, Ladrymbai OP/Umpleng OP/Umkiang PPP/Mooriap BOP.
14. The MTO, Police Reserve Khliehriat/IC Q-Branch, Police Reserve, Khliehriat.
15. All Officers concerned. |

Ui op i

i ]
0N o

=0

N

Superin nﬁg)n of Police
East Jaintia Hills District, Khliehriat
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ANNEXURE - B

SNGAT THANGSKO, EAST JAINTIA HILLS ON 05-02-2026

i S Sl MTY Sl e SRR §
Whlighriat PS Casc No, 14/2026 u/s 105/1 18{2)/2(5) BNS|FIR regarding the hiastng incident at coal mine at Mynsngat, 11 Nos. Detonators Begal Extraction
R/WiSec21/21(1) MMDR Act RfW Sec 3 ES Act Thangsko. Later during, investigation 11 Nos. of detonaters was Ch. Sangma

eized N .

7 |Knlidhrist PS Casc No. 15/2026 ufs 223 /303(2}/61(2)| Truck B/Regn No. AS-OL-TC-T032 londed with coal was found} | id Truck SLRE M Transportation

/3(5) BNS R/W SecZl MMDR Act . lahandonned at Tuber Tahkhniang. NHE-06 after fleeing from| - AS-01-TC-7032 i‘JmIa;ng‘
Koneone Chegk Post,
3 |Khliqariat PS Case No. 16/2026 ufs 223/ 303 [2)/61(2}| Trock B/Rcgn No. AS-01-SC-063Z loaded with cos] was foundj : e Truck sl Transportation i
/3(5) BNS R/W Sec 21 MMDR Act abandonmed at Tuber Tahkhniang, NH-06 after flecing from|: AS-01-5C-0632 Bm‘m;“
311 k Post :
+ | Khlidhriat PS Case No. 1872026 u/s 4/5/6 ES Act Special raid was conducted at Umpleng Market, where, 63 Nos. of] 63 Mos, Detanators SLT.S. Explosive
Eliectronic detonator set was sgized Bagpiawmoit

T |Khlidhriat PS Case No. 1972026 w/s 223/61(2)/3(5) BNE|Minc Raid conducted at 7 kile area, Sutnga Road, EjH znd seized - . Mining Raid
RyWiSee 21 MMDR Act iepally mined coal of 10(ten heaps approx, .

& |Khlighriat PS Case No. 20/2026 u/s 223/61(2)/3(5) BNS|Mine Raid conductad st 7 kilo arcaSutmgz Road, Eii and seized]| ; i Mining Raid
R/WiSec 21 MMDR Act illegally mined coal of 14 {fourteen] heaps 3pprox. .

7 K'nii;hria( PS5 Case No. 2172026 u/s 223/61(2)/3(5) BNS|Mine Raid conducted at 7 kilo arca, Sutnga-Jalaphet Road, E]JH and it Mining Raid
R/WiSec 21 MMDR Act saized {Hepally mined coal of 45 (forpy five) heaps approf.

8 |Khildhmat PS Case No. 2272026 u/fs 223/61(2)/3{5] BNSjMine Raid conducted at 5 kile village, Sutnga Road, E|H and sedzed Aol Mining Raid
RjwiSec.21 MMDR Act illegally mined goal of 15 (fiftsen) heaps approx. ;

9 |Kuiahriat PS Case Mo. 23/2026 u/s 223/61{2)/3(5) BNSiMine Raid conducted st Mookympad village, ETH and svized iilegally] b Mining Raid
RjwSec.21 MMDOR Act mined coal of 6 (5ix} heaps APDrox.

10 |Khlidariat PS Case No. 242026 ufs 223/61{2}/3(5] BNS[Mine Raid conducted at 4 kilo village , Sumgz Road, EJK and seized] ¢ hasl Mining Raid
RfwSac21 MMBRACL illepally mined conl of 15 [fiftgent heaps approx

11 |Katidhriat PS Case Mo 25/2026 u/fs 223/61(2}/2(5) BN5|Minc Raid conducted at Sutnga Wailong, Sutnga Road, E[H and| b Mining Raid
R/w Soc.2t MMDR Act seizad illegally mined cont of 7(seven] heaps approx,

T3 |Rhlidhrint P§ Cose No. 26/2026 w/s 228/61(2)/3(5) BNS[Minc Reid condueted ot Sumga Wailong, Svtnga Read, EIH andf e Mining Raid
R/wiSoc.21 MMDR Act seized Miggally mined gpal of 3{thrac) heaps approx :

13 |Khlidhrict PS Casc No. 27/2026 u/s 223/61(2)/3(5) BNS[Mine Raid conducted at Umthe, E[H and seized fegelly mined coalf B Mining Raid
RywSec2 1 MMDR Act of § MT.

14 Khliﬁl ™5 Case No. 28/2026 u/s 223/61(2)/3(8) BNS|Mine Raid conducted at Umthe, EJH and scized illcgally mined coal 18 Mining Raid
R/w Sec.21 MMOR Act of 18 MT.

15 Khlidhriat PS Case No, 29/2026 u/s 223/61(2)/3(5) BNS|Mine Raid conducted at Umlawang Road, EjH and seized the 343 Pick Axe -3 Mining Raid
RfwBcc.2l MMDR Act fallowing: Wegally mined coal- 343.00 MT/Pick Axe — 3 Nos/Blower Nos/Biower -1 SLD.D,

~ 1 No/Spade - 2 Nos/Syntex — 1 Na. No/Spade ~ 2 Warjri
. Nos/Svngex = No

16 |Khlignriat PS Case No, 30/2026 ufs 223/61(2)/3(5) BNS|Minc Raid conducted at Umlawang, E[H and seized the following:| - 564 Hetmet-2 Mining Raid

RjwSec2l MMDR Act Tlcgally mined coal of 56400 MT/Helmet - 2 Nos/Hammer- 1 Nos/Hammer-1 SLP.
No/Drilling Rod - 1 No. No/Drilling Rod -1 Phawa
. Ng, .

17 |Khlidnrat PS Case No. 31/2026 u/s 223/61(2)/3{5) BNS{Mine Rald conducted at Umlzwang, EJHand setzed iMiegally mined] : 520 SLR.B. Mining Raid
RiwBec.21 MMDR Act coalof 530 MT, : Swer

18 [Khliqhriar PS Case No. 32/2026 u/s 223/61{2}/3({5) BNS|Mine Raid conducted at site 1 Umlawang, EJH and seized the] | 519 Pick Axe -4 SLE Mining Raid
R/w Bec2] MMDR Act following Megally mined coal of 519 MT/Pick Axe - 4 Nos./Spade «| Nos./Spade~1* Sohs.hang

4 No./Helmets 2 Nos, ‘ : Neg./Helmet- 2 Nos.

19 [Knlidhriat PS Case No, 33/2026 u/fs 223/61(2)/3(5) BNS|Mine Raid conducicd at Umlawang, EJfl and scized illegally mined| &8 SLREM. Mining Raid *
RfwSee 2l MMDR Act coztof 68 MT ; Umlong

20 |Knlidhriat PS Case No. 3472026 u/s 223/61{2)/3(5) BNS{Mine Raid conducted at Umlawang, EfH and seized the folf tillegally| * 643 Hovel- 1 No. /Basket—| o1 ¢ o R Mining Raid
R/w Sec.2] MMDR Act mined coal of 643,00 MT/Shovel- 1 No. /Basket — 2 Nos./ Syntax - 1f © 2 Mos.f Syntax— 1 No. Tymbai

Ng,




Mine Raid d

R/W Sec 21/21(1) MMDR Act

21 |Khliehriar PS Case No, 35/2026 u/s 223/61(2)/3(5) BNS d at site 1, Uml; g, EJH and seized the foll. 73 Hammer-1 Minifhg Raid
R/w Sec.21 MMDR Act |Materials: Fllzgnlly mined coal of 73.00 MT/Hammer = 1 No./Water| Ne./Water Pump- 1 518
Pump- 1 No./Pick Axe - 4 Nos./Syntex -1 Nos/Shovel- 1 Nos Nao./Pick Axe - 4 Bar’no‘n
: Nos./Syntex -1
B Hos/Shovel. 1 Nog
22 JKhliehriat S Case No. 36/2026 u/s 223/61{2)/3(5) BNS]Mine Raid conducted at Umlawang, EJH and seized liegally mined 150 SLW, 5, Minihg Raid
RfwSec.21 MMDR Act coa) of 150 MT Tariang
23 |Khliehriat PS Case Ne. 37/2026 u/s 223/61(2)/3(5} BNS[Mine Raid:conducted at site 3 Umiawang, EJH and seized itogally 307 SLE Minifg Raid
R/w Sec,2] MMDR Act mined coal of 307 MT. Sungoh
24 fKhliehriat P$ Case No. 38/2026 u/s 223/61{2}/3({5) BNSiMine Raid ronducted at Usmthe, EJH ang seized filegally mined cozi] 133 SLE Minifp Raid
R/w Sec.21 MMBR Act of 133 MT: Pde
25 |Khllebriat PS Case No, 39/2026 u/s 223/61(2)/3{5} BNS|Mine Raid conducted at Umthe, EJH and seized iMegally mined coal 192 st Mining Raid
R Soc 21 MMDR Act of 192 MT, Sylem
26 fKhlichriat S Case No. 40/2026 u/s 223/61(2)/3(5) BNS|Mine Raid conducted at site 1, at Sakhain {on the way [a Thangsko], 94 SLASR Minifig Raid
R/w Sec.21 MMDR Act . EJH and seized illegally mined coal of 94 MT, approx. L.akim.-xg
27 {Khlighviat PS Case No. 41/2026 u/s 223/61{2)/3({5) BNS] Mine Raid conducted at site 2, Sakhain (on the way to Thangsko),, 6 ABSLS. Minitg Raid
Rjw Sec 21 MMDR Act E[H and selzed illegally mingd coal of 6 MTapprox. Sympli
28 |Khliehriat PS €ase No. 42/2026 u/s 223/61(2)/3{5) BNS[Mine Raid conducted ar site 3, Sakhain [on the way to Thangsko), E] S0, Mining Raid
R/wSec21 MMDR Act ElH and seized illegally mined coal of & MT. approx. Nanpgtdy
29 |Khlichriat F5 Case No, 43/2026 u/s 223/61(2)/3(5) BNS{Mine Raid conducted at site 5, Salkhain (on the way o Thanpsko}, 2000 sis Mining Raid
|R/w Sec.21 MMDR Act EJH and seized illegally mined coal of 2000 MT approx. Eu‘an‘a
30 {Khliehriat PS Case No. 44/2026 u/s 223/61(2}/3(5) BNS:Mine Raid conducted at site 6, Sakhain { on the way to Thangska),| 100 SLCGR Mining Raid
Rfw Sec.21 MMDR Act ETH and selzed iliegally mined coal of 100 MT approx. Rymbai
31 |Khliehriat PS Case No. 45/2026 u/s 223/61{2)/3(5) BNS|Mine Raid conducted at Sakhain {on the way to Thangsko), East] 350 Insp. N. Mining Raid
R/w Sec.21 MMDR Act Jaintiz Hills, Site 7and seized illegally mined coal of 350 MT approx Nahar .
37 [Khkehriat PS Case No. 45/2026 u/s 223/61(2)/3(S} BNS|Mine Raid conducled at site 4, Sakhain {on the way to Thangsko], 700 Insp. E. Minipg Raid
Rjw Sec.21 MMDR Act EJH and sejzed illegally mined coal of 700 MT approx. Pohchen
33 ;Khliehriat PS Case No, 47/2026 u/s 223/61{2}/3(5) BNS{Mine Raid conducted at Site 8, Sakhain {on the way to Thangsio), 200 Insp. D Minipp Raid
R/w Sec.21 MMDR Act EJH and seized illegally mined coal of 200 MT approx. Khau'i‘
34 |Khliehriat PS Case No. 48/2026 u/s 223/61{2)/303(2)[Search conducted at Rangad village and found 1 (ong} box off 1757 Geleting sticks - 204 SLD.D. Mining Raid
BNS R/W sec 21/21(1) MMDR Act Added Sec 4/5/6 ES Act Jsuspected Geletine sticks - 204 Nos., Mined coal - 153.4 MT and Nos Wariri
3Z3MT,
35 |Khitehriat PS Case No. 48/2026 u/s 223/303(2) 61(2) BNS|Mine Raid conducted at Lumnangthymme and seized illegally mined 20 Spade-1 No./ SLE Mining Raid
R/W sec 21/21(1) MMDR Act coal of 20.00 MT approx, Spade.? No./Shovel-2 Nos. Shoveb2 Nos. Sahshan,
36 [iKhliehriaz PS Case No. 50/2026 u/s 223/303(2) 61{2) BNS|Mine R:u't:]I conducted at Lumbangla ares, EJH and seized the 87 Hammer -1 /Helmet SLS Mining Raid
R/Wsee21/21{1) MMDR Act fellowing materials: Nlegally mined coal of §7.00 MT/Hammer - t - Z Nos/Pick Axe-B Thamar
{Helngt= 2 Nos/Pick Axe- B Nos/Shovel - 2 Nog Nos/Shovel - 2 Nog,
37 |Khliehriat PS Case No. 81/2026 u/s 223/203(2) 61(2) BN5|Mine Raid conducted at Lumnongthymme and seized fitepally mined i8 Blower- 1 No. 1. R Das Minipg Raid
RMWsec21/21(1) MMDR Act coal of 18.00 MT approx/Blower - 1 No. fHammer-1 Na, fHammer-1 Na,
38 iKhliehriat P§ Case No. 52/2026 u/s 223/303(2) 61{2} BNS|Truck B/R No, ML-04-E-8996 loaded with Hlepal coal was seized 3 hand Truck SIASH Transportation
R/W sec 21/21{1} MMDR Act il arez, Sumga Road far Hlegal transportation of coal. ML-04-E-8996 Lakiang
39 |Khilehriat PS Case No. 53/2026 u/s 223/303(2] 61(2) BNS|Truck B/R No. ML-04-F-4206 loaded with illegal coal was seized bl Truck SL1 Transportation
from 3 kile ares, Sutnga Road for illegal transportation of coal. ML-04-F-4206 Dkhar
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50 [Rotidhriat PS Case No. 5472026 u/s 223/303(2) 61{2) BNS{Mine Raid condurted at Chaw Cham and Lumshyrmit Road and & SLE Mining Rald
R/ Wisce 2121{1] MMDR Act seizod illegally mined coal of 6 MT, - Sunpoh
a1 |Khlidhriat PS Case No. 5572026 u/s 223/303(2) 61(2) BN5[Mine Raid conducted at Roadside stretch between Mutung and| 2 SLS. Mining Raid
R/Wisee 21721{1) MMDR Act Mukhzislong and seized illegaliy mined coatof 2 MT, Bamon
72 | Kiulidhriat PS Case No. 56/2026 u/s 223/303(2) 61(2) BRS{Minc Raid conducted at Pynthorsale and seized illegally mined coal 20 SLE. Mining Raid
R/Wlsec 21/21{1) MMDR Act of 20 MT. Sohshang
43 |Khlighriat P§ Case New 57/2026 ufs 223/303(2)/61(2)[Mine Raids conducted ¢ Sehkymphor read and seized illegally 498 SLE Mining Raid
| ..|BNG R/WSEC 21 MMDR Act mined coal of 498 MT, Sohshang
34 | Khlldariat PS Case No. 58/2026 u/fs 223/303[2)/61(2}{Minc Raids conducted st Byrwat and Lad Myaska and seized 1058 SI.5. Mining Raid
| IBNSRAWSECZ1 MBDR Act illegally mined coal of 1058 MT, Bamon
45 |Khlidnriat PS Case No. 5972026 ufs 223/203{2)/61(2)|Minc Raids conducted at Sohkymphor and Byrwai and scized) 2051.496 ABSLS. Mining Raid
| |BNSR/WSEEC 21 MMDR Act illegally mined coal of 2093496 MT, S i
25 |Khlidhriat PS Case No. 6072026 ufs 223/303(2)/61(2)iMine Raids conducted at Sohkymphar Road and seized iltegally 522 SLE Mining Raid
BNS R/W SEC 21 MMDR Act mined coal of 522 MT. Sohshang
47 |Khlighziat S Case No, 6172026 u/s 223/303(2)/61(2)|Mine Raids condueted at Sohlkymphor Road Arca and seized illcgally 227.78 ABSL.S. Mining Raid
| .|aN6R/wSEE 21 MMDR Act mined coal of 227.78 M.T Sympli
A8 |Khlidhriat PS Gase No. 62/2026 u/s 223/303{2)/61(Z}[Minc Raids conduciced at lapmala arca and scized fHegally mined 60.4 SLS. Mining Raid
. |BNS RAWSEC 21 MMDR Act conl of 6GA400 MT Bamon
A5 | Khlidhriat PS Case No. 63/2026 ujfs 223/303{2)/61(2}|Mine Raids conducted at lapmala arca and seized illegally mined. 40 sL 5. Mining Raid
BNS R/W SEC 27 MMDR Act coal of 40 MT Bamon
50 jKhlidhriat PS Case No. 64/2026 u/s 223/303(2)/61{2)|Mine Raids conducted at lapmala area and seized illegafly mined B0 SLE Mining Raid
| |shs /W SEC 21 MMDR Act coalof BOMT Sobshan,
51 [Khlidiriat PS Casc No. 65/2026 u/s 223/303{2)/61{2}{Mine Raids conducted at lapmala arca and scized iMlegally mined 24 SLE Mining Rald
| |BNS R/WSEC21 MMDR Act, coajof 24 MT Sohshang
53 [Khlighriat PS Casc No. 66/2026 u/s 223/303(2)/61(2)|Mine Raids cenducted at lapmala arca and seized iliegally mined 54.5 SLE Mining Raid
BNS R/W SEC 21 MMDR Act coal of 39,50 MT - hsh
53 Ikmiidhriat PS Case No. 67/2026 u/s 223/303(2)/61(2)[Minc Raids conducted at lapmala srea and seized illegally mined a5 SLE Mining Raid
BNS {/WSEC 21 MMDR Act coalof 95 MT Sohshang
T3 |Khlidariat PS Case No. 6B/2026 ufs 223/303{2)/61{2]|Mine Raids conducted at lapmala area and seized fllegally mined! 7345 ABSL P, Mining Raid
|BNS R/W SHC 21 MMDR Act coalof 73.25 MT. Dkhar
55 |Khlidhriat PS Case No. 69/2026 u/s 223/303(2)/61(2)|Minc Raids conducted at |alyiah-Narwan Roaid area and seized| 3125 SLL Mining Raid
| |enNgR/w sEC23 MMDR Act illegatty mined cont of 312.5 MT ipm
56 |Khitahriat PS5 Case No. 79/2026 ufs 223 /303(2)/61(2)|Minc Raids conducted at jalyiah-Narwan Road area and seized 1240.8 SLR.Das Mining Raid
| |ms R/w sEC 21 MMDR Act {legally mined coal of 1240.8 MT "
57 |Khlidiriat PS Case No. 71/2026 ujs 223/303{2)/61(2] Mine Raids conducted at Jalyiah-Narwan Rood area and seized 1076 . SLS. Mining Rald
| |BNSR/WSEC21 MMDR Act ilepally mined coal of 1026 MT : Thamat,
SB |Khlighriat PS Case Na, 7272020 u/s 223/203{2)/61(2)|Mine Raids conducted at Jalyiah-Narwan Hoad area and seized| 230 5LASR. Mining Raid
BNSH/AWSEC2I MMDR Act illegally mined coal of 236 MT Lakiang
59 {Khlidhriat PS Case No, 73/2026 u/s 223/203(2)/61(2)jMinc Raids conducted at Jalyiah-Narwan Read area and seized 248 SL% Mining Raid
| =S /W SEC 21 MMDR Act 4‘&5,@5@# 249 MT. . Buam
B0 |Khlidiriat PS Case No. 74/2026 ufs 223/303{2}/61{2)|Mine Raids conducted at Phe-Phe Road area and salzed illegally| : a8 SL.S. Mining Raid
| 1nNg R/w SEC 21 MMDR Act mined coal of 5,80 MT Samon __
&1 |[¥hlidhrizt PS Case No. 75/2026 u/fs 223/303{2)/61(2) Minc Raids conducted at Rymbai (RBBI) area to Phe-Phe road and 20,2 5.5, Mining Raid
| |BNSB/W SEC 21 MMDR Act seized illegally mined coal of 20,20 MT ) Bamoy
52 IKhiidhriat PS Case Mo, 76/2026 u/fs 223/303(2)/63{2)|Minc Raids sonducted at Rymbai {RBB[) area near junction to Phe- 21 SLE Mining Raid
| |sNS R/WSEC 21 MMOR Act ?thﬂ_ﬁM:ﬁMOf Z1MT : Sopshan
63 |Khlidhriat PS Case No. 7772026 u/s 223/303{2}/61{2)|Minc Raids conducted at Phe-Phe Road area and seized illegally] 40.36 SLE Mining Raid
| lenshowsecziwsogac . |mined coslof 4036 M7 : _ Sohchang
54 | Khlidhrizt PS Casc No. 78/2026 u/s 223/303(2}/61(2)|Mine Raids conducted at Rymbai (RER]) arca near junction to Phe- 46 SLP. Mining Raid
| |ensk/wsEc23 MMDR Act Phe road and_seized ilagally mined cont of 46 MT Dichar
65 ;Lum§h PS Case Noo 06{2]2026 wufs 223/303(2) Truck B/R No, ML-11-8155 loaded with Mlegal coal was seized from hide Truck SLASR, Transportmtion
/318{43/61{2) BNS R/Wsec 21 MMOR Act Damchera, Kuliang, NH-06 for illagal transportation of coal. ML-11-8155 Lakiang
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7Z|BNS R/Wsec 21 MMDR Act mined coaiaf 172 MT

66 |Khlichriat PS Case No. 79/2026 wfs 223/303(2)/61(2] 9]Mine Raids conducted at Mutong-Rangad villages and seized 75 SLP. - Minipg Raid
| |BNS RAW SEC 21 MMDR Act illegally mined coal of 75 MT Dkhar
67 [Khliehriat PS Case No, B0/2026 u/s 223/303(2]/61{2} 9|Mine Raids conducted at Mutong-Rangad villages and seized 120 SL S Minifig Raid
BNS R/W SEC 21 MMDR Act Mepally mined coai of 120'MT Bamon
48 |Khiehriat PS Case No. 81/2026 u/fs 223/303 (2)/ 61(2] 9|Mine Raids conducted at Mutong-Rangad villages and seized 202 SLS. Mininp Raid
] BNS R/W SEC 2 MMBR Act itiegatly mined coal of 202 MT Bamon
€9 {Khliehriat PS Case No, 82/2026 u/s 223/303{2)/61(2) 9|Mine Rniés vonducted 2t Mutong-Rampad villages and  seized| 172 * SLE Minipg Raid
| |BNSR/AWSEC 21 MMDR Act ilegally mined coal of 172 MT. Schshang
70 |Lumshznong PS Case No. 07(2)2026 /s 223/303(2)/61 (2}|Mine Raids conducted at Chichruphl village and seized illegally| . 51K, Bas Minitg Raid
BNS R/Wsee 21 MMDR Act mined conlaf 172 MT o
71 jLumshnong PS Case Ne. 08{2)2026 w/s 223/303(2)/61 (2)|Mine Raids canducted at Chiehruphi village and seized illzgaily 118 SI. S, Thamar Minifg Raid
ENS R/Wsec 21 MMDR Act mined coal of 172 MT
Lumshnang P5 Case No. 09(2]2026 u/s 223/303(2)/61 (2] e Raids conducted at Chiehruphi village and seized iHegally 30 51. L Syiem Minifig Raid

f

Accessed Coal 16130.786

Remark: The quantity of seized coal as ingiacted *** (in asterik) in the column of Quantity of coal seized i

s yet to be accessed by the DMR
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ANNEXURE - B
NGT CASES REGISTERED W.E.F 05-02-2026

Khliehriat PS Case No. 14/2026 U/S 105_/118(2)/3(5) BNS R/W
SECTION 21/21(1) MMDR Act R/W Sec 3 ES Act has been registered
following a written fir received from SI. 0. Nongtdu, IC Umpleng OP to the effect

that on 05-02-2026 morning, approximately at around 8:00 am, an information

was received regarding an explosive blasting incident that occurred at an illegal
coal mine situated at a remote location called Mynsngat, At Thangsko Area,
within the jurisdiction of Umpleng OP, EJH. It was reported that during the said
incident, a blasting/explosive mishap took place inside/at the coal mine, as a
result of which several coal mine workers were suspected to have been trapped
inside and sustained serious burn injuries due to the explosion. During the
preliminary spot enquiry and verification, it was ascertained that about 18
(eighteen) persons were found dead due to severe burn injuries caused by the
blasting incident, and about 8 (eight) persons were found injured and required
immediate medical assistance, who were subsequently referred and shifted to
different hospitals. The identities of the deceased and injured persons, as well as
the exact cause of the explosion, are yet to be ascertained. Investigation is in
progress.

Khliehriat PS Case No. 15/2026 u/s 223/303(2)/61(2)/3(5) BNS R/W
Sec 21 MMDR Act has been registered following a written fir received from SL.
E. Sohshang, Ladrymbai OP to the effect that on 04-02-2026 at about 09:15 pm,
UBC/01 Ning Phawa who was duty at Kongong Naka Check Gate, reported that
one loaded truck was signaled to stop for checking. However, the said truck fled
from the check point, upon pursuing the same, it was found that the truck
bearing registration no. AS-01-TC-7032 was left abandoned on the roadside at
tuber Shohshrieh, NH-06. On checking, it was found that the vehicle was loaded
with coal, and the ignition key was left inside the vehicle itself. Subsequently, the
said truck was shifted to the Kongong Naka parking lot for taking further
necessary action. Investigation is in progress. ‘

Khliehriat PS Case No. 16/2026 u/s 223/303(2)/61(2)/3(5) BNS R/w

| Sec 21 MMPDR Act has been registered following a written fir received from Sl.

E. Sohshang, Ladrymbai OP to the effect that on 05;02-2026 at about 02:30 am,
UBC/01 Ning Phawa who was duty at Kongong Naka Check Gate reported that
one loaded truck was signaled to stop for checking. However, the said truck fled
from the checking point, upon pursuing the same, it was found that the truck
bearing registration no. AS-01-SC-0632 was left abandoned on the roadside at
Tuber Tahkhniang, NH-06. On checking, it was found that the vehicle was loaded
with coal, and the ignition key was left inside the vehicle itself. Subsequently, the
said truck was shifted to the Kongong Naka parking lot for further necessary
action. Investigation is in progress. : ' ‘
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~ verification, none of the above-named persons could produce any valid licensg,

89

Khliehriat PS Case No. ;18(2)2026 u/s 4/5/6 Explosive Substances Aft
has been registered following a written FIR received from SI. O. Nongtdu, IC
Umpleng OP to the effect that on 07-02-2026 @11:45 Am, one person namely
Narayan Majumdar, S/o Jogeswar Majumdar, T/R - Umpleng Market and P/R|-
Kailashar East Gobindapur, District Unakoti, North Tripura is illegally
delivering/selling explosive materials without any valid license or authority to two
persons at Umpleng market area and at about 12:20 Pm of the same date. The
complainant and staff found 2(two) persons namely (1). Salim Uddin Choudhur}y
and (2). Safrul Islam Choudhury, who were found buying illegal explosive
materials from Narayan Majumdar. The said persons were caught red-handed
while the illegal transaction of explosive materials was taking place. Qn

permit, or authority for possession, sale, or purchase of explosive materials. THe
seized explosive materials are suspected to be illegal and dangerous in nature.
During search, 63 (sixty three) Nos. of Electronic detcnator set was recovered
and seized. Investigation is in progress.

Khliehriat PS Case No. 19(2)2026 u/s 223/61(2)/3(5) BNS R/w Sec 21
MMDR Act has been registered foliowing a written fir received from Shii.
Maryoki Kyndait, Executive Magistrate, EJH to the effect that on 05-02-2026, a
Jjoint inspection and mine raid was conducted. During physical site inspection and
verification, an illegal coaifdumps with quantity of 10 (ten) heaps approx. wete
detected and found stored without lawful authority at 7 kilo area, Sutnga Road,
EJH. Subsequently, the illegally mined/stocked coal was accordingly seized as per
law. Investigation is in progress. ' '

Khliehriat PS Case No. 20(2)2026 u/s 223/61(2)/3(5) BNS R/w Sec 21
MMDR Act has been registered following a written fir received from Shii.
Maryoki Kyndait, Executive Magistrate, EJH to the effect that on 05-02-2026, |a
joint inspection and mine raid was conducted. During physical site inspection arid
verification, an illegal coal dumps with quantity of 14 (Fourteen) heaps approk.
were detected and found stored without lawfui authority at 7 kilo area, Sutnda
Road, EJH. Subsequently, the illegally mined/stocked coal was accordingly seizad
as per law. Investigation is in progress.

MMDR Act has been registered following a written fir received from Shii.
Maryoki Kyndait, Executive Magistrate, EJH to the effect that on 05-02-2026,
joint inspection and mine raid was conducted. During physical site inspection and
verification, an illegal coal dumps with quantity of 45 (Fourty five) heaps approx.
were detected and found stored without lawful authority at 7 kilo area, Sutnga-
Jalaphet Road, EJH. Subsequently, the illegally mined/stocked coal was
accordingly seized as per law. Investigation is in progress.

Khliehriat PS Case No. 21(2)2026 u/s 223/61(2)/3(5) BNS R/w Sec 21
|
a
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Khliehriat PS Case No. 22(2)2026 u/s 223/61(2)/3(5) BNS R/w Sec 21

MMDR Act has been registered following a written fir received from. Shri.
Maryoki Kyndait, Executive Magistrate, EJH to the effect that on 05-02-2026, a
joint inspection and mine raid was conducted. During physical site inspection and
verification, an illegal coal dumps with qUantity of 15 (Fifteen) heaps approx.
were detected and found stored without lawful authority at 5 kilo village (Sutnga
Road), EJH. Subsequently, the illegally mined/stocked coal was accordingly
seized as per law. Investigation is in progress.

Khliehriat PS Case No. 23(2)2026 u/s 223/61(2)/3(5) BNS R/w Sec 21
MMDR Act has been registered following a written fir received from Shri.
Maryoki Kyndait, Executive Magistrate, EJH to the effect that on 05-02-2026, a
joint inspection and mine raid was conducted. During physical site inspection and
verification, an illegal coal dumps with quantity of 06 (Six) heaps approX. were
detected and found stored without lawfui authority at Mookympad village, EJH.
Subsequently, the illegally mined/stocked coal was accordingly seized as per law.
Investigation is in progress.

Khliehriat PS Case No. 24(2)2026 u/s 223/61(2)/3(5) BNS R/w Sec 21
MMDR Act has been registered following a written fir received from Shri.
Maryoki Kyndait, Executive Magistrate, EJH to the effect that on 05-02-2026, a
joint inspection and mine raid was conducted. During physical site inspection and
verification, an illegal coal dumps with quantity of 15 (Fifteen) heaps approx.
were detected and found stored without lawful authority at 4 Kilo village, (Sutnga
Road), EJH. Subsequently, the illegally mined/stocked coal was accordingly
seized as per law. Investigation is in progress.

Khliehriat PS Case No. 25(2)2026 u/s 223/61(2)/3(5) BNS R/w Sec 21
MMDR Act has been registered following a written fir received from Shri.
Maryoki Kyndait, Executive Magistrate, EJH to the effect that on 05-02-2026, a
joint inspection and mine raid was conducted. During physical site inspection and
verification, an illegal coal dumps with quantity of 07 (seven) heaps approx. were
detected and found stored without lawful authority at Sutnga Wailong, Sutnga
Road, EJH. Subsequently, the illegally mined/stocked coal was accordingly seized
as per law. Investigation is in progress. '

Khliehriat PS Case No. 26(2)2026 u/s 223/61(2)/3(5) BNS R/w Sec 21
MMDR Act has been registered following a written fir received from Shri.

Maryoki Kyndait, Executive Magistrate, EJH to the effect that on 05-02-2026, a -

joint inspection and mine raid was conducted. During physical site inspection and
verification, an illegal coal dumps with gquantity of 3 (Three) heaps approx. were
detected and found stored without lawful authority:at 7 kilo area, Sutnga Road,
EJH. Subsequently, the illegally mined/stocked coal was accordingly seized as per
law. Investigation is in progress. :
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13. Khliehriat PS Case No. 27(2)2026 u/s 223/61(2)/3(5) BNS R/w Sec 21
MMDR Act has been registered following a written fir received from Shi.
Pynbhalang Suja, Executive Magistrate, EJH to the effect that on 07-02-2026, |a
joint inspection along with! the officiais from District Mineral Resources, Shillorg
and Police Personnel was carried on unauthorized and illegal coal mines at UmtHe
area. During the physical fsite inspection, no mine owners, operators, labourers
were present at the site. However, the illegal coal dumps near the shift camps
were detected and found' stored without lawful authofity. Subsequently, the
illegal mined/stocked coal with quantity of 8.00 MT was seized as per law,.
Investigation is in progress?.

14. Khliehriat PS Case No. 28(2)2026 u/s 223/61(2)/3(5) BNS R/w Sec 21
MMDR Act has been registered following a written fir received from Shiti.

- Pynbhalang Suja, Executive Magistrate, EJH to the effect that on 07-02-2026, |a
joint inspection along with, the officials from District Mineral Resources, Shiliong
and Police Personnel was carried on unauthorized and illegal coal mines at Urnthe
area. During the physical site inspection, no mine owners, operators, labourers
were present at the site, However, the illegal coal dumps near the shift camps
were detected and found stored without lawful authority. Subsequently, the
illegal mined/stocked coal with quantity of 18.00 MT was seized as pef flaw.
Investigation is in progress.

15. Khliehriat PS Case No. 29(2)2026 u/s 223/61(2)/3(5) BNS R/w Sec 21
MMDR Act has been regisfered following a written fir received from Shri. Risborn
Tongper, Executive Magisfrate, EJH to the effect that on 07-02-2026, a joint
inspection along with the officials from District Mineral Resources, Shillong and
Police Personnel was carried on unauthorized and illegal coal mines at Umlawang.
During the physical site inspection, no mine owners, operators, labourers were
present at the site. However, the illegal coal dumps near the shift camps were
detected and found stored without lawful authority. Subsequently, the illegal
mined/stocked coal with quantity of 343.00 MT and materials with 3 nos of pigk
Axe, 1 no. of Blower, 2 no. of Spade, 1 no. of syntex was seized as per law.

. Investigation is in progress.

16. Khliehriat PS Case No. 30(2)2026 u/s 223/61(2)/3(5) BNS R/w Sec 21
MMDR Act has been registered following a written fir received from Shri. Risborn
Tongper, Executive Magistrate, EJH to the effect that on 07-02-2026, a joint
inspection along with the officials from District Mineral Resources, Shillong and
Police Personnel was carried on unauthorized and illegal coal mines at Umlawang
Road. During the physical site inspection, no mine cwners, operators, labourers
were present at the site. However, the illegal coal dumps near the shift camps
were detected and found stored without lawful authority. Subsequently, the
illegal mined/stocked coal with quantity of 343.00 MT and materials with 2 nok.
of helmet, 1 no. of hammer, 1 no. drilling rod was seized as per law.
Investigation is in progress.
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Khliehriat PS Case No. 31(2)2026 u/s 223/61(2)/3(5) BNS R/w Sec 21
MMDR Act has been registered following a written fir received from Shri. Risborn
Tongper, Executive Magistrate, EJH to the effect that on 07-02-2026, a joint
inspection along with the officials from District Minera! Resources, Shillong and
Police Personnel was carried on unauthorized and illegal coal mines at Umlawang
area. During the physical site inspection, no mine owners, operators, fabourers
were present at the site. However, the illegal coal:dumps near the shift camps
were detected and found stored without lawful authority. Subsequently, the
iilegal mined/stocked coal with quantity of 530.00 MT and materials with 4 no. of
Pick Axe, 1 no. of Syntex was seized as per law. Investigation is in progress.

Khliehriat PS Case No. 32(2)2026 u/s 223/61(2)/3(5) BNS R/w Sec 21
MMDR Act has been registered following a written fir received from Shri. Risborn
Tbngper, Executive Magistrate, EJH to the effect that on 07-02-2026, a joint
inspection along with the officials from District Mineral Resources, Shillong and
Police Personnel was carried on unauthorized and illegal coal mines at Umlawang
Road. During the physical site inspection, no mine owners, operators, labourers
were present at the site. However, the illegal coal dumps near the shift camps
were detected and found stored without lawful authority. Subsequently, the
iflegal mined/stocked coal with quantity of 519.00 MT and materials with 4 No. of
Pick Axe, 1 No. of spade, 2 Nos. of helmet was seized as per law. Investigation is

in progress.

Khliehriat PS Case No. 33(2)2026 u/s 223/61(2)/3(5) BNS R/w Sec 21
MMDR Act has been registered following a written fir received from Shri. Manroi
Slong, Executive Magistrate, EJH to the effect that on 07-02-2026, a joint
inspection along with the officials from District Mineral Resources, Shillong and
Police Personnel was carried on unauthorized and illegal coal mines at Umlawang
Road. During the physical site inspection, no mine ‘.owners, operators, labourers
were present at the site. However, the illegal coal dumps near the shift camps
were detected and found stored without lawful authority. Subsequently, the
illegal mined/stocked coal with quantity of 68.00° MT was seized as per law.
Investigation is in progress. ;

Khliehriat PS Case No. 34(2)2026 u/s 223/61(2)/3(5) BNS R/w Sec 21
MMDR Act has been registered following a written fir received from Shri. Manroi
Slong, Executive Magistrate, EJH to the effect that on 07-02-2026, a joint
inspection along with the officials from District Mineral Resources, Shillong and
Police Personnel was carried on unauthorized and illegal coal mines at Umlawang
Road. During the physical site inspection, no mine ;owners, operators, labourers
were present at the site. However, the illegal coal dumps near the shift camps
were detected and found stored without lawful authority. Subsequently, the
illegal mined/stocked coal with quantity of 643.00 MT and material with 2 No. of
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shovel, 2 No. of basket, 1 No. of syntex was seized as per law. Investigation is |n
progress. 3 '

21. Khliehriat PS Case No. 3{5(02)2026 u/s 223/61(2)/3(5) BNS R/W Sec 21
MMDR Act has been registered following a written fir received from Shri,
Ksankupar Lyngdoh, S/o = (L) Desland Syiemlieh Address - Khliehriat tast, EJH
to the effect that on 07-02-2026 a joint Inspection along with the Officials from
District Mineral Resources, Shillong and Police Personnel was carried out an
unauthorized and illegal coal mines at Umiawang area, EJH. During the physical
site inspection, no mine o\zvners, operators, labourers were present at the site,
only materjals connected with coal mining activities are seized and secure. The
illegal coal dumps near the shift camps were detected and found stored withoult
lawful authority. Subsequently, the illegal mined/stocked coal with the quantity
of 73.00 MT was also seized as per law along with 1 hammer, 1 water pump , 4
pick axe, 1 shovel, and 1 syntex. Investigation is in progress.

v

22, Khliehriat PS Case No. 36(02)2026 u/s 223/61(2)/3(5) BNS R/W Sec 21
MMDR Act has been registered following a written fir received from Shti.
Ksankupar Lyngdoh S/O - (L) Desland Syiemlieh Address - Khliehriat East, EJ&
to the effect that on 07-02-2026 a Joint inspection along with the officials fro
district Mineral Resources, Shillong and Police Personnel was carried out dn
unauthorized and iliegal coal mines at Umlawang area. Puring the physical site
inspection, no mine owners, operators, labourers were present at the site, only
materials connected with coal mining activities are seized and secure. The illegg!
coal dumps near the shift camps were detected and found stored without lawful
authority. Subsequently, the illegal mined/stocked coal with the quantity of
150.00 MT was also seized as per law along with 1 hammer, 1 blower, 2 pick
axe, 1 shovel, and 1 basket. Investigation is in progress. .

23. Khliehriat PS Case No. 37(02) 2026 u/s 223/61(2)/3(5) BNS R/W Sec
21 MMDR Act has been registered following a written FIR received from Shi.
Ksankupar Lyngdoh, S/o ~ (L). Desland Syiemlieh, Address - Khliehriat East, EJH
to the effect that on 07-02-2026 a joint inspection along with the officials from
District Mineral Resources, Shillong and Police Personnel was carried out on
unauthorized and illegal coal mines at Umlawang area, EJH. During the physica
site inspection, no mine owners, operators, labourers were present at the site.
The illegal coal dumps near the shift camps were detected and found stordd
without lawful authority. SubseqUently, the illegal mined/stocked coal with tHe
quantity of 307.00 MT was also seized as per law. Investigation is in progress.

24. Khliehriat PS Case No. 38(02) 2026 u/s 223/61(2)/3(5) BNS R/W Sec.
21 MMDR Act has been registered following a written FIR received from Shei,
Seiborlang Puhroy, S/o - Shri. Laitphar Saibon Address — Khliehriat East, EJH to
the effect that on 07-02-2026 a joint inspection along with the Officials from
District Mineral Resources, Shillong and Police Personnel was carried out on
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unauthorized and illegal coal mines at Umthe area. During the’ physical site
inspection, no mine owWners, operators, labourers were present at the site, only
materials connected with coal mining activities are seized and secure. The illegal
coal dumps near the shift camps were detected and found stored without lawful
authority, Subsequently, the illegal mined/stocké;d coal with the quantity of
133.00 MT was also seized as per law. Investigation'is in progress.

Khliehriat PS Case No. 39(02) 2026 u/s 223/61(2)/3(5) BNS R/W Sec
21 MMDR Act has been registered following a written FIR received from Shri.
Seiboriang Buhroy S/o - Shri. Laitphar Saibon Address — Khliehriat East, EJH to
the effect that on 07-02-2026 a joint inspection along with the officials from
District Mineral Resources, Shiliong and Police Personnel was carried out on
unauthorized and illegal coal mines at Umthe area. During the physical site
inspection, no mine owners, operators, labourers were present at the site, only
materials connected with coal mining activities are seized and secure. The illegal

authority. Subsequently, the illegal mined/stocked coal was also seized as per
law and the quantity of detected coal is 192.00 MT. Investigation is in progress.

Khiliehriat PS Case No. 40(02) 2026 u/s 223/61(2)/3(5) BNS R/W Sec
21 MMDR Act has been registered following a written FIR received from Shri.
Chirup Pamthied S/o - Shri. Khraw Tariang Address - Jarain village, WIH to the
effect that on 06-02-2026 a joint inspection was conducted along with the
officials from District Administration and Police Personnel on unauthorized and
illegal coal mines at Sakhain area, EJH. During the physical site inspection, at
| Sakhain area, EJH the illegal coal mines, machineries and coal lying stocks were
| detected. The assessments of coal were taken in: volumetric measurement in
presence of Hon'ble EAC Shri. E. Passah (MCS) and the quantity of detected coal
is 94 MT. investigation is in progress. ‘

Khliehriat PS Case No. 41(02) 2026 u/s 223/61(2)/3(5) BNS R/W Sec
21 MMDR Act has been registered following a written FIR received from Shri.
Chirup Pamthied S/o - Shri. Khraw Tariang Address - Jarain village, WIH to the
effect that on 06-02-2026a joint inspection and mine raid were conducted along
with the officials from District Administration: and Police Personnel on
unauthorized and illegal coal mines at Sakhain area, EJH. During the physical site
inspection, at Sakhain area, EJH the illegal coal mines, machineries and coal lying
stocks were detected.The assessment of coal. was taken in volumetric
measurement in presence of Hon'ble EAC Shri. F. Passah (MCS) and the quantity
of 6 MT. Investigation is in progress.

Khliehriat PS Case No. 42(02) 2026 u/s 223/61(2)/3(5) BNS R/W Sec
21 MMDR Act has been registered following a written FIR received from Shri.
Chirup Pamthied S/o - Shri. Khraw Tariang Address — Jarain village, WIH to the
effect that on 06-02-2026a joint inspection and mine raid were conducted along

coal dumps near the shift camps were detected and found stored without lawful
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with the officials from the District Administration and Police Personnel dn
unauthorized and illegal coal mines at Sakhain area, EJH. During the physical site
Inspection, at Sakhain Area, EIH the Hlegal coal mines, machineries and cohl
lying stocks were detected. The assessment of coal was taken in volumetric
measurement in presence of Hon’ble EAC Shri. F. Passah (MCS) and the quantity

Khliehriat PS Case No. 4{3(02)2026 u/s 223/61(2)/3(5) BNS R/W Sec 21
MMDR Act has been registered following a written FIR received from Sh#i.
Chirup Parmthied S/o - Shri. Khraw Tariang Address - Jarain village, WIH to tHe
effect that on 06-02-2026 a joint inspection and mine raid were conducted alorg
with the Officials from the District Administration and Police Personnel dn
unauthorized and illegal coal mines at Sakhain area, EJH. During the physical site
inspection, at Sakhain area, EJH the ilegal coal mines, machineries and coal lying
stocks were detected. The assessment of coal was taken in volumetric
measurement in presence of Hon’ble EAC Shri. F. Passah (MCS) and the quantity
of detected coal is 2000 MT. Investigation is in progress.

Khliehriat PS Case No. 44(02)2026 u/s 223/61(2)/3(5) BNS R/W Sec 21
MMDR Act has been regfs&ered following a written fir received from Shri. Chirup
Pamthied S/o - Shri. Khraw Tarféng Address - Jarain village, WIH to the effett
that on 06-02-2026a joint inspection and mine raid was conducted along with the
officials from the District Administration and Police Personnel on unauthorized
and illegal coal mines at Sakhain area, EJH.During the physical site inspection, at
Sakhain area, EJH the illegal coal mines, machineries and coal lying stocks were
detected. The assessment of coal was taken in volumetric measurement |n
presence of Hon’ble EAC Shri. F. Passah (MCS) and the quantity of detected cogl
is 100 MT. Investigation is in progress. '

Khliehriat PS Case No. 45(02) 2026 u/s 223/61(2)/3(5) BNS R/W sic
21 MMDR Act has been registered following a written FIR received from Shii.
Chirup Pamthied S/o - Shri. khraw Tariang Address ~ Jarain village, WJH to tHe
effect that on 06-02-2026a joint inspection and mine raid was conducted alorlg
with the officials from District Administration and Police Personnel dn
unauthorized and illegal coal mines at Sakhain area, ejh. During the physical site
inspection, at Sakhain area, EJH the illegal coal mines, machineries and coal lying

measurement in presence of Hon’ble EAC Shri. F. Passah (MCS) and the quantity
of detected coal is 350 MT. Investigation is in progress.

Khliehriat PS Case No. 46(02) 2026 u/s 223/61(2)/3(5) BNS R/W Sec
21 MMDR Act has been registered following a written FIR received from Shr
Chirup Pamthied S/o ~ Shri. Khraw Tariang Address - Jarain village, WIH to tH
effect that on 06-02-2026a joint inspection and mine raid was conducted alon
with the officials from  District Administration and Police Personnel ¢

U m =
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unauthorized and illegal coal mines at Sakhain area, EJH. During the physical site
inspection, at Sakhain area, £JH the illegal coal minés, machineries and coal lying
stocks were detected. The assessment of coal was taken in volumetric
measurement in presence of Hon’ble EAC Shri. F. Passah (MCS) and the quantity
of detected coal is 700 MT. Investigation is in progress.

33| Khliehriat PS Case No. 47(02) 2026 u/s 223/61(2)/3(5) BNS R/W Sec
21 MMDR Act has been registered following a written FIR received from Shri.
Chirup Pamthied S/o — Shri. Khraw Tariang Address — Jarain village, W3H to the
effect that on 06-02-2026 a joint inspection and mine raid was conducted along
with the Officials from District Administration and Police Personnel on
unauthorized and illegal coal mines at Sakhain Area, EJH. During the physical site
inspection, at Sakhain area, EJH the illegal coal mines, machineries and coal lying
stocks were detected.The assessment of coal was taken in volumetric
measurement in presence of Hon'ble EAC Shri. F. Passah (MCS) and the quantity
of detected coal is 200 MT. Investigation is in progress.

34, Khliehriat PS Case No. 48(02) 2026 u/s 223/61(2)/303(2) BNS R/W Sec
21 MMDR Act & Sec.4/5/6 explosive substaﬁce Act has been registered
following a written FIR received from Shri. Alterson Nongbri, S/o — (L) Arun
Warjri, Address — Upper Kenchtrace, Lumshatsngi, EKH to the effect that on 08-
02-2026, based on credible intelligence regarding the presence of explosives and
coa} at Rangad area, a joint inspection was conducted comprising Officials from
District Administration and Police personnel at Rangad village, EJH. During the
physical site inspection, one box containing 204 suspected gelatine sticks buried
within coal dumps was recovered and a coal dump in two adjacent place were
also recovered.The assessment of coal was taken in volumetric measurement in
presence of Hon'ble ADC, Shri. Alterson Nongbri, MCS and the quantity of
detected coal is {1)153.4 metric MT and (2) 22.3 MT. Investigation is in progress.

35% Khliehriat PS Case No. 49(02) 2026 u/s 223/303(2)/61(2) BNS R/W Sec
21 MMDR Act has been registered following a written FIR received from Shri.
Trescothic Dkhar, Sfo - Shri. S, Nongrum, Address — Khliehriat East, EJH, to the

effect that on 08-02-26, a joint inspection and mine raid was conducted along

with the Officials from District Administration: and Police Personnel on
‘ unauthorized and illegal coal mines at Lumnongthymme area, EJH. During the
physical site inspection, at Lumnongthymme area EJH, no mine owner, operator,
and coal labourers were detected. However, only the illegal coal lying stocks were
| detected. The assessment of coal was taken in volumetric measurement in

| presence of Hon’ble EAC Shri. Trescothic Dkhar '(MCS) and the quantity of
detected coal is 20 MT. Investigation is in progress. :

36, Khliehriat PS Case No. 50(02) 2026 u/s 223/393(2)/61(2) BNS R/W Sec
21 MMDR Act has been registered foliowing a written FIR received from Shri.
Ebenazar Gympad, S/o — (L). S. Bamon, Address - Sutnga village, EJH, to the
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effect that on 08-02-26, a joint inspection and mine raid was conducted along
with the Officials from: District Administration and Police Personnel an
unauthorized and illegal coal mines at Lumbangla area, EJH. During the physical
site inspection, at Lumbangla area EJH, no mine owner, operator, and cogl
labourers were detected. However, only the illegal coal lying stocks were
detected. The assessment of coal was taken in volumetric measurement |n
presence of Hon’ble EACfShrI. Ebenazar Gympad (MCS) and the quantity eof
detected coal is 87 MT. Investigation is in progress,

Khliehriat PS Case No. 51(02) 2026 u/s 223/303(2)/61(2) BNS R/W Sec
21 MMDR Act has been registered following a written FIR received from Shri.
Shiborme Kynjing, S/o -~ (L). B. Sumer, Address - Panaliar, Jowai, WIH, to thHe
effect that on 08-02-26, a joint inspection and mine raid was conducted along
with the Officials from ' District Administration and Police Personnel gn
unauthorized and illegal coal mines at Lumnongthymme area, EJH. During tHe
physical site inspection at Lumnongthymme area EJH, no mine owner, operator,
and coal labourers were detected. However, only the illegal coal lying stocks were
detected. The assessment of coal was taken in volumetric measurement jn
presence of Hon’ble EAC Shri. Shiborme Kynjing (MCS) and the quantity bf
detected coal is 18 MT, Investigation is in progress.

Khliehriat PS Case No. 52(02) 2026 u/s 223/303(2)/61(2) BNS R/W Sec
21 MMDR Act has been registered following a written FIR received from H/C.
Larmanik Nongrum, S/o - (L). Phror Myrthong, Address — Sohryngkham, EKH, to
the effect that on 07/02/2f026 while staffs, from Khliehriat PS were deputed for
patrolling duty over the area of Sutnga road, one truck B/R No. ML 04F-8996 was
detected which was left unattended at 3kilo area, Sutnga Road. On proper
checking, found that the truck was loaded with coal suspected to be illegal copl
meant for transportation illegally by shielding/ covering the loaded coal in the

truck covered with tarpaulin. Investigation is in progress.

Khliehriat PS Case No. 53(02) 2026 u/s 223/303(2)/61(2) BNS R/W Sdc
21 MMDR Act has been lfegistered following a written FIR received from UBC.
Jobbait Syngkon, S/o- Shri. S. Suchiang, Address - Saphai Village, WIH, to the
effect that on 08/02/2026 while staffs, from Khliehriat PS were deputed for
patrolling duty over the area of Sutnga road, one truck B/R No. ML 04F-4206 was
detected which was left unattended at 3kilo area, Sutnga Road. On proper
checking, found that the truck was loaded with coal suspected to be illegal coal
meant for transportation illegally by shielding/ covering the loaded coal in tHe

Khliehriat PS Case No. 54(2)2026 u/s 223/303(2)/61(2) BNS R/w Seéc
21 MMDR Act has been ‘registered following a written fir received from Shri
Albertstar Kharumnuid, S/o-(L) D. Kharkongor, Address- Umtung, Ri-Bhbi

District, to the effect that on 09-02-26 a joint inspection and mine raid was
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conducted along with the Officials from District Administration and Police
Personnel on an unauthorized and illegal coal mines at Cham Cham and
Lumshyrmit area, EJH. During the physical site inépection, at Cham Cham and
Lumshyrmit area, EJH, no mine owners, labourers and operators were present at
the site. However, illegal coal dumps were detected and found stored without
lawful authority near the shift camp. The assessment of coal was taken in
volumetric measurement in presence of Hon’ble EAC Shri Albertstar Kharumnuid,
(MCS) and the quantity of detected coal is 6.00 MT. Investigation is in progress.

Khliehriat PS Case No. 55(2)2026 u/s 223/303(2)/61(2) BNS R/w Sec
21 MMDR Act has been registered following a written fir received from Shri
Wanbok Sutnga, S/o-(L) Sabin Sungoh, Address- Khliehrangnah, Shangpung,
WJH District, to the effect that on 09-02-26 2 joint inspection and mine raid was
conducted along with the Officials from District Administration and Police
Personnel on unauthorized and illegal coal mines at Mutong and Mukhaialong
area, EJH. During the physical site inspection, at Mutong and Mukhaialong area,
EJH, no mine owners, labourers and operators were present at the site. However,
ilegal coal dumps were detected near the roadside stored without lawful
authority. The assessment of coal was taken in:volumetric measurement in
presence of Hon'ble EAC Shri Wanbok Sutnga, ;}(MCS) and the quantity of
detected coal is 2.00 MT. Investigation is in progress.

Khliehriat PS Case No. 56(2)2026 u/s 223/303(3)/61(2) BNS R/w Sec
21 MMDR Act has been registered following a written fir received from Shri
Khrawkupar Suja, S/o-Shri Bankupar Sutnga, Address- Sutnga Pohshnong, East
jaintia Hills District, to the effect that on 08-02-26 a joint inspection and mine
raid was conducted along with the Officials from District Administration and Police
Personnel on unauthorized and iliegal coal mines at Pynthorsale Area, EJH.
During the physical site inspection, at Pynthorsale: area, EJM, no mine owners,
jabourers and operators were present at the site. However, iliegal coal dumps
were detected near the roadside stored without lawful authority and the same

was seized accordingly. The assessment of coal was taken in volumetric

measurement in presence of Hon'ble EAC Shri Khrawkupar Suja (MCS) and the
guantity of detected coal is 20.00 MT. Investigation is in progress.

Khliehriat PS Case No. 57/2026 u/s 223/303(2)/61(2) BNS R/W sec 21
MMDR Act has been registered following a written FIR received from Shri.
ranald Wahlang, Executive Magistrate, EJH to the effect that on 10-02-2026, 3
joint inspection was conducted along with the officials and staff from District
Mineral Resources, Shillong and Police on unauthorized and illegal coal mines
were stored at Sohkymphor road area, EJH. During the physical site inspection,
no mine owners, operators, labourers were present at the site. The illegal coal
dumps were detected near the roadside and found stored without lawful
authority. Subsequently, the illegal mined/stocked coal with total quantity of 498
MT was seized as per law. Investigation is in progress.
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Khliehriat PS Case No. 58/2026 u/s 223/303(2)/61(2) BNS R/w Sec 21
MMDR Act has been registered following a written fir received from Shri.
Sainborlang Dkhar, Executive Magistrate, EJH to the effect that on 10-02-2026 3

Resources, Shillong and Police personnel on unauthorized and illegal coal mines
at Byrwai and Lad Mynska area, EJH. During the physical site inspection, no mine
owners, operators, labourers were present at the site. The illegal coal dumps
were detected near the roadside and found stored without fawful authority.
Subsequently, the illegal mined/stocked coal with total quantity of 1058,00 MT
was seized as per law. Investigation is in progress.

Khliehriat PS Case No. 59/2026 u/s 223/303(2)/61(2) BNS R/w Sec 21
MMDR Act has been registered following a written FIR received from Shri. James
RND Bamon, Executive Magistrate, EJH to the effect that on 10-02-2026 a joimt
inspection was conducted along with the Officials from District Mineral Resources,
Shillong and Police personnel on unauthorized and illegal coal mines were stored
at Sohkymphor & Byrwai road area, ejh (.) During the physical site inspection, ro
mine owners, operators, labourers were present at the site (.) The illegal coal
dumps were detected near the roadside and found stored without lawful authority
(.) Subsequently, the illegal mined/stocked coal with total quantity of 2091.496

MMDR Act has been registered following a written FIR received from Shii.
Donkupar Mairom, Executive Magistrate, EJH to the effect that on 10-02-2026
joint inspection was conducted along with the Officials from District Minergl
Resources, Shillong and Police personnel on unauthorized and illegal coal mines
were stored at Sohkymphor road. During the physical site inspection, no mine
owners, operators, labourers were present at the site. The illegal coal dumps
were detected near the roadside and found stored without lawful authority.
Subsequently, the illegal mined/stocked coal with total quantity of 522 MT was
also seized as per law. Investigation is in progress.

Khliehriat PS Case No. 60/2026 u/s 223/303(2)/61(2) BNS R/w Sec 21
|
d

Khliehriat PS Case No. 61/2026 u/s 223/303(2)/61(2) BNS R/W Sec 21
MMDR Act has been registered following a written FIR received from Dr. Mehun
Sutong, Executive Magistrate, EJH to the effect that on 10-02-2026 a joint
inspection was conducted élong with the Officials from District Mineral Resourcek,
Shillong and Police personnel on unauthorized and illegal coal mines were stored
at Sohkymphor road area, EJH. During the physical site inspection, no mine
owners, operators, labourers were present at the site (.) The illegal coal dumps
were detected near the roadside and found stored without lawful authority (})
Subsequently, the illegal mined/stocked coal with total guantity of 227.78 MT
was seized as per law (.) Iﬁvestigation is in progress (.)

KHLIEHRIAT PS CASE NO. 62(02) 2026 U/S 223/303(2)/61(2) BNS R/‘rl:
Sec 21 MMDR Act has been registered following a written FIR received fro

Shri. Shanbormiki Law, S/o - Shri. Ruhipaia Lytan Address - Shangpung
Pohshnong, WJ]H to the effect that on 11-02-2026, a joint inspection was
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conducted along with the Official from DMR and Police personnel on an
unauthorized and illegal coal mines at Iapmala area (.)During the physical site
inspection, no mine owners, operators, labourers were present at the site (.) The
illegal coal dumps were detected and found stored without lawful authority (.)
Subsequently, the illegal mined/stocked coal was also seized as per law with a
quantity of 60.400 MT (.) Investigation is in progress (.)

KHLIEHRIAT PS CASE NO. 63(02) 2026 u/s 223/303(2)/61(2) BNS R/w
Sec. 21 MMDR Acthas been registered following a written FIR received from
Shri. Chinar Lytan, S/o - Shri. Tirot Laloo Address — Dulong, WIH to the effect

that on 11-02-2026, a joint inspection was conducted along with the Official from

DMR Police personnel on an unauthorized coal mines at lapmala area(.) During
the physical site inspection, no mine owners, operators, labourers were present
at the site (.) The illegal coal dumps were detected and found stored without
lawful authority (.) Subsequently, the illegal mined/stocked coal was also seized
as per law with the quantity of 40.00 MT (.) Investigation is in progress ()

KHLIEHRIAT PS CASE NO.64 (02) 2026 U/S 223/303(2)/61(2) BNS R/w
Sec. 21 MMDR Act has been registered following a ‘written FIR received from Dr.
Damewan Lyngdoh, S/o — Smt. Itynnad Lyngdoh Address — Raliang, WJH to the
effect that on 11-02-2026 a joint inspection was conducted along with the Official
from DMR and Police personnel on unauthorized and illegal coal mines at Iapmala
area (.) During the physical site inspection, no mine oOwWners, operators, labourers
were present at the site (.) The illegal coal dumps were detected and found
stored without lawful authority (.) Subsequently, the illegal mined/stocked coal
was also seized as per law with the quantity of 80 MT (.) Investigation is in
progress (.) ?

KHLIEHRIAT PS CASE NO. 65(02) 2026 U/S 223/303(2)/61(2) BNS R/W
Sec21 MMDR Acthas been registered following a written FIR received from Dr.

Damewan Lyngdoh, S/o = Smt. Itynnad Lyngdoh Address - Raliang, WJH to the |

effect that on 11-02-2026 a joint inspection was conducted along with the Official
from DMR and Police personnel on unauthorized and illegal coal mines at lapmala
area (.) During the physical site inspection, no mine owners, operators, nor
1abourers were present at the site (.) The illegal coal dumps were detected and
found stored without lawful authority {.) Subsequently, the illegal mined/stocked
coal was also seized as per law with the guantity of 24.00 MT(.) Investigation is
in progress (.)

KHLIEHRIAT PS CASE NO.66 (02) 2026 U/S 223/303(2)/61(2) BNS R/W
Sec 21 MMDR Act has been registered following a written FIR received from
Shri. Albert Son Dkhar, S/o - Smt. Olivia Dkhar Address — Jowai, WIH to the
effect that on 11-02-2026 a joint inspection was cor‘gducted along with the Official
from DMR and Police personnel on unauthorized and illegal coal mines at Iapmala
area(.) During the physical site inspection, no mine owners, operators, nor
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labourers were present atithe site (.) The illegal coal dumps were detected ard
found stored without lfawful authority (.) Subsequently, the illegal mined/stocked
coal was also seized as per law with the quantity of 59.50 MT(. ) Investigation is
in progress (.} :

53. KHLIEHRIAT PS CASE NO.67 (02) 2026 U/S 223/303(2)/61(2) BNS R/W
Sec 21 MMDR Act has been registered following a written FIR received from
Shri. Albert Son Dkhar, S/o - Smt. Olivia Dkhar Address — Jowai, WIH to the
effect that on 11-02-2026 a joint inspection was conducted along with the Official
from DMR and Police personnel on unauthorized and illegal coal mines at Iapmala
area(.) During the physical site inspection, no mine owners, operators, nor
labourers were present at the site (.) The illegal coal dumps were detected and
found stored without lawful authority (.) Subsequently, the illegal mined/stocked
coal was also seized as per law with the quantity of 95.00 MT(.) Investigation |s
in progress {.) !

54. KHLIEHRIAT PS CASE NO 68(02) 2026 U/S 223/303(2)/61(2) BNS R/W
Sec. 21 MMDR Act has been registered following a written FIR received from
Shri. Wailadmi M.T Law, S/o - Smt. Miida Dkhar Address — Raliang, WJH to the
effect that on 11-02-2026 a joint inspection was conducted along with the Official
from DMR and Police personnef on unauthorized and illegal coal mines at Iapmala
area(.) During the physical site inspection, no mine owners, operators, nor
labourers were present at the site (.) The illegal coal dumps were detected ard

- found stored without lawful authority (.) Subsequently, the illegal mined/stocked
coal was also seized as per law with the quantity of 73.25 MT(.) Investigation s
in progress {.) ‘

55. Khliehriat PS Case No. 69(02)2026 U/S 223/303(2)/61(2) BNS R/W
Sec. 21 MMDR Act Has Been Registered Following A Written Fir Received From
Dr. Emdorwanphi Lyngdoh, Executive Magistrate, EJH to the effect that on 12-
02-2026, a joint inspection was conducted along with the official from DMR and
police personnel on an unauthorized and illegal coal mines at Jalyiah Narwgn
Road Area (.) During the physncal site inspection, no mine owners, operators, nor
labourers were present at ithe site (.) The Illegal coal dumps were detected and
found stored without iawfu‘l authority (.) Subsequently, the illegal mined/stocked
coal was also seized as per law with the quantity of 312.5 MT (.) Investigation is
in progress {.) '

56. Khliehriat PS Case No. 70(02)2026 U/S 223/303(2)/61(2) BNS R/W
Sec. 21 MMDR Act has been registered following a written fir received from Dr.
F. E. Langstang, Executive Magistrate, EJH to the effect that on 12-02-2026 |a
joint inspection was conducted along with the official from dmr and police
personnel on unauthorized and illegal coal mines at Jalyiah Narwan Road Area (})
During the physical site inspection, no mine ocwners, operators, nor labourers
were present at the site only materials connected with coal mining activities are
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seized and secure (.) The illegal coal dumps were detected and found stored
without lawful authority (.) Subsequently, the illegal mined/stocked coal was also
seized as per law with the quantity of 1240.8 MT along with 2 Nos spade and 2
Nos coal cart (.) Investigation Is In Progress ()

Khliehriat PS Case No. 71(02)2026 U/S 223/303(2)/61(2) BNS R/W
Sec. 21 MMDR Act has been registered following a written fir received from
Shri, Vicky Dkhar, Executive Magistrate, EJH to the effect that on 12-02-2026 a

joint inspection was conducted along with the official from DMR and police

personnel on unauthorized and illegal coal mines at Jalyiah Narwan road area (.)
During the physical site inspection, no mine owners, operators, nor iabourers
were present at the site (.) The illegal coal dumps were detected and found
stored without lawful authority (.) Subsequently, the illegal mined/stocked coal
was also seized as per law with the quantity of 1026 MT (.) Investigation is in
progress (.) :

Khliehriat PS Case No. 72(02)2026 U/S 223/303(2)/61(2) BNS R/W
Sec. 21 MMDR Act Has Been Registered Following A Written Fir Received From
Shri. Dasuklang Rymbai, Executive Magistrate, Fjh to the effect that on 12-02-
2026 a joint inspection was conducted along with th:e official from dmr and police
personnel on unauthorized and illegal coal mines at Jalyiah Narwan Road Area (.)
During the physical site inspection, no mine owners, operators, nor labourers
were present at the site (.) The illegal coal dumps were detected and found
stored without lawful authority (.) Subsequently, the illegal mined/stocked coal
was also seized as per law with the quantity of 236 MT (.) Investigation is in

progress (.)

(F). Khliehriat PS Case No. 73(02)2026 U/S 223/303(2)/61(2) BNS R/W
Sec. 21 MMDR Act has been registered foilowing a written fir received from
Shri. Demonmitre Dkhar, Executive Magistrate, EJH to the effect that on 12-02-
2026 a joint inspection was conducted along with the official from DMR and police
personnel on unauthorized and illegal coal mines at Jalyiah Narwan Road Area (.)
During the physical site inspection, no mine owners, operators, nor labourers
were present at the site (.) The illega! coal dumps were detected and found
stored without lawful authority (.) Subsequently, the illegal mined/stocked coal
was also seized as per law with the quantity of 248 MT (.) Investigation is in
progress (.} :

Lumshnong PS Case No. 06(02)2026 u/s 223/303(2)/318(4)/61(2) BNS
R/W Sec 21 MMDR Act has been registered folglowing a written fir received
from SI. Rajesh Das, I/C Umkiang PPP to the effect that today (13-02-2026) at
around 02:30 am while conducting vehicle checking at Damcherra Kuliang
detected one coal laden dumper truck B/Regn No.ﬂ ML-11-8155 driven by Shri.
Skhemboriang Kshiar (40 Yrs) S/O. Shri. Rishot Pyrtuh R/O. Namdong Village,

PS-Nartiang, WJH coming from Lumshnong side towards Malidor without any
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valid documents, govt. issued challan from the competent authoritiet.
Accordingly, the above mentioned driver has been arrested. Investigation is in
progress. ?

61. KHLIEHRIAT PS CASE NO. 74(02)2026 U/S 223/303(2)/61(2) BNS R/w
Sec. 21 MMDR Act has been registered following a written FIR received from
Shri. Wanbok Sutnga, Executive Magistrate, EJH to the effect thaton 13-02-2026
a joint inspection was conducted along with the Official from DMR and Police
personnel on an unauthorized and illegal coal mines at Phe-Phe road area.
During the physical site inspection, no mine owners, operators, labourers were
present at the site connected with coal mining activities. The illegal coal dumps
near the mine were detected and found stored without lawful authority.
Subsequently, the illegal njined/stocked coal was also seized as per law with the
guantity of 5.80MT. Investigation is in progress.

62, KHLIEHRIAT PS CASE NO. 75(02)2026 U/S 223/303(2)/61(2) BNS R/w
Sec. 21 MMDR Act has been registered following a written FIR received from
Shri. Chiborma Kynjing, Executive Magistrate, EJH to the effect that on 13-02-
2026 a joint inspection was conducted along with the Official from DMR ard
Police personnel on an unauthorized and illegal coal mines at Rymbai (RBBJ) to
Phe-Phe - road side. During the physical site inspection, no mine owners,
operators, labourers were present at the site connected with coal mining
activities, The iillegal coal dumps near the mine were detected and found stordd
without lawful authority. Subsequently, the illegal mined/stocked coal was algo

~ seized as per law with the quantity of 20.20 MT, Investigation is in progress,

63. KHLIEHRIAT PS CASE NO. 76(02)2026 U/S 223/303(2)/61(2) BNS R/w
Sec. 21 MMDR Act has been registered following a written FIR received from
Shri. Trescothic Dkhar, E){ecutive Magistrate, EJH to the effect that on 13-02-
2026 a joint inspection vwias conducted along with the Official from DMR and
Police personnel on an unauthorized and illegal coal mines at RBB road near
junction to Phe-Phe road. During the physical site inspection, no mine owners,
operators, labourers were present at the site connected with coal mining
activities. The illegal coal dumps near the mine were detected and found stored
without lawful authority. Subsequently, the illegal mined/stocked coal was aldo
seized as per law with the quantity of 21.00 MT. Investigation is in progress.

64. KHLIEHRIAT PS CASE NO. 77(02)2026 U/S 223/303(2)/61(2) BNS R/W
Sec. 21 MMDR Act has been registered following a written FIR received from
Shri. Dapbiang Lathong, Executive Magistrate, EJH to the effect that on 13-02
2026 a joint inspection was conducted along with the Official from DMR and
Police personnel on an unauthorized and illegal coal mines along Phe-Phe road.
During the physical site inspection, no mine owners, operators, labourers wefe
present at the site connected with coal mining activities. The illegal coal dumps
near the mine were detected and found stored without lawful authority.
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Subsequently, the illegal mined/stocked coal was also seized as per law with the
quantity of 40.36 MT. Investigation is in progress. '

. KHLIEHRIAT PS CASE NO. 78(02)2026 U/S 223/303(2)/61(2) BNS R/w
Sec. 21 MMDR Act has been registered following a written FIR received from
Shri. Personable Syrti, Executive Magistrate, EJH to the effect that on 13-02-

Police personnel on an unauthorized and illegal coal mines at Rymbai (RBB3) to
Phe road side. During the physical site inspection, no mine owners, operators,
labourers were present at the site connected with coal mining activities. The
illegal coal dumps near the mine were detected and found stored without lawful
authority. Subsequently, the illegal mined/stocked: coal was seized as per law
with quantity of 46 MT. Investigation is in progress.

KHLIEHRIAT PS CASE NO. 79(02)2026 U/S 223/303(2)/61(2) BNS R/w
Sec. 21 MMDR Act has been registered following a written FIR received from
Shri. Risborn Tongper, Executive Magistrate, EJH to the effect that on 15-02-
2026 a joint inspection was conducted along with the Official from DMR, Shillong
and Police personnel on an unauthorized and illegal coal mines at Mutong-Rangad
villages. During the physical site inspection, no mine owners, operators,
labourers were present at the site. The illegal coal dumps besides the road were
detected and found stored without lawful authority. Subsequently, the illegal
mined/stocked coal was seized as per law with quantity of 75.00 MT.
Investigation is in progress.

Sec. 21 MMDR Act has been registered following a written FIR received from Dr.
Tammiyaki Shylla, Executive Magistrate, EjH to the effect that on 15-02-2026 a
joint inspection was conducted along with the Official from DMR, Shillong and
Police personnel on an unauthorized and. illegal coal mines at Mutong-Rangad
villages. During the physica! site inspection, no mine owners, operators,
labourers were present at the site. The illegal coal dumps besides the road were
detected and found stored without lawful authority. Subsequently, the illegal
mined/stocked coal was seized as per law with quantity of 120.00MT.
Investigation is in progress.

KHLIEHRIAT PS CASE NO. 81(02)2026 U/S 223/303(2)/61(2) BNS R/w
Sec. 21 MMDR Act has been registered following, a written FIR received from
Shri. Governstarwell Pala, Executive Magistrate, EJH to the effect thaton 15-02-
2026 a joint inspection was conducted along with the Official from DMR, Shillong
and Police personnel on an unauthorized and illegal coal mines at Mutong-Rangad
villages. During the physical site inspection, no mine owners, operators,
labourers were present at the site. The illegal coal dumps besides the road were
detected and found stored without lawful authority. Subsequently, the illegal

2026, a joint inspection was conducted along with the Official from DMR and

KHLIEHRIAT PS CASE NO. 80(02)2026 U/S 223/303(2)/61(2) BNS R/w
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mined/stocked coal was:seized as per law with quantity of 202.00 MT.
Investigation is in progress.

69. KHLIEHRIAT PS CASE NO. 82(02)2026 U/S 223/303(2)/61(2) BNS R/
Sec. 21 MMDR Act has been registered following a written FIR received fro
Shri. Werlis Sumer, Executive Magistrate, EJH to the effect that on 15-02-2026
joint inspection was conducted along with the Official from DMR, Shillong an

~ Police personnel on an unauthorized and illegal coal mines at Mutong-Rang3
villages. During the physical site inspection, no mine owners, operators,
labourers were present at the site. The illegail coal dumps besides the road wete
detected and found stored without lawful authority. Subsequently, the illegal
mined/stocked coal was 'seized as per law with quantity of 172.00 MT.
Investigation is in progress, '

o oo 3 e

70. LUMSHNONG PS CASE NO. 07(02)2026 U/S 223/303(2)/61(2) BNS R/\Lv
SEC 21 MMDR Act has been registered following a written FIR received from
Shri. Ranald Wahlang, Executive Magistrate, EJH to the effect that on 16-02-
2026, a joint inspection was conducted along with the Official from DMR, Shillong
and Police on an unauthorized and illegal coal mines at Chiehruphi village. During
the physical site inspection, no mine owners, operators, labourers were present
at the site. The illegal coal dumps were detected near the roadside and found
stored without lawful authority, Subsequently, the illegal mined/stocked coal was
seized as per law with the quantity of 52 MT and 11 MT. Investigation is in
progress. :

71. LUMSHNONG PS CASE NO. 08(02)2026 U/S 223/303(2)/61(2) BNS R/\W

SEC 21 MMDR Act has been registered following a written FIR received from

Shri. Leo Shadap, Executive Magistrate, EJH to the effect that on 16-02-2026, |a

joint inspection was conducted along with the Official from DMR, Shillong and

Police on an unauthorized and illegal coal mines at Chiehruphi village. During the

physical site inspection, no mine owners, operators, labourers were present at

7 the site. The illegal coal dumps were detected near the roadside and found stored
' without lawful authority. Subsequently, the illegal mined/stocked coal was seized
‘as per law with the quantity of 78 MT and 32 MT. Investigation is in progress.

72. LUMSHNONG PS CASE NO. 09(02)2026 U/S 223/303(2)/61(2) BNS R/\W
SEC 21 MMDR Act has been registered following a written FIR received from
Shri. Iale Chyrmang, Executive Magistrate, EJH to the effect that on 16-02-2026,
a joint inspection was conducted along with the Official from DMR, Shillong and
Police on an unauthorized and illegal coal mines at Chiehruphi village. During tHe
physical site inspection, no mine owners, operators, labourers were present at
the site. The illegal coal dumps were detected near the roadside and found stored
without lawful authority. Subsequently, the illegal mined/stocked coal was seized
as per law with the quantity of 30 MT. Investigation is in progress.
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 |LAW & ORDER ARRANGEMENT FOLLOWING THE INCIDENT THAT OCCURED AT
SNGAT, THANGSKO AREA, WITHIN THE JURISDICTION OF UMPLENG OP, EAST .
_ ]___ - NTiA HILLS DISTRICT: ON 'I‘HF. 5TH FEBRUARY 2026 |

:[INFGRMA_‘I‘ION] in view!of the recent incident that occurred on the 5th February, 2026 morning where
- lan exploswe blast occurred at a suspected illegal mine at Mynsngat, THangsko area, within the 1ur£sdxctmn
tof Umpleng OP, East Jaintia Hills District. Therefore, the following teams are hereby detailed for.conducting
- spemal rnme raid, Naka checking and Mobile patroliing as mdlcated below.

: & AIMS {1} To conduct special raids in order to stop the illegal numng activities.
' (2) To coriduct fiaka checkmg to-detectillegal transportatzon of coal.
{3) To take legal actions againist violators.

e [DEPI.OYMENT FOR' ILLEGAL MINING RAIDS]:

i
i

Ofﬁsers — 1

r-arce g psfop/pp | | Locat'ion
SECTOR OFFIFER. Shn. Minggam D, Saingma; ?{}PS DSP(Rroby) '
{ hchen, IBl inﬁl Spl Squad, 157 iiLadoymbai ‘Lagrymbai, Rymbal, Rymbaz»road T
] : UBC/ABC - op- halaloo, Moolamanoh, Moolang, Iapmala,
Uk lnsp C.R.Marak, ic NERS Khhehnat J/BNC. o ;]mchen Rangad, Moosniang, Lumshyrmit,

SLD.S Basaiawmmt lnﬁl $pl. Squad,
C | Knliekriat
SI. P Phawa, RSI, CB Khhehnat

Mookhazaiong, Cham Cham, Bynthorsale,

| Muitong, Pamrakmiai, Pamrapaithlu,
Sobkymphor, Byrwai, Wapung darea;, Mookhep
area, Jalyiah, Narwan, Lumskhen, Umshong, |
i _;2 foicersjfrom PHQ . Lumputai; Wahsarang, longkaluh, Kongong, *

F ot s Umshong, Lakadong andztadjolnmgareas e

SECTOR BFFICER Shri. Bankerlang Marwein,

MPS; DSP(Proby)

g 15 Umpleng Sutnga, Mockympad, Tlul, Latyrke,.
AL SI 0_ Ntmgniu, 1C Umpleng OP UBC7ABC | OP Moolamylliang, Cement area, Lamyrsiang,
o B /BNC $akhain, Jarain, Lelad, Umthe; Mynsngat-

Thangsko, Luriibangla-Kremlangshait Sakhain,
Sakham-M oolimeinand it ad}mnmg areas

SECTOR OFFICER: Shri. Rahul D. Shlra MPS DSP{Proby)

fﬁcers t‘rom PHQ

'ﬁz"-'bfﬁcei's":'frum:-paQ'

Diengchynrum, Byndihati, thlah West, thxah i

| BT 15 I{hhehnat
| SI. AiS.R Lakiang, Khliehriat PS UBC/ABC PS5 Eabt, 1:Kilo upto 7-Kilo; Mocpala, Umlawang -
1l RN /BNC Jalaphet-Bri Sutnga; Moglatt-Bri Sutngs,

Chlehruphl, Tharigskai, Moosiang—Lamare and it
; adjoining areas

SECTDR OFFlCER Shn Varun Dkhar,

MPS aDS?[Proby}

lnsp Deep Khatr:, oc Sa:pung PS

Myntriang, Kyrluh, Syrwang, Kremmyrs‘iang,

: 15 Mooriap.
: SI &Sympli. Umpieng OF- UBC/ABC | ‘BOP ‘Moariap, Senimasi, Mynthlu, Maolait-Bri- o
JBNC ] §umer Jataphet Bri:surmer, Mynthmng, j
| Mookhian and it ad;mmng areas
! _ !
'-'Dﬁpwmzm FOR NAKA cascmm;} |
SN : ._ T Ofﬁcers -Fﬁrcg LOCatIOB = . .
N :Sl S Bamon. Ladrymbal oF 4 UBC/ABCYBNC | Kongong: underLadrymbax OP |
2. 81 ). Dkhar, | Khliehriat PS & UBC/ABCYBNC - | Sookilo: Gnder’ KhliehriatPS:
K 3.--;-- ““SKE. Sungoh; Lumshnong PS .. 4'UBC/ABC/BNC Location under Lumstinong PS ..
e S[. S Thamar, Umkiang PPP 4 UBC]ABC /BNC Location untler nmmaqg.,my'- :
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o _:.;[DE:F:_'.I;;GWZEN?FQ_R'_:MO_BILE.P.A?IZ’-ROLLING}:

Force Areaof Responsibjlity
Available force from Khliehriat PS Khliehriat PS Jurisdjction
: v Available force from Ladrymbai OP Ladrymbai OP jurisdiction
L.C ,Shadap, JC Q‘Bran “h; Available foree from Police Reserve, Umpleng OP Jurisdiction
' Khhehnat Khliehriat

_ {FIRE AND' EM£RGENCE} SLJLP Sin_g_h, SO F&ES, Ladrymbai to detail one fire tender and crew
' stat;oned F&ES Ladrymbai for emergency duty.

ICA'I'ION] Insp.N. Ha;ﬂng, IT, MPRO Station, Khliehriat to instruct all the Radio Operators
_ units in EastJaintia Hills District to be on ATR and to be alert w.e.f. 7% February, 2026 ever
‘to relay information which has a bearing on the law and order situations in the district The In-cha
~also'ensure the following:
% To issue Hand' held—sebs to.all ofﬁcers detailed for duty.
o ':~ To allocate channel to be operate and to allot call-signs to all officers.

'{’I‘RANSPDRTATiON] SL K, Pde,
personnel deployed for duty.

R '__-f;i"ﬁJM-E OF POSTING]: with effect from the 7 February, 2026 Pm till withdrawn.

L ﬁ_'.f.[s,UPERwsmmj Shri. B. Diengngan, MPS, Addl Superintendent of Police, East Jaintia Hills I

Khiiehriat and Shri. S, Paslein, MPS, AddL Superintendent of Police (HQ), East Jaintia Hills District, Kkl

o wﬁl supervise the above arrangements and ensure timely deployment of all Officers and men.

S : ;[BRIEFING] Briefing to all the Offfcer/Personnel about their role and responsnbahtles will be done b

' 3Gazetted Officer before deployment
; [COMMAND AND CONTROL]: / #hali remain In-Charge of the above arrangement.

Sd/-
(Vikash Kumar, IPS)
Superintendent of Police, DSB
| East Jaintia Hills District, Khliehri
. M' mo.No, Dss/_m.r/vm-zr,/zozs,f Z_L,oZ_ Dated, Khliehriat the 7 February,

rded for favourof.

General of Police, Meghalaiyar Shillong:
: "i‘he Inspector General of Police (SB), ‘Meghalaya, Shillong.
“The Inspector General of Police (L&0), Meghalaya, Shiliong.
“'The Dy. Inspector General 'of Police (ER}, Meghaiaya Shillong.
The Deputy Commtss:oner East Jaintia Hills District, Khliehriat with a request to d
Maglstrates accordingly.,
The Specxal Supermtendent of Police (SB-I}, Meghalaya Shillong.
“The Superintendent of Police (F&ES), Meghalaya, Shillong. _
The Asstt. Inspector General of Police (L&0), Meghalaya, Shillong.
"9 The Addl. Superintendent of Police, East Jaintia Hills District, Khliehriat.
; '_10 The Addi Supermtendent of Police-(HQ), East jaintia Hills District, Khliehriat.

as‘n » ww

!bf_sb ! _3'55.*:.:"_'.

to be

posted
ing and
rge will

MTO, Police Reserve, Khliehriat will arrange vehicle(s) for officers and

District,
lichriat

v the

at

026

' The Asstl; InSpector Geneﬂal of Pohce (A) Meghaiaya Shﬂiong for kmd mformatmn of the Director

etail
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11.-The Divisional Mining Officer; Directorate of Mineral Resources Meghalaya, Jowai with a request
to detail staff accordingly.

1. 712, The Dy Superintendent pf Police (Proby} - Shri. Minggam D. Sangma/Shri Bankerlang Marwein/Shri.

P Rahul D Shn"alshn Varun Dikhar:

o 3, The Officer-In-Charge, Saipung PS/Lumshnong PS/ Khhehnat PS.
: ..'.'-14 The In-Charge, Ladrymbai OP /Umpleng OP/Umkiang PP?/Moorlap BOP.
: '_15 ‘All concerned officers. :

Superinten ént of Bolice, DSB
East Jaintia Hils District, Khliehriat
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AT MYNSNGAT AT THANGSKO AREA, WITHIN THE JURISDICTION OF UMPLENG O
EAST JAINTIA HILLS DISTRICT ON 05-02-2026.

’

LAW AND ORDER ARRANGEMENT FOLLOWING THE INCIDENT THAT OCCURREAE)

[INTRODUCTION]: In view of the incident that occurred on the 5t February, 2026
morning where an explosive blast occurred at a suspected illegal mine at Mynsngat,
Thangsko area, within the jurisdiction of Umpleng OP, East Jaintia Hills District. In this
connection, 5(five} Special Teams are hereby details to conduct special raid on the
mentioned dates as indicated below in the suspected illegal mining areas in the
" jurisdiction of East Jaintia Hills District and to seized the equipments uses for illegal
mining activities. '

[AIMS]:
1. To conduct special raid in order to stop the illegal mining activities.
2. To seized the equipments uses in the illegal mining activities
3. To take legal action against violators.

106

[DEPLOYMENT PLANJ:
On 07-02-2026
SN. Officers ) Personnel
1. | 8L S. Thamar, Umkiang PPP 4 (four) personnel from Police Reserve, Khliehriat

2. {SL P. Phawa, Crime Branch, SP’s 4 (four) personnel from Police Reserve, Khliehriat
Office/ABSIL. 0. Shadap, IC Q-Branch, '
Police Reserve, Khliehriat

3. | Insp. E. Pohchen, IBI, Infl. Special ! 4 (four) personnel from Police Reserve, Khliehriat

| Squad, Khliehriat ;
4. | SIB. Bamon, Ladrymbai OP 4 (four) personnel from Police Reserve, Khliehriat
5. | SL A.S.R. Lakiang, Khliehriat PS 4 {four) personnel from Police Reserve, Khliehriat
_ ON 08-02-2026
SN. Officers Personnel
1. | Si R. Das, Umkiang PPP 4 (four} personnel from Police Reserve, Khliehriat

2. | SL P. Phawa, Crime Branch, SP’s | 4 (four) personnel from Police Reserve, Khliehriat
Office/ABSI. 0. Shadap, IC Q-Branch,
Police Reserve, Khliehriat

3. | SI. D. S. Basaiawmoit, Infl. Special | 4 (four} personnel from Police Reserve, Khliehriaf
Squad, Khliehriat

4. | SLE. Sohshang, Ladrymbai OP 4 (four) personnel from Police Reserve, Khliehriat

5. | SL]. Dkhar, Khliehriat PS 4 {four) personnel from Police Reserve, Khliehriat

[TRANSPORTATION]: SI. K. Pde, MTO, Police Reserve, Khliehriat will arrange vehicles
for the Officers/personnel deployed for duty.

1]

[TIME OF POSTING]: On 07-02-2026 and 08-02-2026 to report before th
supervising officer at Khliehriat PS at 09:00 Am.

[+3]

SUPERVISION: Shri. B. Diengngan, MPS, Addl. Superintendent of Police, East Jainti
Hills District, Khliehriat and Shri. S. Paslein, MPS, Addl. Superintendent of Police (HQ),
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ast Jaintia Hills District, Khliehriat, will supervise the duty and ensure timely
eployment of officers and men. ‘

j=¥

COMMAND AND CONTROL: I shall remain overall in-charge of the above
arrangement. ‘

: Sd/-
(Shri Vikash Kumar, IPS)

Superintendent of Police, DSB
East Jaintia Hills District, Khliehriat

lemo No. DSB/KLT/V-26/2026/234 Dated Khliehriat, the 6t February, 2026
opy forwarded for favour of kind information and necessary action, if any, to:

1. The Deputy Commissioner, East Jaintia Hills District, Khliehriat with a request
to depute Magistrates for the said duty. :
2. The Addl Superintendent of Police, East Jaintia Hills District, Khliehriat.
3. The Addl. Superintendent of Police (HQ), East Jaintia Hills District, Khliehriat.
4. The Divisional Mining Officer, Directorate of Mineral Resources, Meghalaya,
Jowai with a request to depute team for the said special mine raids.
The Reserve Inspector, Police Reserve, Khiliehriat. .
The Officer In-charge, Saipung PS/Lumshnong PS /Khliehriat PS
The In-charge, Ladrymbai OP /Umpleng OP /Umkiang OP.
The MTO, Police Reserve Khliehriat. :

™y

© NP

Superintendent of Police, DSB
East Jaintia Hills District, Khliehriat
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Gma“ RO Shillong <ro.nez.shil@gmail.com>

- O.A No. 94/2026/PB in the matter of News Item titled "18 Killed in blast at illegal coal mine in
'Meghalaya" appearing in The Hindu dated 06.02.2026-reg.

. RO 8hilleng <ro.nez. shilt@gmail.com> ; Thu, May 14, 2026 gt 11:31 PM
- To: cso-meg@nic.in, archituprit.cocb@nic.in, ccb.cpeb@nic.in, msch.cpcb@nic.in, de-gjh-meg@gov.in, de.khliehriat@gmail.cgm
Cc: Jai Bansal <bansal jai@gmail.com> '

SirMadam,

| am directed to attach herewith the Reply Affidavit on behalf of Ministry of Environment, Farest & Climate Change
Regianal Office Shillong (Respondent No. 3) on the above mentioned subject which will be e-filed in the Hon'ble National Green
Tribunal portal for favour of your kind information: !
In light of the above, it is requested to kindly treat this email as proof of service.

With Regards,

Mr. Gary R. Majaw,
Legal Assistant,
MoEF & CC,

RO, Shiflong.

. ~.E Reply Affidavit on behalf of Respondent no. 3 OA 94 of 2026 PB.pdf
TO74K

https:llmail.google.comlmaiI/ulD!‘?ik=8740b47a36&view=pt&search=all&permmsgid=msg—-a:r-7760460764276624252&simpf=msg—a:r—77604|60764... 11




